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LOK SABHA

Saturday, September 21, 1963|Bhadra
30, 1885 (Saka)

The Lok Sabha met at Eleven of the
Clock

[MR.: SPEAKER in the Chair]

ORAL ANSWERS TO QUESTIONS
SHorT NOTICE QUESTIONS
Indian Missions Abroad

S.N.Q. 14 Shri Hari Vishnu Kamath:
Will the Prime Minister be pleased to
refer to the half-an-hour discussion
on Indian Missions abroad held on the
13th September, 1963 and state:

(a) the number of officers and mem-
‘bers of the staff of Indian Missions
abroad in respect of whom the Pub-
lic Accounts Committee has made
charges of financial irregularities and
other malpractices since January 1,
1957; and

(b) the nature of action taken in
each case, together with the details
of the charge made by the Committee
in that case?

The Deputy Minister in fhe Minis-
try of External Affairs (Shri Dinesh
Singh): (a)

Officers 14.

Staff 11.

(b) Suitable action has been taken
in most of the cases as mentioned in
the statement laid on the Table of the
House. [Placed in the Library. See
No. LT-179%/63].

Shri Hari Vishnu Eamath: I do not
want to refer to all the cases refer-
red to in the three-page statement
1aid on the Table, but there is one
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case which pertains to a Consul Gene-
ral and an Ambassador., In the other
cases action was taken, those con-
cerned being either dismissed or
removed or issued warning, suspend-
ed ete. But in this case not even a
warning was issued for misconduct
The Committee observes in its recom-
mendation that it is concerned at the
disregard of financial rules by officers
in high position. Therefore, may I
know the reasons why these cases
were treated on a different footing
from the others? Not even a warning
was issued to the Consul General and
the Ambassador.

Shri Dinesh Singh: I would submit
that this is not a case of misconduct.
These people had drawn some ad-
vances for the transfer of their goods
from one place to another. During
this transfer, they had felt that they
were entitled to certain allowances
for which orders had not gone. They
were awaiting orders to adjust this in
their bills. When this matter was
brought to their notice as mentioned
in the statement, they adjusted the
amount and refunded it.

Shri Hari Vishnu Kamath: Have
there been any instances during the
period under reference when un-
animoug recommendations of the Pub-
lic Accounts Committee for further
action or inquiry were brushed aside
or shelved in a manner similar to that
in which an earlier unanimous recom=-
mendation made twice or thrice by
the Public Accounts Committee was
contemptuously disregarded in respeet
of the notorious jeep scandal or trans-
action in which........

Mr. Speaker: Order, order. That
has nothing to do with this. What
has happened here is the point at
1ssue,
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Shri Hari Vishnu Eamath: All right.
I referred to it as it is a well-known
case.

Mr. Speaker: May be.
not be decided here,

But it can-

Shri Hari Vishnuo Kamsth:
‘in a manner similar to'.

Shri Dinesh Singh: It is very diffi-
cult to meet these insinuations and
say anything,

Mr. Speaker: The only question is
whether the unanimous recommenda-
tion of the Public Accounts Committee
in these cases were brushed aside.

I said

Shri Dinesh Singh: Not to my
knowledge.

Shri Hari Vishnu Kamath: Further
inquiry? Not at all?

Mr. Speaker: Not at all.

Shri Dinesh Singh: In the cases I

have mentioned, we have taken
action.

Shri Hari Vishnu EKamath: Is the
list exhaustive? Have there been any
instances where the Committee's
recommendations have been dis-

regarded and no action taken thereon?

The Prime Minister, Minister of Ex-
ternal Affairs and Minister of Atomic
Energy (Shri Jawaharlal Nehru): If
the hon, Member points out any case,
we will look into it. It is a long list.

Shri Hari Vishnu Kamath: I shall
do so next session.

Mr, Speaker: Shri Hem Barua.

Shri Tyagi: Since the Public Ac-
counts Committee has been mention-

Mr. Speaker:

this manner,

He cannot rise in

Shri Hem Barma: In view of the
fact that the audit report has pointed
out gross irregularities of financial
accounts in our missions abroad—in
one case there was a misappropriation
of a sum of Rs. 1'54 lakhs in the
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course of just three months—may I
know whether the Prime Minister is
in a position to assure us that the
handling of financial accounts in our
missions abroad hag been made fool-
proof and attempts made to cleanse
our diplomatic stables of the dirt and
dross that have accumulated over the
years?

Mr. Speaker: How to remove all
that has accumulated in the question?

Shri Jawaharlal Nehru: I can only
give an assurance that we shall do
our utmost. What more can I say?

Shri Hem Barua: But have you
done your utmost by now? That is
what I wanted to know, because the
Audit Report has pointed out these
things,

Mr. Speaker: Does he expect that
any one would say that he has done
his utmost?

Shri Tyagi: Since the Public Ac-
counts Committee and its recommen-
dationg have been mentioned, I might
make it clear that whenever any
Ministry does not act on the recom=
mendations made by the Public Ac-
counts Committee, the Ministry comes
next year for examination, and it has

to submit to the Public Accounts
Committee an Action Taken Report
on each recommendation. I may

assure the House that the Public Ac-
counts Committee has taken a resolve
that it is going to be absolutely
judicial without any party considera-
tions, and therefore, if there is any
lapse on the part of any Ministry the
Public Accounts Committee will take
care of it.

Shri Hem Barua: They have failed
to do it. I have read the whole report.

Shri Daji: The Prime Minister has
stated that he will do his best. May
we know what exact steps have been
taken or are proposed to be taken to
see that such defalcations and mis=

takes in accounts do mnot occur in -

other Embassies,
have been issued?

what instructions
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Shri Dinesh Singh: All these things
are mentioned in detail in the state-
ment laid on the Table of the House,
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The Minister in charge, Ministry of
Education (Shri Hamayun Kabir): (a)
No, Sir.

(b) Does not arise.
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& w5 ST gg oIEe A
affq s ag a7 e &1 AT
0 f& arafas feafs s 27

Shri Hamayun Kabir: The position
is that there is no such thing as
Dussehra holidays for the schools. The
students get the holidays which are
the gazetted holidays. They  are
autumnal holidays at the end of the
second term, and that is some time in
September or October, and the dales
are decided by the Dircctor every
Year.
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Shri S. M. Banerjee: 1 would like
to know whether it is a fact that in
some of the States the holidays fall
in September and in some of the
States it will be in Octcber, whereas
an over-all decision has been taken
that Dussehra falls in the month of
October. I would like to know whether
such a uniform decision has been taken
by Government to have these holidays
either in September or October.

Shri Hamayun Kabir: I have al-
ready stated that this guestion re-
fers to Delhi State and there are no
such things as Dussehra holidavs for
the school. They have autumnal
holidays.

Gold in the Country
+
Shri Bhagwat Jha Azad:
SNQ. ls'{‘jl‘lri Raghunath Singh:

Will the Minister of Finance be
pleased to state:

(a) the quantity and value of gold
so far declared to the Government;
and

(b) the total quantity and value of
gold, according to the oscessment of
the Government, available in the
country?

Shri S. M. Banerjee: You will re-
member, Sir, that when the question
of gold control came up. the hon.
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Minister promised to make a state-
ment before Parliament adjourned.

Mr. Speaker: He i3 going to make
that statement; we will have that
statement.

The Minister of Finance (Shri T. T.
Krishnamachari): (a) About 42-97
million grammes valued at approxi-
mately Rs. 23 crores at international
prices have been declared under the
gold control rules by dealers, refiners,
Institutions and individuals.

(b) According to an article publish-
€d in the April 1958 issug of the Re-
serve Bank of India Bulletin, the total
quantily of non-monetary gold in all
forms in India was estimated at about
3266 million grammes, the value of
which at the internationa] price would
be about Rs. 1750 crores. ‘This esti-
mate, however, was not based on any
precise data, The Government has
had no occasion to make any assess-
ment in this matter.

Shri Bhagwat Jha Azad: Has Gov-
ernment tried to find out the reasons
for such 3 small amount of declaration
out of a total of three thousand and
odd million grammes which are sup-
posed to be available in the country?

Shri T, T. Krishnamachari: We are
still in search of causes and in this
search I think probably the Govern-
ment would have to go into warious
matters. Government are cognizant
of this matter and are fully seized of
this matter and at the present moment
I am not in a position to indicate
precisely what we can do.

Shri Bhagwat Jha Azad: May 1
know whether it has been examined
that the gold control orders as at pre-
sent framed are more a handicap than
easing the position for those who hold
gold and who want to declare it?

Shri T. T. Krishnamachari: I am not
in a position to say categorically that
the hon. Member is correct in his
assumption. Gold control order is being
continually subjected to examination
and revision and I think we may per-
haps arrive at some type of control
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which may yield better results im
course of time,
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Shri T. T. Krishnamachari: May I
say that I do hope to be able to deal

with this matter, with your permis-
sion, a little later.

Shri Tyagi: OQut of this small
amount of gold declared, how much
goes to the credit of the institutions?

Shri T, T. Erishnamachari: I
give you the data that
Individuals have declared about
Rs. 8°15 crores; dealers, Rs. 14'80
croreg and refineries, about Rs, 7 lakhs.
Institutions come both in regard to
individuals and in regard to dealers.
So, the estimate of Rs. 8:15 crores for
individuals is not a correct one,

ot faafa faw g ST
A g fF mm wwm 3 ane
FIA WET F AAA F TgA L
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can
1 have here.

Shri Jashvant Mehta: The hon.
Finance Minister stated that substan-
tial amount of gold had not come out.
Contradictory statements have been
made by the Treasury Benches on the
gold control and smuggling issue.
May I know whether actually smuggl-
ing has increased or decreased?

Shri T. T. Krishnamachari: If I
know what precisely is the nature of
smuggling in this country, there will
be no smuggling at all in this coun-

try.

Shri H. N. Mukerjee: May I know
why the Government has not utilised
the powers which I am told it has
got, to find out whether large amounts
of gold are secreted, as they are
reported to be, in the security vaults,
and see that they are not secreted,
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under the provisions of these rules
and orders?

Shri T. T. Krishnamachari: This is
a bit of a hearsay. I have also heard
about it. I do not know—once men-
tion is made in the House that there
is gold in the security deposits, vaults
—it will still be there [ certainly
follow the suggestion,

Shri R. S. Pandey: It had been
decided that only 14 carat gold would
be allowed to be used in ornaments.
Now, the impression has been created,
as it appeared in the press, that the
hon. Minister of Finance is thinking
of increasing it from 14 carat to 18

carat, I want to know whether it is
true,
Mr. Speaker: The statement is

going to be made just now.
Telephone Service in Balaghat

S.N.Q. 17, Shri Hari Vishnu Kamath:
Will the Minister of Posts and Tele-
graphs be pleased to stale:

(a) whether the telephone service in
Balaghat, Madhya Pradesh has been
stopped or otherwise adversely affect-
ed following the assault by some
policemen on loca] telephone opera-
tors; and

(b) if so0, the measures taken or
being taken to restore normalcy?

The Deputy Minister in the Depart-
ment of Posts ang Telegraphs (Shri
Bhagavati): (a) Yes, The telephone
exchange at Balaghat had to be closed
at about 1100 hrs. on 13-9-1963 but
normalecy was restored by the evening
on the same date.

(b) The matter was taken up pro-
mptly with the State Government and
high officials of the Police Department
who have given assurance that the
P & T staff can carry on their
normal work without any fear. On
the spot investigation by a senior
officer of the P, & T. Department was
also carried out at the earliest oppor-
tunity.
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Shri Hari Vishnu Kamath: If I
heard the Minister arighi, there was a
considerable time-lag between the oc-
currence of the incident and the time
when the telephone service was set
right, Is the House to understand
that other communications were also
disrupted and that intimation about
the incident—the assault by the
policemen—was received here very
late by the P. & T. authorities and, if
e, what are the reasons for that
delay in communication?

Shri Bhagavati: There was not
much delay. - The incident occurred on
12-9-1953 after 1913 ‘lhours. Even
after the reported assault on an
operator -the exchange worked the
whole night, In the morning also the
operators came to the Exchange.
Again there was some disturbance in
the morning at about 10:35 hours.
Then the operators left the exchange.
From Gondia exchangé sume operators
were then brought to this place and
the exchange was put tc work at
about 15.35 hours on the same day i.e.
the 13th.

Shri Hari Vishnu Kamath: What
exactly were the details of this assault
incident, and has the State Govern-
ment ordered a regular inestigation
or enquiring into this matter?

Shri Bhagavati: A magistrate has
been appointed by the C~mmissioner
of Jabalpur division to inves:igate
into this matter. He has elready
investigated into this case on the 18th
and completed the eaguiry on the
19th, '

Shri Hari Vishnu Kamath: Has the
report been received?

Shri Bhagavati: The report has not
yet been submitted.

Shri Daji: Has the Governmen'
ascertained the causes of this incident
and are steps being taken to see that
such incidents do not recur again?

Shri Bhagavati: The whole thing
was investigated into, and when we
get the report from the magistrate
then only we can say.
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Production of Cement in Andhra
Pradesh
+

[Shri Kolla Venkaizh:
Shri A. K. Gopalan:
Shri M. N. Swamy:

L Sari Nambiar:

S.NQ. 18

Wil!  the Minister of Steel and
Heavy Industries be pleased to state:

(a) whether i! is a fact that the
production of cement in Andhra Pra-
desh has come to a standstill as the
factories are closed down;

(b) whether it is due to want of
stockage facilities in the factories on

account of non-lifting of the produce;
and

(c) whether this has created a
serious situation affecting the econo-
my and caused serious inconvenience
to the public who are unable to get
cement?

The Deputy Minister in the Minis-
try of Sieel and Heavy Industries
(Bhri P. C. Sethi): (a) No Sir. No
report has been received about
cement factories being closed down in
Andhra Pradesh. Produciion figures
available do not show any serious
crisis in the factories.

(b) and (c). Do not arise.

8hri Kolla Venkaiah: My informa-
tion is that for the last 1} months the
factories are closed because the Gov-
ernment did not remove its quota of
cement which is about 85 per cent of
the production and the public are
suffering because they ate not getting
cement, Because of that, the factories
are closed. Will the Government as-
certain this from the factories and the
State Governments?

Mr. Speaker: He has suggested that
that must be ascertained and it will
be ascertained.
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11.22 hrs.

STATEMENT RE. CEASEFIRE ON
ASSAM-EAST PAKISTAN BORDER

The Prime Minister, and Minister
of External Affairs and Minister of
Atomic Energy (Shri Jawaharial
Nehru): Three days ago, Sir, I made
a statement about the firing on the
Karimganj border, near about that.
This firing continued lor two days
after that on 18th and 19th until yes-
terday meorning, when a cease-fire
agreeraent was arrived at be.ween
the Sector Commander on our side
and the Pakistani border officials. It
has; appeared in the press today tJo
that at 4 P.M. the cease-fire took
effect,

During the talks between the repre-
sentatives of the two parties, stress
was laid by our Sector Commander to
have a temporarily acceptabe work-
ing boundary till the final boundary
is settled. But no agreement was
arrived at on this, Then it was sug-
gested that a meeting might be held
at a higher level, at the GOC level
be ween 4th and 10th October to con-
sider this. The Pakistani Sector
Commander agreed to convey this re-
quest 0 the higher authoritics, but
made no commitment. Meanwhile
we are urging on the Pakistan Gov-
ernment for an urgent survey and de-
mar-ation of the boundary, but we
have not had any positive response
from the Pakistan Government to
these proposals.

During these five days of inter-
mi‘tent firing in this border, so far
as we know, there were three casual-
ties, one o these being fatal, and
probably, though it has not been
confirmed, another of the injured, a
Muslim lady, also died in the hospi-
tal. That is all I have to say.

Shri Swell (Assam—Autonomous
Districts); Is it a fact that some
Pakistanis have intruded into Indian
territory and that notwithstanding
the cease-fire, they have refused to
budge from there? '
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Shri Jawaharlal Nehru: It must be
obviously after the cease-fire.

Mr. Speaker: He wants to know
whether during this period of fiting,
Pakistanis had trespassed into our
territory, which they now refuse to
wvacate, Is that the question?

Shri Swell: Yes, Sir.

Shri Jawaharlal Nehru: Pakistanis
intruded into the territory occupied
by us, but which has been in dispute.

Shri Hem Barua (Gauhati) rose—

Mr. Speaker: Order, order; I will
give him an opportunity to put his
question. A question has been put
and that is being answered now.

Shri Jawaharlal Nehru: So far as I
know, in this territory part of it is in
dispute, and a.though it had been
agreed that they should not cross this
1ill it is decided, they have occupied

part of it

Mr. Speaker: The question asked
was, whether they have now refused
to vacate it.

Bhri Jawaharlal Nehru: Yes. [ do
not think, as a result of this armistice
yesterday, they have vacated. They
have just stopped firing on both sides.

Shri S. M. Banerjee (Kanpur): In
this particular area of Lathitilla the
Pakistanis hoisted their flag on 14th
August, 1963 and they hawve practical-
ly occupied this area. From that
particular area they started firing and
continued it for five days. I would
like to know whether while agree-
ing to their cease fire proposal, which
fs good in my opinion, we have made
tt clear that they must first withdraw
from that particular area, which is a
disputed area, before we start talking
to them?

Shri Jawwharial Nehru: Before we
do what?

Mr. Speaker: Before we begin to
talk with them,

BHADRA 30, 1885 (SAKA) Cease.fire on Axsam--uso
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Shri Jawaharlal Nehru: We shall
valk with them anyhow and every-
where whenever an opportunity offers
itself.

Shri S. M. Banerjee: My question
has not been replied.

Mr. Speaker: That he has answered,
that to the extent they have trespass-
ed or intruded into our territory they
have not vacated it.

Shri S. M. Banerjee; My question
was not that, They have entered into
our territory. According to the Prime
Minister that area is a disputed area,
and according to them it may not be
a disputed area. But they have en-
tered into a particular area. Even if,
according to the Prime Minister, it is
a disputed area, they have crossed
that area and started firing. I would
like to know whether they have been
asked to withdraw from that area
before the talks start?

Mr. Speaker: That is what he has
stated. He has said that talks we will
undertake even if that is not done
and that in any case we will enter
into talks.

Shri H. N. Mukerjee (Calcutta Cen-
tral): Sir, a cease fire always takes
place in accordance with return to
status quo, If the status quo has been
disturbed, as he alleges, how does the
cease fire come to be in the picture?

Shri Jawaharlal Nehru: Cease fire
is a cease fire, it may be something
more, it may be no more. As far as
we know we have not received detail-
ed reports about the cease fire. As a
result of the talks between two sector
commanders they decided to stop
firing. Our man suggested that a
temporary boundary should be fixed.
To that the other commander did not
agree except to refer it to his higher
authorities, and the proposal was that
on the 4th October, or a day °r ‘wo
after that, the GOC level meeting
shou'd take place to consider that.
That has been referred to the higher
authorities.
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Shri Daji (Indore): The Prime Mi-
nister said that the proposal with re-
gard to having a temporary boundary
was given by us. Do we understand,
therefore, that in this disputed ter-
ritory up till now there was no tem-
porary boundary agreement; if so,
may I know how deep they have in-
truded?

Shri Jawaharlal Nehru: The whole
area consists of about five villages. It
is not a big area. As I have said here
previously, there is discordance bet-
ween the map prepared by the Rad-
cliffe Commission and the details
they have given of the area. In the
map prepared there is a straight line
which is rather favourable to Pakis-
tan. In the detalled report it is
favourable to India. There is argu-
ment about that. We think that the
detailed description is more important
than the straight line on the map.
Anyhow, there is this argument and,
in this, I believe, a village or iwo or
some parts of a village or two were
occupied by Pakistan and bunkers
were made there. The bunkers are
still there presumably.
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Shrimati Renu Chakravartty (Bar-
reckpore): 1 want to know whether
the ‘calling attention' notice on the
question about bombers has been ad-
mitted. If it has been then I will
not ask a question now.

Mr. Speaker: No.

Shrimati Renu Chakravarity: Then
I want to ask whether the hon. Prime

Minister has seen the report in the
‘Hindustan Standard’ that the jet
bomber squadron with radar equip-

ment has been removed to the easterm
front, that is, on the East Pakistan
frontier, whether there is any infor-
mation about that and whether Gov-
ernment is seized of the matter.

The Minister of Defence (Shri ¥. B.
Chavan): We have got the gencral
information that a bomber squadron
has been removed to East Pakistan.
More than that we have no other
information.

Shrimati Renu Chakravartty: Have
we taken any steps? That is the
point.

Shri Hem Barua: In view of the
fact that Pakistan has occupied forci-
bly a portion of Indian territory, as
admitted by the hon, Prime Minister,
in violation of the Radcliffe Award
lays down specifically that
whenever there is a discrepancy bet-
ween the alignment on the map and
the written word in the Award, it is
the written word that shall prevail
and the written word is in our favour
—the hon. Prime Minister said that
it is a disputed area; it is absolutely
wrong and on top of that. . ..

Mr. Speaker: Now he is enun.ating’
a long, what shall T say. ..
ask the

Shri Hem Barua: 1 will

question.

Mr. Speaker: He might ask -the

question now.
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8hri Hem Barua; On the top of it
has transpired that Pakistan has sta-
tioned B-47 jet bombers complete
with radar units against our frontier,
as admitted by the hon. Defence Mi-
rackpore): I want to know whether
Government can assure us (a) that
they have taken adequate steps to
counter the Pakistani air threat: and
(b) that they are prepared to push
out the Pakistani troops who have
forcibly and illegally o:cupied our
territory?

Some Hon. Members: What about
(c)?

Shri Jawaharlal Nehru; As usual I
am rather lost in the hon. Member's

question, (Interruption). It is
almost like some of the UN resolu-
tions. . . (Interruption).

Mr. Speaker: Shri Kamath.

Shri Hari Vishnu Kamath (Hoshan-
gabad): He is replying to his question

Shri Jawaharlal Nehru: He started
with “in view of the fact” and carried
on to some other paragraphs. That
‘in view of the fact’ is not wholly cor-
rect, that is, the Radcliffe Award left
it to be determined, subject to their
general directions, by the surveyors.

Shri Hem Barua: No; I can guote
from the Radcliffe Award to prove
how wrong the hon. Prime Minister
is.

Mr. Speaker: Shri Hem Barua would
resume his seat and listen to the
answer. He has asked the question
and if he is not satisfied with  the
answer, he can subsequently bring it
to my notice that the answer was not
correct,

Shri Hem Barua: But at the same
time we cannot allow the hon. Prime
Minister to throw dust into our eyes..
(Interruption . . . .)

Shri Raghumath Singh (Varanasi):
1t is highly objectionable.
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Shri Jawaharlal Nehru. if the hon
Member, Shri Barua, can answer his.
own ques.ion, perhaps it is not neces.
sary for me to take the troubie to
answer it.

Shri Hari Vishnu Kamath: Please do

Shri Jawaharlal Nehru: I really do
not understand. Here is a very long
dispute about a certain area. The
dispute may be completely miscon-
ceived, but we have acknowledged it
to be a dispute. We have repeatedly
asked for talks on il and all that.

Shri Hem Barua: That is the mis-
take that we have made.

Shri Jawaharlal Nehru: It has been
decided that it should be demarcated
and in the course of demarcation ilself
possibly the dispute about this small
area would be solved.

Shri Hem Barua. Which they have
occupied forcibly.

Shri Hari Vishnu Kamath: During
the last three years how many such
cease-fire agreements have been con-
cluded on various points of conflict on
the Indo-Pakistan border in the east,
how often have they been violated by
Pakistan, and is Government sure that
Pakistan will not violate this cease-
fire agreement too in the near future,
and is Government prepared for it?

Mr. Speaker: Can anybody be sure
of anything to be done by another?

Shri Hari Vishnu Kamath: How
many times it has been agreed to and
how many times it has been violated.
Every time it has been violated?

Shri Jawaharlal Nehru: How can I
answer this question as to how many
times in the last few years it has been
violated?

Shri Hari Vishnu Kamath; Have
they respected any agreement on

cease-fire? I do not think that Pakis-
tan has respected any cease-fire
agreement,

Shri Jawaharlal Nehru: I do  not
accept that. There are many other
agreements which have been agreed
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upon and which have been acted upon;
some have not been. . . .

Shri Hari Vishnu Kamath: Acted
upon by usi not by them.
Shri Jawaharlal Nehru: By tnem

also.

Shri Hem Barua: Before the ink is
dry on the agreement, they violate it.

Shri Jawaharial Nehru: I am to
speak with some responsibility. ‘To
say that they have always broken
every agreement made is completely
Wrong.

Shri Bade (Khargone): They are
going on encroaching on our land and
-we are tolerating it

Some Hon. Members rose—

Mz, Speaker: I am calling only the
;signatories and not the others.

Now, Shri T. T. Krishnamachari.
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T I3 gFaT e? Now, Shri T. T.
Krishnamachari.

Shrimati Renu Chakravartty: Is he
making the statement in reply to the
calling-attention-nolice?

Mr. Speaker: Yes,

Shri Buta Singh (Moga): I want to
make one submission. . . .

Mr. Speaker: There is nothing on
which he can make his submission
now.

Shri Buta Singh: I want to put one
question to the Prime Minister,

Mr. Speaker: The hon. Member may
resume his seat. He cannot put his
question like that.

Shri Buta Singh: ! want to make a
brief submission.

Mr. Speaker: Not in this manner,

Shri Buta Singh: I only wanted to
know one thing from the Prime
Minister.

Mr. Speaker: I am not allowing him.
He may kindly sit down.

Shri Buta Singh: I.want to know
from the Prime Minister. . . .

Mr. Speaker: Order,
obsiructing the proceedings of
House. He should sit down now.

order, he is
the
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11.45 hrs.

STATEMENT RE:
GOLD CONTROL AND THE COM-
PULSORY DEPOSIT SCHEMES

The M:nister of Finance (Shri T. T.
Krishnamachari); I had indicated in
reply to questions in this House that
I would make a statement before tze
House rose on gold control and toe
compulsory deposit schemes,

2. My distinguished predezessor had
on more than one occasion outiined
in this House the basic objectives o/
Government's gold policy. While
there can be no denying the impor-
tant role that gold continues to piay
in the social outlook and habits of
people, we cannot minimise its effect:
in the form of a drain on our resour-
ves in foreign exchange and oth:rwise.
The basic features of the gold policy
in‘tiatad by my distinguished prede-
cessor were aimed at a curtailment of
the facilities to market gold, parti-
cularly in its primary forms, sc that
the smuggler who got past the Cus-
toms point did not feel free to dispose
of the go!d openlv and without chal-
lenge, and secondly at reducing the
demand for gold by stopping the pro-
duction of gold ornaments of a higher
purity than 14 carat. Government feel
that both these objectives are basical-
ly sound and justified by considera-
tions of national interests. There can
be no going back on them. Never-
theless, the many  problems which
have been thrown up in the adminis-
tration of the gold control in its pre-
sent form had to be reviewed. We
had also to consider whether and to
what extent changes were necessary,
even if they be of a transitional char-
acter, to alleviate hardship to the class
of people, who have been working on
gold as a means of livelihood, having
at the same time due regard to the
sentiments of the people, who as I
have said before, have a great dcal
of attahment to gold and gold orna-
ments.

3. On tk» problem of those working
on gold we have to consider firstly the
self-employed goldsmiths and secondly
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those employed by the bigger gold-
smiths and jewellers. While we have
a programme of rehabilitation of the
self-employed goldsmiths, we had
recognised that the iringe of the pro-
blem has hardly been touched, and it
wou!d take much more than the
amount of money we have allotted
for this purpose so far as well as a
great deal of time, before we can suc-
cessfully rehabilitate most of them.
While we propose 15 proceed with this
task of rehabilitation of goldsmiths,
who depend purely on the manufac-
ture of go!d ornaments for their live-
lihood, we cannot do all that has to be
done in a day.

4. Government have, therefore,
decided to grant licences to self-
employed goldsmiths on a nominal 1ee
and to permit them on certain condi-
tions to convert existing gold orna-
ments in excess of a purity of 14 carat
into ornmaments of like purity. This
will restore to them the facility to
carry on what was their main avoca-
tion. Out-workers, i.e, those gold-
smiths who worked on gold in their
own houses to execute orders received
from licensed dealers, will be permit-
ed to handle limited stocks of primary
gold upto 14 carat. Government hope
that these measures will facilitate the
continuance in employment of gold-
smiths and artisans in this trade,
pending the long-term process of re-
habilitation.

5. 1 would emphasise that these re-
laxations do not involve any ciange
in the Government’s basic long-term
policy to discourage the use of gold
generally and the production of gold
jewellery of high purity. If any one
wants new ornaments to be made from
primary gold he can only get 14 carat
ornaments to whichever source 9!
supply he turns. There will be no sai¢
or display by dealers of jewellery qf
a purity exceeding 14 carat. The i‘am-
lity to convert existing ornaments into
new ornaments of purity _nb‘mre 14
carat is necessarily a limited one
and intended to benefit those, whe
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possess such ornaments and want them
to be re-shaped, and to enable the seli-
employed goldsmiths to continue to
earn a living for the time being.

6. Apart from these changes to which
I have just referred, Government pro-
pose to make certain changes in the
administrative set-up in order to make
enforcement more effective. The pre-
sent rules provide for the establish-
ment of a Board to advise Govern-
ment and to be in over-all charge of
the implementation of policy. The
responsibility for enforcement o
these rules is, however, entrusted ta
the Central Excise Department. After
a care'ul examination of the matier,
Government have come to the con-
clusion that bifurcation of responsi-
bility for policy making and for im-
plementation of it is not wise. Gov-
ernment, therefore, have decided 1o
centralise the administration by ap-
pointing a Gold Control Administra-
tor, Jlocated in the Department of
Revenue, who will be in charge ot
matters of gold policy and adminis-
tration ard who will seek the assis-
tance of States administrations in this
task

7. When the gold control rules were
originally framed, it was considered
that the most convenient method was
to issue them in the form of amend-
ments to the Defence of India Ruies.
Considering the application of thess
rules to a very large section of the
community, both in regard to the use
of gold in industry and in regard to
the use of gold as ornaments, Govern-
ment feel that these rules should be
replaced hy a statute, subject of course
to the approval of the Parliament.
Government, therefore, intend to bring
up before Parliament at a very early
date a bill which might cover both the
short-term and the long-term objec-
tives of Government's gold policy.

8. I now turn tn the o'her matter
which has been exercising the minds
of the members of Parliament duting
this session, namely, the Compulsory
Deposit Scheme. As the House is
aware, three out of the five scnemes

-
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contemplated under the Compulsory
Deposit Scheme  Act, 1963, namely
those relating to land-revenue payers,
urban immovable property holders and
sales tax payers, have not yet been
brought into effect. These schemes
have to be implemented through the
States and Jocal authorities concerned
and draft schemes were referred for
‘their comments to State Governments.
The replies received have indicated
numerous practical difficulties, nctably
in the case of land-revenue payers. Not
.only the rates at which tax on land
is levied, but also the periods, methods
and agencies of collection vary widely
from State to State. In regard to the
two other schemes also, it has been
represented that collection would pose
difficulties. In many cases, the muni-
cipal authorities do not impose any
‘urban property tax and would taus
‘have no ready basis for coliecting
compulsory deposits. The States have
also complained that the sales tax
payers scheme wouid impose addi-
‘tional burdens on their already hard-
pressed sales tax authorities. Besides,
‘the out-turn from these two subsi-
diary schemes is expected to be com-
‘paratively small,

9. Quite apart from the administra-
tive problems, there were indications
‘that many State Governments were far
from happy about the idea tha* an
additional levy, even thougn it was in
‘the form of savings rather than tax,
‘be imposed upon land owners and the
relatively lower income urban groups.
‘Since the main beneficiaries of the
‘Compulsory Deposit Sche:ne were the
‘State Governments themselves and
the entire collection from the land
Tevenue paying class would have gone
to them, the Government of India felt
‘that it was but fair to ask the Stolc
Governments to express their consi-
dered opinion once again on the scheme
as a whole. Accordingly, I wrote to
the Chief Ministers of all the States
asking them for their opinion s to
whether these three schemes should
‘be  implemented, modified, or alle-
‘gether given up. The replies I have
received from them show that almost
:all of them are in favour of abandon-
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ing the scheme for the land reveuue
payers and most of them would pre-
fer to see the schemes for the urban
property owners and sales tax pavers
also given up. Some Chief Ministers
have drawn pointed attention to the
fact that the levy of a compulsory de-
posit on land owners in particular and
the urban population generally woula
affect the contribution io voluntary
savings, a consideration which we can-
not altogether ignore.

10. In the light of these comments,
the Government of India “1ave mad: a
review of the Compulsory Deposit
Scheme as a whole. It is imporiant
to ensure equity o; sacrific between
people who belong, broadly speaking,
to the same income groups or to the
same economic levels. We cannot
exempt the land revenue payvers frem
this scheme without giving reiief to
salaried workers as well.

11. The Government of India have,
therefore, decided that schemes in
respect of land revenue payers, urban
immovable property nolders and sales
tax payers, which have not yet rome
into force, should be given up. As
regards salaried workers who are not
in the income-tax paying category,
Govt. feel that similar reliei shouid,
in equity, be given to them. Arrange-
ments will be made to refund the
deposits that have already been made
with irterest with the least possible
delay. Income-tax payers, however,
stand on a different footing. So far
as they are concerned, the rate of in-
come-tax on them has gones up and
they have the option to pay a part of
the increase in the shape of a contri-
bution to the Compulsory Depcsit
Scheme. A mere withdrawal of this
scheme might mean a greater hard-
ship to them, because in lieu of a re-
fundable deposit they would have to
make an outright payment in the shape
of a tax. The scheme for income-
tax payers will, therefore, continue
1 trust these changes will have  the
support of the House.

12, The decisions which I have just
announced would mean a substantial



7463

Statement re:

[Shri T. T. Krishnamachari].

loss of resources. Government, how-
ever, hope that the loss would be raore
than made up by an increase in
voluntary savings. The House will be
glad to know that during the  first
5 months o: the current financia! year,
small savings collections have heen at
a record figure of Rs. 31 crores, which
is more than double the coiie:tions in
the corresponding period last  year.
Government propose to inteusi 'y their
efforts for the collection of sinall sav-
ings and they trust that Staie Govern-
ments who receive two-third of the
collection from small savings will
also join in this effort with renewed
vigour.

Shri S. M. Banerjee (Kanpur): Two
supplementaries may be necessary.
Shall T combine them into one?

Shri Tyagi (Dehra Dun): 1 want to
seek a clarification.

Mr. Speaker: Not now. Some gues-
tions are to be asked. Shri Banerjee.

Shri S. M. Banerjee: It is clear {rom
the statement of the hon. Minister
about gold control order that gold con-
trol has not succeeded as they wanted.

Mr. Speaker; No comments, only
questions.
Shri S. M. Banerjee: Afl‘er giving

these concessions to the self-employed
people, what definite steps nave been
taken to rehabilitate those -who will
not be covered by this concession?
That is my question No. i. Secondly,
I would like to know whether Gov-
ernment also intended to reduce or
modify the surcharge on income-tax
which has affected the middle class to
a great extent.

Mr. Speaker: Instead of one and
two, he could have said (a) and (b);
it would have gone as one quiestion.

Shri T. T. Krishnamachari: In re-
gard to the first part of the question
of the hon. Member, the changes are
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In the process of being made and
therefore nothing cap be said about
them now. In regard to i‘he second
part, I have stated Government's
policy as clearly as I am able ‘o,

Shrimati Renu Chakravarity (Bar-
rackpore): May I know whether Gov-
ernment is considering the unposiiiocn
of a ceiling on holding gcld orna-
ments of 22 carat purity and whether
dealers will be permiited to make
jewellery of 22 carat purity and also
whether licensed dealers who will be
permitted to do ornaments will get an
assured supply of 14 carat gold?

Shri T. T. Krishnamachari. Ve can-
not really commit ourselves to an as-
sured supply of anything for the rea-
son that Government do not have
continued supply of gold. 1 do not
think it is possible for the Guvernment
to give an assurance that any de-
mand for 14 carat gold wouid be mel.

Shrimati Renu Chakravartty: Fven
for licensed dealers?

Shri T. T. Krishnamachari: Even for
the licensed dealers it cannot be made.
The primary consideration would be
for industrial use and the seccndary
consideration for those people who
make ornaments for expori. Barring
them we can only ration what is avail-
able among people who need it

Shri Daji (Indore): There is a re-
port that Government had dizvussions
with representatives of the All India
Goldsmiths Association. Is this cor-
rect? In view o this concession an-
nounced, has Government considered
the release of those who are arrested
in this connection?

The Minister of Home Affairs (Shri
Nanda): Certain steps wouid follow
the deciaration and the statement.

Shri Indrajit Gupta (Caicutta South
Wes*): The hon. Minister has caicgori-
cally declared that it is Government's
policy to rehabilitate displaced gald-
smiths. For that it will take a long,

-
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time. Pending completivn of rehabi-
litation and relief measures, may I
know whether Government is con-
sidering about the reief measures
given to these goldsmiths and their
families; whether they will be enhanc-
ed in a uniform way throughout the
country? I mean the quantum of
relief to them.

Shri T. T. Krishnamachari: The mat-
ter will have to be examined; 1 am
unable to commit myself.

..8hri Vasudevan Nair (Ambala-
puzha): In the rehabilitation of gold-
smiths, may I know whiether the Cen-
tral Government will have some
direct role to play i1n uddition to
giving some money or loain to the
State Governments?

Shri T. T. Krishnamachari: That is
the idea. The Gold Administrator will
look after this matter with the cc-
operation of the States. But I have
said before that Government wiil cer-
tainly indicate to the hon. Menibers of
the House what steps they are taking
from time to time when the whole
matter would be discussed fully, when
the Bill comes beforz the House?

Shri Hari Vishna Kamath (Hoshan-
gabad): May I know if the Minister
consulted his distinguished predeces-
sor before making these radical
changes in policy, and would he say
what his reactions were? Dces e
propose to rename the co:opulsory de-
posit scheme as the national deposit
scheme which he had in mind? May
I know if the Gold Control Board has
been finally abolished?

Mr. Speaker:
be answered.

The second part may

Shri Hari Vishnu Kamath: Why not
the first part? Whether he has con-
suited his predecessor—

Mr. Speaker: No, no. Th2 guestion
whether he has consuited one or the
other, and what is his reaction, is not
relevant.
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Shri T. T. Krishnamachari: The de-
posit scheme is now limited to in-
come-tax payers. As I have indicated,
it is of benefit to them. The rnsmencla-
ture does not really matier now.

Shri Hari Vishnu Kamath; Has the
Gold Control Board been abolished? I
have put that question.

Shri T. T. Krishnamachari: 1 have
indicated that there will be a Gold
Control Administrator. Naturaliy, the
Gold Control Board will not function.

Mr. Speaker: The questicn is that
the relief given to the goldsmiths is
different and whether the Government
would give any direction so that all
the States might just have a uniform
scale of assistance.

Shri T. T. Krishnamachari: 1 am
really thankful to the hon. Member
tor having pointed it out to this House.
We will try to see that as far as pos-
sible there is no discriminaticn.

11.57 hrs.
PAPERS LAID ON THE TABLE

AnNUAL ReporT oF FILM Finance CoRr-
porATION, BomBay, ror 1962-63 AND
ReviEw BY GOVERNMENT THEREON

The Minister of Finance (Shri T. T.
Krishnamachari): I beg to lay on the
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Table a copy each of the following
papers:—

(i) Annual Report of the Film
Finance  Corporation Limited,
Bombay, for the year 19%2-63 along
‘with the Audited Accounts and
the comments of the Comptroller
and Auditor Genera! ‘thereon,
under sub-section (1) of section
619A of the Companies Act, 1956.

(ii) Review by the Government
on the working of the above Cor-
poration. [Placed in Library. See
No. LT-1794/63].

INDIAN AlrcRAFT (FOURTH AMEND-
mENT) Rures, 1963

The Deputy Minister in the Minis-
“try of Transport and Communications
(Shri Mohiuddin): I beg {o lay on the
Table a copy of the [ndian Aireraft
(Fourth Amendment) Rules, 1963,
-published in Notification No. G.S.R.
1457 dated the Tth September, 1963
under section 14A of the Aircraft Act,
1934, together with an explanatory
note. [Placed in Library, See No.
LT-1795/63].

11.58 hrs.
COMMITTEE ON PETITIONS
MINUTES

Shri Thirumala Rao (Kakinada): I
"beg to lay on the Taole th2 Minutes of
the sittings (Seventh and Eighth) of
the Committee on Petilions held
during the current Session.

11.58} hrs.
MESSAGE FROM RAJYA SABHA

Secretary: Sir, I have tc report the
following message received {rom the
.Secretary of Rajya Sabha:—

“In accordance with the provi-
-sians of rule 125 of the Rules of
Procedure and Conduct ..{ Business

Nefa Enquiry Report

in the Rajya Sabha, I am directed
to inform the Lok Sabha that the
Rajya Sabha, at its sitting held on
the 19th September, 1963, agreed
without any amendment to  the
Personal Injuries (Compensation
Insurance) Bill, 1963, which was
passed by the Lok Sabha at its
sitting held on the 28th August,
1963."

11.58% hrs.
RE: APPOINTMENT OF MINISTERS
The Prime Minister,

External
Atomic

Minister of
Affairs and Minister of
Energy (Shri Jawaharlal
Nehru): Sir, may I bring to your
notice that our colleague, Shri
Dasappa, an hon, Member of this
House, has been appointed as Minis-
ter of Railways, and Shri Bali Ram
Bhagat is made the Minister of State
for Planning?

Mr. Speaker: As Members have
already done, I also welcome the new
Ministers.

Shri Hari Vishnu Kamath (Hoshan-
gabad): I hope there will be fewer
accidents on the railways!

11.59 hrs.

RE, DISCUSSION ON NEFA
ENQUIRY REPORT

Shri H. N. Mukerjee (Calcutta Cen-
iral): Sir, I hope you will forgive
me for drawing your attention to one
matter in relation to the discussion
of the NEFA debacle report. It has
caused a great deal of perturbation
to many of us, on both sides, I am
sure, of the House, that the Minister
of Defence was pleased, on account
of the arrangement of business made,
I suppose, by the Minister of Parlia-
mentary Affairs, to give a reply to
the debate on the wery same subject
in the other House yesterday. I say

-~
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this: that this kind of thing is being
repeated over and over again; ad
nauseam it has been said and refer-
ence has been made to the Constitu-
tion, that the Ministers are responsible
collectively to this House and not to
the other House. With the utmost
respect to the other House, I say that
the principle of indirect election and
of nomination which is the basis of
the composition of the other House,
affects to some extent the sym-

metry of our constitution which
has complete democracy as its
basis. I am not quarreliing with

that. Even during the budget
session, as  you  vourself  have
been pleased to point out, the discus-
sion of the budget in gzneral terms
has t:ken place several {imes over
in thst House before it has come up
in this House.

Now, in regard to a matter of this
descript on, whan our House is taking
¢ of this matter this subject
vuszad in the other House pre-
wvipus.y 1o the Minisiar coming up
here to give his version of the case.
If th: Government has any intention
of clipping the wings of this House,
I can ounly say that it will not succeed,
in view of the attitude of the people
of this country. We want to know
where we stand, and this sort of
thing is going on over and over again.
I wish you give a direction, I wish
you to tell the Government, to give
a reprimand to them, that this sort
of thing does not take place

12 hrs.

Shri Ranga (Chittoor): Sir, before
you express your view, ] wish to say
that I am not in a position to agree
with my hon. friend, Shri Mukerjee,
with regard to this matter. On more
than one occasion, the Prime Minister
has had to say here as well as in
the other House that both Houses are
equal, except in regard to the parti-
eular question of the budget. In
regard to all other things, they should
be treated as equal. I do not see any
reason why we should be peevish just
because it has so happened that they

1288 (Ai) L&D—2

have concluded their discussion earlier
than we did and the Defence Minis-
ter found it necessary to give his
reply there earlier. Our friends may
not agree, but I hav.e had experience
of that House also.

Mr. Speaker: Mr. Mukerjee had
not, and therefore he feels it!

Shri Ranga: Therefore, I can claim
to appreciate their view and attitude.
I do not think there is anything
wrong in what the Desfence Minister
has done or in the Pariiamentary
AfTairs Minister allow:ng the Defence
Minister to reply there first when
they were fortunate enough to con-
ciude their discussion,

Shri Surendranath Dwivedy (Ken-
drapara): Though I agres in prinei-
ple w th what Mr. Mukerjee has said,
on this occasion it was a non-official
The Members of both Houses
have the right t0 move a mntion at
any moment they like. So, it was a
noa-cfficial motion and they conclud-
ed their discussion yesterday. We are
continuing the discussion here So, 1
do not think any right of this House
has been infringed so far as this is
concerned.

motion,

The Minister of Parliamentary
Affairs (Shri Satya Narayan Sinha):
Since a reference has been made to
me, I would iike to inform the House
and you are also aware, Sir, that
according to the schedule we tried
our level best that this debate and
reply should be finished in this House
before it was taken up in the other
House. But because the House extend-
ed the items of business, therefore,
there was no go. We had to do it;
otherwise it would have been abso-
lutely difficult.  (Interruptions),

Shri  Nambiar (Tiruchirapalli):
There is not much work in the other
House,

Mr. Speaker: Of course, my task
has been made easier because hon,
Members have answered each other.
There is nothing much more to add.

Shrimati Renu Chakravartty (Bar-
rackpore): Mr. Kamath is silent on
this occasion,
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Shri Hari Vishnu Kamath (Hoshan-
gabad): Only one of us will speak.

The Prime Minister, Minister of
External Affairs and Minister of
Atomic Energy (Shri Jawaharlal
Nehru): May I assure hon. Members
that it is obvious that there is no
deep design on the Government's part
to clip the wings of this House? That
simply means clipping their own
wings and everybody's wings. But
sometimes it so happens—you may
remember, Sir, that day before yester-
day, it was suggested that the Private
Members' business might be taken up
here today, so as to aliow the discus-
sion on the NEFA report to be finish-

ed here.

Shrimati Renn Chakravartty: You
could have taken it up on Thursday.
Why did you corrode into our time?

Shri Satya Narayan Sinha: It could
not be done.

Shri Jawaharlal Nehru: I am mere-
ly saying that there was a suggestion
that it may be taken up a day later
in order to get the discussion on
NEFA report completed here first and
that suggestion was rejected by hom.
Members opposite and presumably
by the House. Therefore, we were
forced to do this; we could not ask
the other House to adjourn and do
nothing for the whole day.

Mr. Speaker: I did not think I have
much to say, though I may just say
in a lighter manner that we should
not behave as co-wives of a helpless
husband. Both Houses are sovereign
and independent in themselves. They
have definite functions to discharge,
except of course, special privileges
that have been given to this House.
First, it was a non-official resolution,
as Mr. Dwivedy has said Serondly,
the question of budget is a different
one. In this case there was no harm
if the Minister made a statement
there. Of course, the responsibility
of the Minister is always there. We
have ruled that major statements of
policy and other things that do affect
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very important questions of finance
or taxation and others cannot be made
there., So far as this is concerned,
there is no harm in doing that.
Nothing has been done to which we
should take exception. My fear is, if
we take it up seriously, tomorrow
there would be a debate there. That
would not look nice. 1 am rather
hesitant to express myself, but the
Minister of Parliamentary Affairs
would kindly see that this matter is
not extended. It should not again be
said that there was discussion there
and then here. It should end some-
where.

Shri Hari Vishnuo Kamath: We
should be careful in future.

Shri Kapur Singh (Ludhiana): Who
is the husband, Sir, and who are the
co-wives?

Mr. Speaker: Husband is the whole
Parliamerrt.

Shri Hari Vishnu Kamath: We
must be careful about the next years
budget debate.

Mr. Speaker: That we will see. Let
us proceed now.

Shri Krishmapal Singh (Jalesar):
Sir, I want to bring to your notice
that there is my motion for discus-
gsion today.

Mr. Speaker: That cannot be taken
up. I have told him so many times.
I would request him not to raise it
here at this moment. He can come
to me in the chamber, I will discuss
it with him and if he can convince
me I will ask the hon. Minister to
take it up later in the day.

Shri Krishmapal Singh: That is all
that I wanted.

Shri Vasudevan Nair .(Ambala-
puzha): Sir, may we know what
business we are going to dispose of
today? There is a long list on the
Order Paper.
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Mr. Speaker: Let us decide what
we are going to do today. There was
a demand that the time may be
extended for this discussion. There
was also a demand that the motion
regarding Public Undertakings must
also be taken up.

Shri Ranga: Introduced.

Shri Hari Vishno Eamath: Moved.

Mr. Speaker: Why should we not
finish this by 4 o'clock, take up the
other motion and finish it even if we
have to sit up to 6 o'clock?

Shri Surendranath Dwivedy: More
time would be necessary for that
discussion.

Mr. Speaker: If that is the desire
of the House, I certainly would not
stand in their way. But [ wanted,
and perhaps the hon. Members were
also anxious, that this should be
expedited.

Shri Hari Vishnu Eamath: We
wanted it to be moved.

Mr. Speaker: All right. Then 1
will call upon the Minister of Defence
at 4.00. Only ten minutes will be
allowed to the other Minister to move
his motion on Public Undertakings,
How long wili the Minister of Defence
take for his reply?

The Minister of Defence (Shri Y. B.

Chavan): 45 minutes.

Mr, Speaker: Then at 400 I will
call him,

Shri Hari Vishnu Kamath: Is the
Prime Minister participating in the
debate?

Mr. Speaker: That will be seen.

Let us proceed now. Shri P. K. Deo
may continue his speech.
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DISCUSSION ON NEFA ENQUIRY
AND MOTION RE. "“OUR DEF-
ENCE PREPAREDNESS"—contd.

Shri P. K. Deo (Kalahandi): Mr.
Speaker, Sir, vesterday ] was saying
that the Government and our Com-
munist friends use the same language
in their approach to the Chinese pro-
biem and how their thinking and
appraisal of the situation 4re identi-
cal. In that regard I wanted to
quote from Shri Dange's speech on
12th September, 1959 on the floor of
this House.

He said:

“1 guarantee that there shall be
no invasion—as far as the Prime
Minister is concerned he has said
so—with the same confidence I
guarantee that there shall be no
invasion as far as China is con-
cerned. I cannot talk about
others.”

Sir, on 14th August, 1962, when on
behalf of the Swatantra Party I tabled
a substitute motion for consderation
when this same subject was being
discussed and urged that to stream-
line our defence efforts we should
accept miiitary aid from foreign
countries without any strings and also
demanded that we should get rid of
the then Defence Minister who is the
root cause of all trouble, we were
ridiculed by the Prime Minister. At
that time he said:

“It is quite absurd to talk about
China invading India or that
China has committed aggression.
That is bad enough. We should
face it and try to get it vacated.
But imagining that she is swoop-
ing down the whole of India and
swallowing it has, I submit,
nothing to do with reality or pos-
sibility, even remote possibility
of any situation.”

Subsequent events have unfolded who
is right. In spite of the warning
given to the Government from these
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benches no action has been taken, no
lesson has been learnt. But the report
now says that we are unprepared. I
say with all the emphasis at my com-
mand that this amounts to culpable
negligence or it amounts to deliberate
sabotage.

Coming to eguipment, to wage war
successfusly the most essential pre-
requisite is that we should have ade-
quate weapons and warlike stores. It
is our misfortune that we lack most
of them. P.anning has been our
watchword since we Jaunched our
five-year plans so many ¥ears ago, but
4t had little besring on defence. No
effsrt was made for the production
or procurement of essential equip-
Qur former Defence Minister
claimed that he modernissd the Indian
Army and built up the army industry.
But we ai! know how he indulged in
dubious projects like coffee percola-
t~rs, room coolers etc. We know that
the AVRO-748 programmes is much
behind schedule. An average aircraft
sarrier and a cruiser were acqu:red
at a colossal cost with little relevance
to the immediate danger. In the 15th
and the 16th centuries our rulers at
Delhi made the same mistake When
the Indian Ocean was infested by
pirates and Western adventurers, our
rulers at Delhi never cared to build
a mavy to protect the Indian shores.
MNow when the enemy has been knock-
ing at the door in the northern border
over crores of rupees had been spent
in strengthening our Nawvy which is
mostly utilised for ceremonial exer-
cises or for goodwill missions.

raent,

Time and again we have been told
by the Government that our defence
efforts are being handicapped by
meagre funds. Is it not true that an
amount of Rs. 132 crores was sur-
rendered in a period of six years out
of the budgeted allotment for the
Defence Ministry? 1If it is closely
studied, it will be found that the per-
centage of surrender goes on increas-
ing. It was 32 per cent in 1957-58
Bnd it has risen now to 61 per cent.
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Regarding communications I beg to
submit that our entire communica-
tions have been handicapped by lack
of rozds. The vehicles were old and
defectively maintained. Crores of
rupees have been spent on the in-
famous Tusker Project which adorns
the name of our Prime Minister and
of our former Defence Minister as
the President and the Vice-President.
Even though our new Defence Minis-
ter has taken charge of the Ministry,
his name has not been associated with
the Tusker Project and he has got
nothing to do with the Tusker Pro-
ject., The Tusker Project hag been
conspicuous by financial irregularities.
Roads on the maps are not good unless
they actually exist.

Regarding vehicles the less said the
better. This morning Shri Kamath
has reminded this House about the
jeep scandal, We tom-tommed about
Shaktiman What happened to its
shakti? We all know how lack of
communications has been the major
factor in the NEFA debacle. To sot
up isolated posts without the proper
supply line virtually amounts to
deiivering our troops as hostages to
the enemy. That is what actually
happened.

So far as the system of command
is concerned, I will be failing in my
duty if I do not point out to this
House that so far as the NEFA opera-
tion is concerned the difficulty arose
when there was a departure from the
accepted chain of command, This
has been admitted in the report. The
hon. Defence Minister has not hesi-

tated to mention this fact in his
statement. It is gratifying to note
that the general standard of our

junior officers was fairly good but at
the higher level the shortcomings
became more apparent. It is the 4th
Indian Division, the crack division of
the Indian army, which had fought
creditably against Rommel's men and
had many victories to its laurels, was
routed If India is proud of anything,
then India is proud of her fighting
men. If you study the pageg of his-
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tory, you will always find that when-
ever the Indian Army faced any
major reverses, it was not due to the
tault of the fighting forces, but it was
always the Generals and the leaders
who had let them down, whether it
was at Panipat or it was at Piassey.

To keep up the morale of the
Armed Forces is the primary duty of
every Government. We have seen
how many experienced young Generals
have been retired prematurely, and
one o° them had serious public differ-
ences with the then Defence Minister.
A Brigadier was promoted overnight,
supcrseding many fellow officers, and
he was the person who playved the
dizastrous role as the corps commander

in the NEFA operations. Now, we
learn that he has been profitably
rehahilitoted in some company.

Mr. Speaker: Order, order....

Shri P. K. Deo: I have not men-
tioned any name.

Mr. Speaker: The name is so clear
that  cvery intelligent person can
understangd it.

It wes in 1960, or 1961 also, when
[ was the Deputy-Speaker, that a
dewnte  had taken place, and Shri
Kripalani wanted to mention those
names, and I had ruled at that time
also that particular names could not
be mentioned. We cannot sit here in
judgment on what has been done to
a particular officer; we cannot decide
the promotions of officers or their
advancements or the increases in their
salaries or other such things. Parlia-
ment would not be able to take up
those things. So, parucular names
ought not to be mentioned. All blame
might be thrown on Government say-
ing that they have not done this or
that....

Shri P, K. Deo: We have to keep
up the morale of the Defence Forces.

Mr. Speaker: Even this might be
said that suitable persons were not
promoted; it might also be said that
supersessions have taken place. But
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particular persons cannet be named
individually.

Shri Ranga (Chittoor): He stands
condemned by his own party.

Mr. Speaker: That is a different
matter. I am only laying down what
the procedure in the Parliament
debate should be.

Shri P, K. Deo: The report has been
conspicuous by the fact that there
was constant interference from Delhi.
The report has rightly said that
details of operations should have been
left to the officers on the spot, but
this was never done.

Another thing which compietely
bewiiders me is the announcement of
the Prime Minisier prior to his depara
ture to Ceylon as to whather [t was
a political decision or backed by mili-
tary advice. The hon. Member from
Phulpur, our Prime Minister, made a
statement that our chaps should not
proceed to the Thagla ridge and oust
the Chinese military manoeuvers are
not to be talked about frem platiorm.
When the Indian Army was going to
take up an offensive operation at that

particu.ar moment, off went the
Defance Minister to the United
Nations. This was the height of

irresponsibility. The only parallel to
that can be found in the Roman his-
tory; when Rome was burning, Nero
was playing with the fiddle. As a
result our 2400 seasoned troops had
to retreat in utter confusion and were
beaten.

My hon. friend Shri Indrajit Gupta
has pointed out that it was the
friendship cf India with the USSR
which compelled China to withdraw
from Bomdila. Sir, our friendship
with Russia is not a new development.
It has been continuing ever since. It
is unthinkable where we would have
been today if there would not have
been timely military aid from the
UK. and the U.S.A. This fact has to
be accepted. Time and again, we
have told in this House that we should
take military aid to strengthen and
streamline our Armed Forces but it
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is now proved that it is the timely
military aid from the UK. and the
U.SA. and the replacement of the
former Defence Minister by a more
determined one which have changed
the course of the war and put a halt
to the Chinese advance. If action
would have been taken earlier, pro-
bably, this catastrophe would have
been obviated.

Regarding military intelligence,
there have been no two opinions that
there have been grave shortcomings
in this regard. If the intelligence
would have worked efficiently, then
the report would not have said that
the Chinese attack was sudden. With-
out intelligence, it means that you
blindfold the Army and send them to
fight. 1 do not know how it would
be possible for them to fight.

In this connection, I would like to
draw your attention to a statement
made by the Prime Minister on the
10th December 1982, that is, after the
debacle in which he says:

“1 think, on the whole, our
intelligence has been first class.”

Shri Ranga: He is always ‘on the
whole”.

Shri P. K. Deo: If it was first class,
the report would never have said that
the Chinese attack was sudden. We
know that in this country there has
been a network of Chinese spies. In
reply to a question, we came to know
tnat some Chinese nationals were in
the Indian army. The Chinese eating
houses, Chinese dry cleaning shops
and beauty parlours have muitiplied
in recent years. The People's Pub-
lishing House, which publishes the
communist mouthpiece, had an account
in the Bank of China. Still some
wing of the Communist Party get
their inspiration from China. There
i= a Chinese lobby in this country.
That fact cannot be denied.

In this respect, I would submit that
our intelligence has to be streamlined.
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The Defence Minister has rightly said
that lessons had been learnt in NEFA.
I am glad he has been taking correc-
tive steps. He hails from the land of
Shivaji. His patriotic words when he
left his post in Bombay and came
here to take charge still ring in my
ears and create enthusiasm in the
country. We expect lots from him.

Before I conclude, I would make
some suggestions. I suggest that the
powers of the Supreme Commander,
that is, our President, who is just a
figurehead in military matters now,
should be witalised. He should take
more interest in the affairs of the
armed forces as in the United States of
America where the President is autho-
rised to look into the disposition and
movement of troops even though Cong-
ress raises the army and sanctions
expenditure for it.

Secondly, there should be a Defence
Council established. It should weigh
the various defence needs objectively
and independently. It should be free
from executive fiat and it should
express its opinion freely in military
affairs,

Thirdly, the three services should be
co-ordinated——some sort of integra-
tion of the defence services as has been
done in UK according to the British
White Paper of July 1963. The Chiefs
of Staff should be free from file work.
They should think more about military
problems, tactics, training of troops,
their disposition, vulmerability etec. ete.

Fourthly, our defence machinery
should be geared up to meet any
sudden attack. If—God forbid—there
is an attack, it may be a simultane-
ous one by Pakistan and China. So
there should be rethinking in this
regard.

At the same time, our policy of non-
alignment may be reviewed in this
context. The country has paid ade-
quate price for the mistakes the voters
of North Bombay have committed.
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If the House is anxious that there
should be no repetition of such a deba-
cle, if the House is anxious that the
scar of humiliation should be effaced
from the body of this country, if the
House is anxious that the lost battie
against China should be won, if the
House is anxious that the lost honour

should be retrieved, our lost land
retaken and our solemn pledge of
MNovember 14 redeemed, the only

imperative necessity is the appointment
of a high power commission to be pre-
sided over by a Supreme Court Judge
to inquire into the responsibility of the
former Defence Minister and the
former Chief of the Army Staff and to
recommend reforms which are needed
to develop and strengthen our defence
forces and to effect Cabinet and par-
liamentary control on policy and orga-
nisation.

Shri K. C. Pant (Naini Tal): The
two statements of the Defence Minis-
ter which have been before the House
since the day before yesterday had
been awaited with intense eagerness,
tempered in some measure with scep-

ticism, because the subject lends
itself so invitingly to  hush-hush
4reatment. However, the Defence

Minister has been refreshingly forth-
right in uncovering the weak spots,
whether in organisation, in execution
©or in planning, This readiness Lo ac-
«cept the mistakes of the past inspires
«confidence in the Government's deter-
mination to put matters right as quick-
ly as possible. That this determina-
tion is matched by capacity is evident
from the Defence Minister's second
statement which makes out a convin-
cing case in support of his claim that
the lessons of the NEFA debacle have
‘been learnt well,

On the whole, both these statements
have been rather well received by the
press and the public. This is not only
‘because they have a ring of honesty
about them, but because consistent
with the nation’s security, they are as
-comprehensive as they could reason-
ably be expected to be. I am sure the
House will welcome this evidence of
the Government's intention to associate
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Parliament more and more in matters
connected with defence, and I hepe
the Defence Minister will continue to
take this House into his confidence
from time to time in the same spirit
of candour in matters pertaining to the
defence preparedness of the country.
This would go a long way to reliev-
ing anxiety in the country on this
score and may well act as a tonic as it
has done in the present case,

The statement on the NEFA rever-
ses can be broken up roughly into three
parts (1) relating to purely technical
military matters like equipment, sys-
tem of command etc. (2) intelligence
and (3) the political aspects including
the important question of equipment.
I do not propose to go into the techni-
cal aspects except to welcome in pas-
sing the various corrective steps out-
lined in the second statement, as for
example, the measures taken to expand
the armed forces and their training
facilities to give that training the
necessary slant to cope with another
confrontation with China and to en-
sure that the accepted chain of com-
mand functions undisturbed. All these
measures we heartily welcome,

As for our intelligence system, it
seems to be in a sorry state of dis-
repair. Its performance has been
found wanting on all counts—collec=
tion, evaluation and dissemination, In-
telligence is a delicate subject and one
would like to avoid it. But its break-
down is so clearly one of the basic fac-
tors responsible for the NEFA debacle
that we cannot do so. After all,
Chinese military preparations across
the border must have been going on
on a fairly large scale over a longish
period of time before the attack actu-
ally came. And yet our intelligence
was unable to provide a clear picture
of the Chinese build-up, There will
be general agreement with the Defence
Minister’s conclusion that “a major
overhauling of the intelligence system
is required”. There is need not only
to broaden the base of our intelligence
system and to give a more positive role
to military intelligence but to clearly
demarcate the jurisdiction of civil and
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military intelligence so that neither can
encroach upon the territory of the
other. At the same time, there should
be greater co-ordination between the
various agencies dealing with civil
intelligence and a closer liaison bet-
wzen the civil and military intelligence
wings.

There has been some adverse com-
ment soth on the floor of the House
and in the statement on the role of
senior commanders in last year's ope-
rations. Shri Prakash Vir Shastri and
Shri P. K. Deo referred to it. I refer
in particular to the Defence Minister’s
remark that it was at higher levels,
ie., higher than Brigadier, that short-
c.mings, that is shortcomings in com-
manders, became more apparent. Read
out of context, this statement would
seem to cast a sweeping aspersion an
our senior army officers. However, as
the Defence Minister has explained,
the Indian Army as a whole was really
not tezted, and only about 24,000 of oar
troops were really involved in fighting
in Ladakh and NEFA. Even in this
limited encounter, our troops gave a
gond account of themselves in Ladhak
and the Lohit Division of NEFA. So,
there were good commanders and bad
commanders even among the few who
took part in these operations. As for
those who did noet, this criticism obvi-
ously does not apply to them.

In considering this matter, we should
not lose sight of the historical back-
ground. The Indian Army was a suc-
cessor to the British Army. In  the
rmiisn days, Indian officers were nei-
wior trustea fully, nor were they pro-
moted to the higher echelons oI com-
mand. An Indian officer in those days
could hope to go up to the rank of a
Lt. Col. at the highest. When the
British left India in the wake of parti-
tion, the truncated Indian Army had
but a handful of Indian officers, and
these naturally had to fill the vacuum
created by the withdrawal of senior
British army officers from the Indian
Army. This was an inevitable, and,
indeed, a most desirable development,
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but it had: an unwanted side-effect in-
that these officers, who '~ were thus
rapidly promoted did not all get a
chance to acquire the normal amount
of command experience at the inter-
mediate levels of command. It is
really at these levels that a Commander
can extend this authority by stages in
a natural way over progressively larger
bodies of men through bonds of loyalty
and confidence woven out of the
threads of shared experience. At still
higher levels, the Commander's duties
leave him no time or opportunity to
remain in close touch with his troops.
So, it is possible that some of our
high-ranking officers may have acquir-
ed a handicap in the course of their
service through no fauit of their own.
In epite of this haudie2p, some of them
may be excellent commanders, but the
factual background should not be jost
sight of.

As regards the general question of
defence preparedness, it must be kept
in mind that in the past ¢cur Army
was mainly oriented towards a confliet
with Pakistan. This was only natural
under the circumstances. It should
not be forgetten that til but an vear
ago, China was not cpenly, aclively
hostile in the sense that Pakistan was.
1 wonder if any one in the country,
including my hoa. friend Shri Prakash
Vir Shastri, would have placed Pakis-
tan below China in the list of defence
priorities at that stage. In any case,
in view of Pakistan's recent marriage -
of sin with China, it was just as well
that we did not take any military
chances with a trigger-happy Pakistan.

If this view is accepted, the only
question that remains is to what extent
could we have prepared for a conflict
with China without: weakening our
defences against Pakistan? I think it is
true to say that if we had not given
China more benefit of doubt than she
deserved, the country would have been
psychologically better prepared than it
was- to.face the massive agsression om:
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our aml bv China. But it is no less
true to say that the most brilliant
anticipation of events would not by
itself have added greatly, or I should
say sufficiently, to our actual military
preparedness, which is closely related
to the industrial potential of the
country and the resources allocated to
defence. The factor of rescurces is
decisive, and as we have now seen, the
resources roequired  are staggeringly
large for a poor country like ours, the
generous assistance of friendly coun-
tries notwithstanding, Friends opposite
might still say: what of that. what the
Government is doing taday could have
been done four years ago. But could
it? That is the questica. And to what
extent could the Governmant have
counled upon the active co-operation
of e Opposition in this task?

It is less than a year ago that the
Chinese armies cut into our land, and
son =2ems (o have been forgoticon

Processions  are organised
taxes—we have secn a number

or therr in recent weeks—eignatures
are being collected, and there is even
talk of openiv inciling pecple not to

puy taxes. This is a peculiar way of
strengthening our defence prepared-
ness.  And if this s the attitude of
the Opposition parties today, when
onie invasion has taken place and the
en=my scems menacingly poised for
another, do they expect the country
to believe that their behaviour would
have been less obstructionist our years
ago, long before the outbreak of hosti-
lities? Let those who are engaged in
this dangerous competition of anti-tax
processions and agitations in the midst
of the gathering clouds of war, search
their hearts and give us an answer.

As regards equipment, I shall restrict
myself to welcoming the doubling of
the rate of production in our ordnance
factories since the emergency, and to
a few words regarding the project to
manufacture MIGs in India. Shri
Prakash Vir Shastri also referred to
it, The scheme is to have two factories,
one at Nasik to manufacture the fuse-
lage and the other at Koraput in Orissa
to manufacture the engines. 1 agree
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with Shri Prakash Vir Shastri that
since the body and engine must be
exactly tailor made to suit each other,
one would have expected that both the
factories would have been located
under the same roof, or at least near
each other, so that frequent consulta-
tions would be possible and some of the
overheads could be shared. Why two
extremities of India were chosen to
locate these two complementary units
is difficuit to understand, and, as far
as I can see, it makes the whole pro-
ject basically inefficient.

Shri Hari Vishnu Kamath (Hoshan-
gabad): Pressure from Orissa's Chief
Minister.

Shri K. C. Pant: I should like br: eﬂ_y
to cndorse some of the sugges
made by hon. friend Shri Dhuk
Dasshan yesterday. In his constructive
speech, he spoke of the need to expe-
dite the formation of hiil divisions and

familiar with the terrain and a
tised by nature in the recruitr
these divisions. He alsp pieaded for
the establishmont of mountain warfare
schools in Jdiffcrent sectors of the
Himalayas. He further referred to the
intrusion of Chinese planes into the
middle sector. I share his concern over
these intrusions, and over the possible
Chinese intentions behind these intru-
sions. On my part, I shouid lik= to
see every able-bodied person on the
border given compulsory military
training. Many of them have mar.ial
traditions, and if they are given the
training and good arms, I am sure
they would be a source of strength
to the country in defending itself.

In the end, may I say that this
enquiry should be regarded, not as a
post mortem, but as a diagnosis. It is
but an incident in a developing situa-
tion. Listening to my hon. friend Shri
Prakash Vir Shastri yesterday, I could
not help feeling that he wasted too
much of his golden eloguence in flogg-
ing a dead horse. The real usefulness
of the NEFA enquiry lies not in fault-
finding, but in paving the way to -a:
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proper reconditioning of the armed
forces vis-a-vis the task they face on
the country’s borders. It is on this
aspect and on the efforts made by
Government since November last to
make good the deficiencies of the Army
that the debate in this House could
most purposefully focus the attention
.of the country.

Before I sit down, may I quote a
few words of wisdom addressed by Sir
Winston Churchill to the House of
Commeons in June, 1940, after the shat-
tering military disaster of Dunkirk.
This is what he said, and what he said
has a lesson for us too:

“l am not reciting these facts for
the purpose of recrimination. That
I judge to be utterly futile and even
harmful. We cannot afford it.

“Now I put all this aside. I put
it on the shelf, from which the his-
torians, when they have time, will
select their documents to tell their
stories. We have to think of the
future and not of the past. There
are many who would hold an inquest
in the House of Commons on the
conduct of the Governments,—and
of Parliaments, for they arein it too,
—during the years which led up to
this catastrophe.

“They seek to indict those who
were responsible for the guidance of
our affairs. This also would be a
foolish and pernicious process. Of
this I am quite sure, that if we open
a quarrel between the past and the
present, we shall find that we have
lost the future.”

Shri Heda (Nizamabad): Mr. Spea-
ker, what surprises me most is that
two basic factors are ignored by the
Opposition when speaking on NEFA
or similar matters: They are the
duration and the course of this war.
A massive attack on our soil by
Chinese Army took place in October

‘last. I happened to be in Cainsville

SEPTEMBER 21, 1963 NEFA Enquiry and 7488

Motion re. “Our Defence
Preparedness”

in Florida at that time and they asked
my reaction. I said that war between
China and India had started; it is not
going to last less than five years; it
may last even 25 years. So, we have to
think of this affair, not as a singie
incident which is complete or which
has ended but we have to think of
NEFA or Sela or Bomdila as one of the
first event in the war that is going on
between China and India. In the ini-
tial stages it is the aggressor whp has
got the obvious advantages. He is well
prepared for it. However mighty or
armed an army might be, it cannot
have that advantage which an aggres-
sor has got as the Chinese were aggres-
sors, they got those advantages. So,
the reverses we had at Bomdila or Sela
should not be exaggerated.

The second factor is the character of
our Army. Our Army is known for
its daring, valour and courageous stand.
If you happen to be in the UK, every
other man seemg to know something
about our Army; they have a high
word for the Fourth Division: it has a
great name all over the world. The
point is that this division or for that
matter the entire Army was formed
not for defensive purposes but rather
for offensive purposes. It went to
Africa, Europe, Burma, Singapore,
Malaya and so many places to take
offensive: it knew to fire and march
forward. Here, for the first time they
were confronted with a situation where
they had to sit, stand and wait and
then fire. This was an entirely now
strategy which they had to face and
in my opinion they faced it very well.
You cannot mention Sela and forget
Chushul, In Chushul we fared far
better and we showed our superiority,
courage and valour because there we
had the experience and we had been
entrenched for a long time. But at
Sela, 14000 feet high altitude, the Army
had hardly reached that place when
they had to face difficulties. At such
altitudes it is not so easy to acclima-
tise oneself, especially for people from
the plains. -
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Then why did the Chinese cease fire?
No Member of the Opposition dealt
with it. After covering such a long
terrain and reaching Sela or even Foot-
hills, why did they not march forward?
The reason is: they saw how the coun-
try got agitated and stood as one man;
it was not bullied and it took a firm
decision to fight back. The Chinese
thad therefore ng other alternative but
to cease fire. They had sent a good
number of forces upto Sela: their
supply line between Sela and Walong
was very thin and therefore it was not
possible for them to hold a long time.

So many stories have been said by
friends from the Opposition and I was
surprised that they did not refer to
the most important part, 1 do mnot
know whether it is a fact or not. That
is immaterial but what is material is
how people feel and react to it. Is it
not in the knowledge of Mr. Prakash
Vir Shastri that when Gen. Chaudhuri
was appointed, his first task was to fiy
to Gauhati and to ask our Army men
to go back to Tezpur, He brushed the
question of shifting the headquarters
from Tezpur to Siliguri. This was an
act which created a tremendous feel-
ing in Army, in Gauhati also: I was
in Assam for more than a fortnight
along with other Members of Parlia-
ment. It had a great impact on our
Army and the civilian population and
they were prepared to give a very
good fight. I know General Chaudhuri
well as he had been in Hyderabad for
a long time. I casually met him but
did not try to find out the truth
because what is material is the impres-
sion you create. On that day when
Chaudhuri came on the scene and tock
the command, the entire psychology
was changed and they were confident
that they would go on from victory to
victory.

In this context, you will have to see
certain other things too. My hon
friend Shri Bhakt Dharshan referred
to the recruitment. For some histori-
cal reasons, so good and some not so
good, the British Government recruit-
ed people for the Army from a parti-
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cular region and some particular
castes. Now a days, we find the same
thing. A number of persons from
other areas were refused though their
health was good and they had the
necessary height, chest measurements,
ete, and they were quite satisfactory.
When people from Assam demanded
a recruiting centre, a centre was
started but again recruitment did not
take place.

Shrimati Jyotsna Chanda (Cachar):
Recruitment is going on in Assam.

Shri Heda: I am saying that the
number recruited is not satisfactory.
There is a good reason for it. What
I am saying is that when the people
from the new regions, from where the
recruitment was not taking place, offer
themselves, we should give them pre-
ference. When people from the new
castes and communities which were
not known as martial communities or
castes come forward, we should give
some preference to them because they
are the people who have departed
from their ordinary run of life, the life
of their ancestors, and they want to
join the army to serve the country and
die for the country. Therefore, that
enthusiasm and determination goes
wvery long. From this angle, we should
make the necessary changes in this
regard.

No doubt, what happened at Sela or
Bomdila was not a good thing. But it
agitated the entire country. I found
a very important change coming among
the people of Assam. The people of
Assam, as you know, had never seen
war for the last many centuries, may
be 10 or 20 centuries. Even in the last
war, Netaji did come there with the
Indian National Army for a short
time . (interruption),

Mr. Speaker: Order, order.

Shri Heda: Netaji did come there,
and even the Britishers and American
soldiers were stationed there. But the
actual fight which Punjab had experi-
enced, which Rajasthan had experi-
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enced, which these border States had
experienced, has not been experienced
by Assam. I am not casting any asper-
sion. I come from a State which also
did not experience any war for the
last many centuries. So, that is not the
point. The point is that tha people
have a particular outlook in a border
State and the people have a different
outlock in a State which is not a bor-
der State,

Mr. Speaker: Order, crder.
is talking across the Benches,

There

Shri Heda: Now, Assam has become
a border State and I am very happy to
find that Assam has got an outlosk of
a border State which is prepared to
die for the country, and it is becoming
a martial race. I am quite certain that
in the future annals of our history,
Assam  will have a great role.
The Assamese generally are peace-
loving by nature. But today the Assa-
mese is entirely different. He has
awakenzd; he is conscious of his weak-
ness; he hag the preparedness to
defend , and he is anxious to overcome
any difficulty. If you lock at any
young Assamese boy or girl, you will
fecl convinced that Assam has entirely
changed today. Their youth is fearless
and is ready to face any eventuality.
The Assam S.ate can be a good ground
for recruitment to our army, navy and
air force. They have some of our
finest talents. The people are already
awake and are in a militant mood.
They are happy to sacrifice their all
for the freedom o> the country.
This is @ very big advantage. I am
quite certain that the psychology
created in Assam and all over the coun-
try has been a great boon, and with
that psychology as an asset, the future
course of the war between India and
China—history will see and we will see
—will bein favour of us, and. we will
show ourselves far better.

Shri Nath Pai (Rajapur): Mr.
Speaker, Sir, I feel no sense of elation
or enthusiasm in participating in
today’s debate because the subject-
matter of today’s discussion is perhaps
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the saddest chapter in the history of
free India. We are discussing the fai-
lure of the Government to prevent
aggression and to defend the frontiers
of the country. It is true that we do
not in anyway share the blame or res-
ponsibility for the tragedy that befell
our coun‘ry: nonetheless the stigma of
dishonour on our motherland attaches
and clings to all of us alike. I am,
however, encouraged to speak for,
there is the old adage of our fore-
fathers who have said this—and that
it the natural difficulty in which many
of us find ourselves today:

AN qEAn WA Aad erErE
[AFT TeTE8 T 57 AT T A

I tiust that tho Defencoe Minicter will
be taking the few submissions that T
have to make to him in this light.

Though the Defence Minister has
tried to take this House into confid-
ence and to make aviilable to us scme
of the findings, he was, I think, held
back by his loyalty to his colleagues.
But I want this to be submitted to
you: that it is the right of this House
to be told the whole truth. I am not
going to defend my case or base my
plea on the promise the Prime Minis-
ter made on the floor of the Rajya
Sabha alone, but I do plead that Par-
liament is entitled to know the whole
truth. And his persistence in with-
holding from Parliament all that it is
entitled to know, apart from being an
insupportable encroachment on Par-
liament's prerogatives and perhaps a’
calculated contempt of its authority,
only strengthens the suspicion that the
Government dare not tell the people
the whole truth and face the conse-
quences. The Government have vest-
ed interest in suppressing the truth,
and the specious and unconvincing plea
is used—the plea of national interests
is used—to shield the Government’s
own vulnerability to the charge of hav-
ing failed in its elementary duty to
defend this country,

Having said this, I would like to ask
the Defence Minister a few questions
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which arise out of the statement which
he has placed on the Table of the
House. First, were all those who were

concerned with the defence of our
country during those fateful days—
were all of them—examined by this

Committee? Was the Prime Minister
examined? Was the then Defence Min-
ister examined? It is true that no
minutes are maintained, no records
are maintained, of some very important
top-level conferences that took place
among the Dofence Minister and senior
military officials. I would like to know
what transpired at a meeting on the
17th Octeber. What was the estimate
made? No security is involved in this,
and I am going to talk something about
security.

I should also like to get an answer
to this question: wore all  relevant
documents made available to this com-
mission? Had they nccess to all the
relevant material? Were anybody who
wanted to depose allowed to depose
before this commiszion? And finally,
what does the commission tell us, apart
from what has been included in the
statement of the present Defence Min-
ister? Does the commission fasten any
responsibility on anybody for what has
happened? Doeg it completely absolve
political leadership for the debacie in
NEFA? If at all he holds himseif res-
ponsible, the answers must be provid-
ed to these questions, and it is for this
reason that I tell him once azamn:
Shri Chavan, yesterday, with a degree
of success, has resisted this demand for
a further enquiry. I would plead with
him that this country will not rest
content, you will not have heard the
last on the demand for an enquiry, till
a full presidential enquiry is instituted
and we all know all that has happened.

Do not level this charge of witch-
hunting. Witch-hunting, persecution,
victimisation, are against the very
grain of our national character, It runs
<ounter; it is repugnant to the spirit
of tolerance which permeates our de-
mocracy. It is only because we seek
to0 put an end to witch-hunting, be-
cause we want that the clouds of sus-
picion and doubt do not fall on those
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who may be innocent, that we demand
this full enquiry. It is the only way of
defending those who may be innocent.
Let us not have witch-hunting; it is
bad but white-washing is worse. But I
would like to tell the Government that
in war ultimately discipline and the
morale of the army are part of the -
whole defence apparatus. What is go-
ing to happen tg thzir morale, to the
discipline which is geared to this ap-
paratus? Already I hear the impres-
sion is getting rcund  that when a
General mav lese the battle—all that
hapoen: is this—he will be transferred
from one job to another job. This will
be an extremely dangerous precedent.
1 am not geing to ta’k about any ndi-
vidual. It has never interested me in
the past; it does not interest me now.
Bu! the:e are matters of very vital im-
port to us. They cannot be brushed
aside by raising a false plea.

However, what the renort discleses
is such an alarming. shockirg state of
unpreparedness that imagination shud-
ders at the contemplation of what the
whale truth may be like. In brief,
this statemont of the Defence Minister
admits that because of sheer incompe-
tence, because cf an almost insane
obstinacy and immeasurable irrespon-
sibility on the part of those who were
charged with the defence of the coun-
try, the once proud army was subject-
ed to the humiliation of being beaten
on its own soil. The nation’s pride was
wounded; its honour compromised, its
very existence as a free nation endan-
gered, Mr. Chavan's statement admits
that such an injury was inflicted on
this nation, but it refuses to disclose
who were responsible for this injury
and this anxiety is there under the
pretext of national security. This an-
xiety to shield the guilty is paraded as
being the paramount necessity of na-
tional security. The public must be
kept in the dark in public interest—
indeed extraordinary logic!

13 hrs.

About security, I should like to ask
a few pertinent questions. The Prime
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Minister speaking in the debate on
foreign affairs observed that there is
a China lobby in this country. He dep-
lored it by saying “unfortunately, there
is a China lobby in this country”. The
strongest expression this master of
English language can find to deseribe
the existence of organised treason is
“unfortunate”. It is our misfortune
that his reactions to these vital matters
like treason and defence have of late
become so lukewarm, so watery. I
would like to ask him now this thing
about this China lobby. Is it not a
fact, or are we once again indulging
in witch-hunting, that there is a China
lobby working in the Foreign Minis-
try? Would he deny that there is a
China lobby working—I will quote
somebody now—in the Defence Minis-
try? Would this Government be bold
enough to tell the people of this coun-
try that there is not a Chinese cell, a
pro-Chinese cell in every secretariat,
active, organised and masterminded?
Mr. Rawle Knox.. . (Interruptions.)

T heard this kind of absurd interrup-
tions; the same little group interrup-
ted me, when I was speaking on the
same defence debate. When I said
that there was no ammunition, no com-
mand, no shoes and no arms, they got
up in a chorus and said, “No, no, no”.
Mr. Chavan had to say “Yes, yes, yes”
after six mon hs. So, be careful before
interrupting me,

I would like to say aiso that this
security business is raised to rob Par-
liament of its right. But the rest o. the
world knows—we are not happy that
it knows, but it is a fact that the rest
of the world knows. I want a catego-
rical answer from the Defence Min-
ister about this disclosure which first
appeared in a Bombay paper, and we
were all worried. We have nothing to
do with the ethics or politics of any
paper. But when a matter touching
upon the defence of the couniry is in-
volved, we all get necessarily agitated
and concerned. It was said that the
photostat copy of a certain map point-
ing some of our new airstrips, which
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were being built, including where the
new radar instal.ations will be put up,
was made available, It is now denied
by one Ministry that any such map
was made. I would like to know from
the Defence Minister whether the map
existed or not and whether it was
smuggled out or not. If it is so, why
do you try to protect anybady by say-
ing that they are not existing? Whose
purpose is served by these interrup-
tions, I do not understand. We can all
be together, I think, in having an
interest in security, in seeing that no
potentia] enemy knows anything
about our country.

I should now like to come to another
aspect. From the Defence Minister's
statement, certain pertinent points
arise. Mr. Chavan's statement, pin-
pointing this extraordinary state of
unpreparedness of this country, says
that there were po arms even for
training, much less for defence; there
was no proper orientation; there was
no transport; there were no proper
roads, no equipment, no intelligence,
no leadership, no command, All these
e.ements which make up the complex
pattern of the apparatus of modern
defence were missing. Nothing was
available, which forms the fighling
arm of the country. Only, we had a
very active Defence Minister and a
very expensive Defence Ministry! In

spite of these vital deficiencies, each
of which would have destroyed the
fighting capacity of any army, our

soldiers fought valiant'y and bravely
at Walong and Chushul against a foe,
againit an adversary who was better
equipped and had every advantage in
inclement weather and in an unaccu-
stomed terrain. That is a matter on
which the whole nation can be legiti-
mately proud. It only shows that
basically our armeg forces are sound
and are capable of great deeds of
heroism and sacrifice in the honour of
our country, provided they are pro-
perly led and properly equipped.

The report admits an extraordinary
state of unpreparedness so fag as the
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defence of the country is concerned.
How gig it come to happen? The
Prime Minister, whenever an occasion
came, wag assuring the country how
thoroughly we were prepared. Some
Members have already referred to it
Those words were ringing in my ears,
bocause I took comfort when he tnld
us that the House need not be anxious.
[ remember in reply to a question of
mine in April, 1962, he said—the next
day it became banner headline,
because everybody was happy to have
this assurance from hig lips—when I
asked, “What is your overal] estimate?
Where do we stand with regard to
this danger?”, he said, “Broadly
speaking, generally speaking, the mili-
tary balance has tilted in our favour”,
That was said in April, 1962. May 1
read out the whole thing? He said,

“We have always attached a
great importance to NEFA border
for variousg reasons and we have
succeeded in  protecting it
adequately.”

How well it was protected till the
hour of trial came! Til) then it was
very ably pro'ected. Time and again
we were having these assurances:

“Nobody is left
with the base
weikened. Everything is
done, If T may make a broad
statement, I think the situation
has broad'y changed progressive-
ly in our favour.”

unconnected
and therefore
being

This is ano.her statement.

T

I must be fair to the man principal-
ly charged with our defence. It will be
the height of impertinence not to re-
fer to the assurances given by the
then Defence Minister. The then De-
fence Minister told the Rajya Sabha:

‘“With regard to explosives, for
the first time, this country is like-
ly to be self-sufficient.”

Shri Krishna Menon, in the Lok
Sabha debate on 9th April, said:

“Therefore, to say that Gov.
ernment is oblivious of these
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matters, thay it shows lack of
concern, that there are no shoes,
no warm clothing, to say such a
thing is improper.”

Every time an anxious enquiry was
made by this side—of course, T have
to draw a ling somewhere here—
either we were ridiculed or a faise
kind of statement was made that
everything was all right.

May I now ask, who perpetuated
this tremendous fraug on this coun-
try that the country was prepared to
take up any enemy from any quarter?
Now, they come round and tell us—
three different pleas are advanced:
(a) We did not have the money; (b)
we were taken by surprise; and (e)
the army command was Sandhurst-
oriented. I want to raise four perti-
nent questions today, Who under-
estimated the Chinese menace? Who -
kept on_telling the country that the
country was prepared? Who was res-
ponsible for the state of complete un-
preparedness later on discovered?
Who then struck a posture of im-
pregnability, of being almighty in face
of this unpreparedness?

1 will take up the question of money
now., Mr. Chavan has referred to it
yesterday and made my task easy. He
said, it is true we return money year

after year, but every Ministry does
that. Is that an adequate explana-
tion? Is the responsibility of other

Ministries ag onerous as that of your
office? Is it the same thing to us that
the money is returned because a fac-
tory was not built and money is re-
turned because a strategic road is not
built? Are these two things on a
par? For nine years, money was
being returned at the rate—I have
calculated it—of 7 per cent of the
grants that were voted by this House,
on an average. But that is not my
charge. The main thing is again and
again, the Prime Minister and the De-
fence Minister and every spokesman
and everybody who takes up the res.
ponsibility on himself of defending
the Prime Minister, tells us that we-
had to make a choice between prior-
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ities for defence and for development.
When did they come to this House?
When did they come with a blue-
p:int, with a White Paper giving the
details of their requirements? When
did this House commit the crime of
saying “no” to them? When did we
reduce gven by a single naya paisa
the demands of the Dzfence Ministry?
Th.s remains perhaps the only Par-
liament in the world where every
grant of the D2fence Ministry Thas
bzen voted unanimouszly for noi one
year but for 17 .ong years. But still
they will come round and tell us that
we do not have the moaney, Did you
ask for it? Did we deny it? Were you
ever short? Bu! the plea is raised.
What a senso of gratitude and  fairs
pliy to thiz House which has been so
co-operit've with the Government in
these mattersl

Now, there is this plra about being
taken by surprize. 12 years of warn.
ings are not sufficient for this Gov-
ernment to be agwskened to its sense
of duly. The Prime Minister zaid, in
a quolation which I referreg to ear-
lier, that we were seized of this ques-
tion from 1850. May I now ask a few
ques.ions? Can this piea of the Prime
Minister made in the House that we
were taking note and living up to it
since 1950 be reconciled with the pre-
sent claim of the Government that we
were taken by surprise? Was not the
warning given by the rape of Tibet
a warning to this country? Were not
the outrages committed at Kinzemane,
Longju, Bara Hoti ang Chip Chap
Valley enough warnings to us? Was
not bloodshed caused in the Chip
Chap Valley when Karan Singh and
hig brave so diers were ambushed a
warning in 19597 Were not there the
writings of Mao Tse-tung? Did we
completely forget the first message he
sent to the then chief of the Commun-
ist Party, Mr, Ranadive: “We hope
before long your country will be
liberated”? What did it mean, sending
8 message to the then chief of the
-Communist Party, after the Republic
of India is praclaimed, saying “We
.hope your country will be liberated
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soon”? Have not we read that Mr.
Mao Tse-tung in pne of his writings
said that China will reclaim her old
territories of Bnutan, Nepal and Sik-
kim, ang China wili resurrect itself?
Had he not been telling us how he
proposes to do it? And, what about
the maps which were being changed
demanding grealer and greater chunks
of our national terri.ory? Were
these pot warnings? After 12 years of

every  possible manifestation of
the enemy’s evil inten-
tion towards this country,

alter 12 years of hie mounting eamity,
of hisz inecreasing bellicosiiy, this Gov-
ernment has the check to turn round
angd tell us thap we were taken by
surprise by the suddenness of the
eaemy's attack. L.g they expect the
Ch.nese 9 anncuuce their  intention
with a beat of wiuwit as we are used
1o anncunce the arrival of gur leaders
in the villages? The Chinese had
done pverything mossibie to warn us.

The truth of ihe matter is that this-
Government did not understand, did
not realise, di) noi grasp the true
dimensions aad the magnitude, the
true s gnificance znda the meaning of
thge menace pos+d by Chinese expan-
sionism. The rcasons ale VEry sima
ple. They ae n.teligent people;
among the most inlelligent people in
the world we ¢:n rank some of them.
But what hagiruee then? Why did
they in =pile of al: this allow them-
selves to DE sp micerably misled by
Chinese profeszings of friendship?
The reason is very simple. They
were the victims of their own slogan.
They wers orizoncts of their own
political prefe-cnce, and prejudices.
They were para ysed by their pusilla.
nimity, th2y weie hypnotised by their
credulity, ov the.r gullibility, It was
the failure of ouy polilical leadership
from which flow our military failures.
These military fiilures were inesca-
pable corolia.es io the political myo-
pia and jaaniice from which our
leadership was fi.ey suffering. The
Government had no military apprecia-
tion of th2 danger, of the challenge
from China, They .ailed to ask them.
selves the most obvious questions and
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adopt the most elimentary precau.
tions and measurcs. They never askei
themsel 72z whiat a-ybedy could have
asked th2-icelves,

How wu: [he average Indian, whea
this devel :pment vk place, reacting?
When ti.» tragedy of Keran Singh ani
kis jawa Lkriwn, I know how
an aver:g2 inclza ‘¢t how a typica.
Indian fe'= He felt the shame of i,
he felt *h2 anger ~ it he felt tha
cha.leng= f it. A wvery young poa!
of Mah1-s2ntea has pf this in theszz2
two lines - pavdan ne Sir, for quoting
my mothes tonguc:

“gfyam g2 gfam w3
EER At

S AT 9T TEHI
A Agy”

Those leadcrs whe used to inspire uz
have ceasay te insplre us any  more
but it wo.:l4 bave keen wonderful 1f
we would hive fuund an echo of i,
of what an gverage Indian was feel.
ing, in the minds, in the hearts of
some of o.ur leader.. RBEut even thad
was deniej to us The Government,
as 1 was su ing, g rot understand
the Chinesa menwce. It never asked
this simpl2 questi.:: what are the
enemy’s iicis and cbjectives, what is
his econom'c =3 eilir,, what is  his
industrial pcotential, what is his stra-
tegy, wnat ars his iwrchniques, how
long can he wege & war and  how
long can b hoid ‘me war, Log'stically
it is possib’» 12 maky out rep ies to all
these guestions and prepare adequi e-
1v. But tner> was o~ military appre-
ciation and ‘here was therefore no
preparation.

Then whait happencd, I would like
to ask. The resull "s known to us.
Did nnt *he armv headguarters order
an exercise in 1959 Did not the
Eastern Command carry on, what is
called, an army excrcise? What were
the conclusion: of ? What were the
inferences drawn? What were the
lessons drawn? What were the de-
mands that these aimy exercises made
.assuming that the Chinese would
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have attacked? Whether the Chinese
would attack or ncl wag left to  the
political leadership to decide. But the
army men reccmmended that if the
enemy attacked our forward positions
would crumb.e and ultimately Ta-
wang wag bound to fall. They also
suggested how they could prevent it
What happened to those recommend«
ations? Who fled it as irresponsible,
rubbish  non-sense? Who  pigeon-
holed them and who caught us nap-
ping? We want answers to these
questions. This is not witch-hunting
for us, this 15 our legitimate right to
know., We want to know what hap-
pened? How were we caught nap-
ping? How were we submitted to
this humiliation pf being beaten so
easily?

When Namka Chu fell—may I take
your induigence, Sir—I do not know
if the agony ard anguish of this
humiliation was felt by our leaders as
keen.y as an average Indian was feel-
ing when the tragedy of Namka Chu
river went Jike ¢ shudder piercing
the heart of India. A young poetess
puts it in these words. These are
the words of the soldiers massacred

‘there.

‘“We die unruccoured, helpless,

‘"We were your soldiers, men of
bravery and crive,
Yet we die like animals, trapped

in a cage with no escape,

Massacred at will, denied the dig-
nity of a battle,

With the cold burning flame of
anger and resniution,

With the zourage both of the

living and the dead,

Redeeming the un-redeemable
sacrifice in freedom and integrity,
This is your inheritance, this is
our unwritten epitaph.”

This is what happened at Namka Chu.
Was it necessary it should have hap-
pened? Four committees went
through the problem of the Chinese
threat and trieg to warn the country.
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No preparations were made, and it is
no surprise that we came to the deba-
ale, to the defeat to which we were
gubmitted,

They say that we were unprepared.
May I ask one question? Is it not a
fact that the late Dr. Rajendra Prasad
after his tour of South East Asia and,
particularly, of Japan, gave a warn-
ing to the Government regarding the
intentions of China? Was it heeded?
Was it taken into consideration? Did
we try to act upon it? The truth of
the matter here again is that we were
mot prepared because we did not want
% be prepared, we did not like to be
prepared, we were afraid of being
prepared, we were afraid that our
preparationg will provoke the Chinese,
And, that was the main hindrance,
fear of provoking China by being pre-
pared for our defence. Added to this
double-mindedness regarding China
was thiz concern about world peace.
The Government was constantly suff-
aring from this anxiety that a Sino-
Indian conflict may somehow trigger
off a wor'd conflagration. Our Govern-
ment had done well in preventing
many a flare-up in quite.a few parts
of the world. The pursuit of peace
wag a legitimate aim. But we should
have always remembered that this
pursuit of peace near at home was re-
warded by the unrelenting, treacher-
ous enmity of China. We said that if
we want to preserve peace we must
be ready for war. We remembered this
truism in relation to our policy with
Pakistan, But when it came to China
we were hypnotised into inactivity by
our concern that this may somehow
bring the whole world into the holo-
eaust of nuclear war. This was de-
eriving ourselves; this was battering
ourselves, that is, that what we do to
defend our border somehow  could
bring out on the head of the world a
whole world war, a nuclear war.

‘What was happening was that
samehow a once vibrant. ...

Mr. Speaker: The hon., Member's
#me s up.
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Shri Nath Pai: I would claim a few
minutes more with you because I
would like to say something about the
other statement also. I was taiking
so far about the first statement that
Shri Chavan made and you would
like me to take some note of the other
statement too. Bul I will be very brief
now and try tg conclude,

I was saying as to what happened
to this once vibrant, wvital leadership.
May I say in all humility that one
gets the impression—al] the time 1
began to get it and feel worried when
from the lips of the hon. Prime
Minister I heard that not a blade of
grass grows there gn the Himalaya.

At arTda fgwag faegzany

That is how my forefathers and his
forefathers sang about this land and
when we heard that this prayer is to
be put to ridicuie by saying “not a
blade of grass grows”, it came as a
shock. What happened was  that
there was a thrombosis of the will on
the part of some of our leaders. There
was a thickening of the emotional
arteries and thai was the cause of all
the mischief, all the misfortune and
all the tragedy that befell our coun-
try. It was thic thickening of the
emotional arteries ang this thrombosis
of the will on the part of our leader-
ship.

Now I will turn, having said this, to
the future. Shri Chavan has made a
statement regarding gur preparation
also. I would like to ask a few
questions. After eleven months of
negotiations and after a dozen dele-
gations the fact remains that we do
not have a single interceptor plane
worth the name which is an addition
to what we had before the invasion
came, He has made a good beginning,
but I must say this. Let us not de-
ceive ourselves with the illusion that
massive aid is enming from anywhere.
We will have to depend on ourselves.
But we must be here again careful of
insidioug propaganda regarding self-
sufficiency, This plea of self-sufficiency

-~
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can be seductively tempting and we
must beware that we do not fall once
again into the trap of being unpre-
pared in the garb of being tg]d that
this is self-sufficiency. We/must get in
the meanwhile arms and weapons
wherever we can get them from sub-
ject, of course, to our national self-
respect. We want nobody's favour,
nobody's charity but what we can
afford we must try to get from every
where and every corner. That should
be the policy with regard to it.

Regarding the whole defence ap-
paratus, I would like to plead with
the hon, Defence Minister that we
must have a new approach to the en.
tire Himalayan beli, Too iong we
have neglected that belt. Now we
must try to infuse new life and new
spirit. The people in that area must
not be treated as we have tended to
treat them so far. The Verrier Elwin
philosophy must be abandoned what-
ever the loyalty of the hon. Prime
Minister to that philosophy, It has
doic great damage to this country.
These people must be integrated into
the rest of the country. They must be

invited to join in this mighty adven-

ture of defending their and our com-
mon motherland. That will be one
aspect,

It is my estimate—I claim no au-
thority at all to be a military expert—
that on an average if we want to
meet significanily, purposefully and
meaningfully the {win challenge from
China and Pakistan, we shall have to
make the sacrifices even if it may
mean a tightening of the belt for
raising at least 14 to 16 combat ready
divisions. Then only we will be able
to give a meaningful reply to the
machinations of the Chinese and their
new allies, the Pakistanis.

May I say that it s absolutely
necessary that we give up our pathe-
tic belief that by talking the lan-
guage of reasonableness we will bring
China to the path of sweet reason.
You ang I believe and worship at the
shrine of the Buddha and of Krishna.
The enemy believes that power speaks
through the barrel of the gun and
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that war is a continuation of polities
by other means. He worships at the
shrine of Clausewitz and Machiavelli.

I will conciude by saying this on!y.
Let us try to recapture the spirit of
November 1962 the spirit of defiance
in the face of defeat, the spirit of un-
bending will, the spirit of an wun-
breakable resolve to fight unto victory
is won. Let ihe hon. Defence Minis-
ter remember this thing. Let him not
allow himslf to be deterred and
detracted by insidious propaganda, He
is facing a chastened India but an
awakened India. This nation now is
ready to make any sacrifices provided
the sacrifices are demanded to re-
deem the tarnished honour of our
country and not to bolster and sustain
in office and authority proved incom-
petence. Let us refuse to follow the
mirage of, what is called, the Colombo
proposals. Let us remember that
beyond, what is called, the actual line
of control, lies alsc India. We must
try to redeem these lost territories.
We mus: endeavour to extend the
writ of the Tricolour to these lost
territories.

This is the summons of history and
to those who will have the courage,
the vision to keep this tryst with
destiny, this country will give every-
thing. It will give money, arms and,
perhaps, the most precious thing in
its possession, its sons and daughters.

Shrimati Sharda Mukerjee (Ratne-
giri): Mr. Speaker, Sir, while recog-
nising the ungquestionable right of
Parliament to examine all policies and
actions of Government, I submit that
this right does not go to the extent
where hon. Members of this House
can question the internal organisa-
tional functioning of the executive.
Unless they can substantiate  their
word with authoritat've and official
documents, such words have no mean-
ing. I appreciate your ruling that
in the House the standard of this de-
bate, the trend of this debate has
gone down tn such an oxtent that we
have sineled out jndividuals on flimsy
and uncertain evidence. 1  would
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expect hon. Members o this House
to recognise the dignity of this House
and only use such evideuce as they
can substantiate and produce with
some authority.

13.28 hrs,
[Mg, DEPUTY-SPEAKER in the Chair]

We are debating the statement of
the hon. Defence Minisici on  our
NoFA reverses and his luter  state-
ment of the 9ith September regarding
0Ur Le.cuce preparedness. Are we
ccinpeieny, on the infurmation avail-
able 1 us, to assess the performance

and 1cspoasibility of pecsons  who
have wauoubiediy  playeg a VETY
signiicant roie prior to our reverses

in NEFA? With emphass I would
say ‘Not; definitely not’ We are
concerned in this debate with (a) the
policies, performances and decisions
of tne Government as a whole with
regird to the defence of this country:
(by (se Government's plans and poli=
cies for future defence preparedness;
and (c) w.th the problem of wietaer
or not the Government g today se:t-
ing about in the right way to provide
an efficient and well-equipped defen-
ce force for the future sucurity of
our couniry. Therefore 1 cunsider
that it is the function of Membors of
Parnamen. 0 comment and debate
on this and th'g alone,

The statement of the hen. Defence
Minister refers to the mililary  in-
quiry. He huas stated quite clearly
the scope of this 'nilitary inquiry. It
pertaing to the actions and conauct of
the officers and jawans . NEFA. I
would like to know whether ons can
ass-55 and apportion responsibility to
the peopie in the field without link-
ing up such respons bility with the
chain of things which 2o pehind the
orders or the conduct which they
are responsible for on the fizld of
action. I have met friends who had
been ip the NEFA action, whom I
have known for a long time, and I
can guess a little of their feelings and
their reacwons, and it is of them
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that I think now, and of the hundreds
of others, some of whom I have
visited in hospitals, and 1 would like
to say a few words for them now.
One of these, a young captain in an
Assam hospital said to me ‘You are
a Member of Parliament, Go ang teil
them about us'. So, I nope, this will
be my small contribution towards en-
suring the future success of these
men.

Before I go into the more impor-
tant aspects of the subjest under dis-
cussion, I would like io refer 1o a
few of the remurks made by my kon.
friend on the opposite 3ide of the
House, for whom I have scme res-
pect, and for whose intetPuen.e aziso
I have re:pe-t. He meniionzd yestcr-
day that there should bs Indianisa=
tion of the minds of officers Secon-
dly, he said that there should be

grealer mixing betweepn officers and
jawans, the officers and the cther
ranks. I can only say ts my Lon.

friend that he is labouring under a
gross misconception. I can say with
some knowledge that the sense of
patriotism and nationalism in  the
Armed Forces and other ranks is of
the highest order, and it is of the
highest order I have ever come
across in any country. As an exam-
ple of this, I would like ta say from
perfonal experience that if '‘anyone
helps and looks after *he widows and
children of the men who have died in
the Armed Forees, it ijs the Armed
Forces themselves. In the Air Force—
I know that similar conditions exist

in the Army—'here 's a benevolent
fund. There are schoois, and there
are maternity centres.  These are

subscribed for by the other ranks and
by the officers. Is this not love of
their country and love of their
people?

As for greater mixing betwecn the
officers arg jawans, I do not know
if my hon. friend knows that not only
do the officers who are yuung enough
to take part in gamoas like fent-ball,
hockey and other things play with the
jawans and the other rasks, but the
w.ves of officers also do aconsidera-
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ble amount of welfare work in the
maternity centres and schools.

Shrimati Renu Chakravartty (Bar-
rackpore): What happeng in the club
and the mess?

Shri 5. M. Banerjee
What about the club?

(Kanpur):

Shri Ravindra Varma (Thiruvella):
The hon. Member opposite seems to
be more interested in clubs than in
defence.

Shrimati Sharda Mukerjee: I am
referring to the jawans. I am not
referring to the officers.

Shyi Hari Vishna EKamath:
hon. Member said that there
mixing,

The
was

Shrimati Sharda Mukerje2: I am
referring to the mixing between the
officers and jawans and the role play-
ed by even the families of officers.

There is another point that I would
like to bring out. Perhaps the House
is unaware that there is a schoo] here
in the Safdarjang area, in the Race
Course Air Force Camp where the
officers’ children and the jawans'
children are educated together.
Would you say that thig is not social
integration between officers and
jawang and officers and airmen? 1
hope that in the future there will be
a chance for a greater mixing of par-
liamentarians with the service per-
sonnel. -

This inquiry, I submit, was under-
taken not only to review all past fail-
ures but to ensure our future suc-
cess. Now, what does success mean
to the Armed Forces? It means only
one thing, namely victory. And what
is it that iz at stake. It is the life of
the jawan and the life of the officer.
It does not depend upon the money
that you spend; it does not depend
upon the money that this House sanc-
tions or the country sanctions, but de-
pends upon only one thing; it depends
on the heightened sense of mnational
glory and patriotism, and the only

BHADRA 30, 1885 (SAKA) NEFA Enquiry and 7510

Motion re: “Our Defence
Preparedness”

people who can give it to these mem
is you and I and the whole country.

I would submit to you that I have
seen wounded men, limbless men who
are sent out with a small pension
There is no further recognition of
their va.our and their accoiam, There
is no attempt made to resettle or re-
employ or rehabilitaie these men. Do
you except these men io give up
their lives just because this Xizusa and
the country are able to give enough
money towards it? You w.Il have to
give more than that. You wil] not
only have to infuse them and inspire
tnem with nat:ionai g.oiy and a sense
of heroism and patriotiam, bul you
will have to be prepareq to give your
sons, and you will have to be pre-
pared to give your husbands. 1
would 1’ke to know how many of us
ale doing that, I do not like refer-
ence being ‘made time and again to
the fact that we have sancticn 4 so
much money, and the gues.na being
asked the army has not done any
better, Sir, victories do not depend
upon the money that you spend.
Therefore, I would like to se> in
this country at least some zmount of
effort made towards the care and
rehabilitation of the wounded, as 1
have seen in other countries. Ang I
would like to see in thig country
some amount of appreciation given to
the men of the Armed Forces not the
ones who are high-ranking officers,
but the ones who are inva'ided out,
the ones who are limbless, and the
widows and the children of the men
of the Armed Forces. Giva them
some recognition, and show them some
appreciation. Then only you will
infuse them with some kind of hero-
ism and some kind of wpatriotism.
You cannot say just because you have
poured some money, that you have a
right to their lives.

1 say again that the standard of
heroism and patriotism among our
officers is the highest I have seen in
any country.

The Defence Minister has made a
reference to our defence prepiredness
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and has assured us that he will give
his special attention to the training,
equipment, and the increase in the
strength of the Armed Forces and so
on. I would like to say here that I
notice that there is no reference at
all to the overall departmental re-
organisation of the defence or-
ganisation. 1 do not mean the
service headquarters or the ser-
vice organisation, but I meap the ser-
vice headquarterg and the service or-
ganisation together with the Defence
Ministry. I say that the Defence
Ministry’s strength hasg increased in
proportion to the Armed Force's
strength. 1 do not know  whether
that is a gooq thing. In other coun-
tries, the tendency is towards centra-
lising authority. In our country, it
seems that the tendency is towards
diffusing authority. And when it
comes to the point, there is
always a tendency to pass on the
file, and for Peter to blame Paul
Even now, when our country has fac-
ed this failure, we are not prepared
to apportion responsibility. Why not?
Why are we not prepared to apportion
responsibility? Why do we stop at the
first hurdie? If we cannot have
clarity of thought, if we are not pre-
pared to delegate responsibility, if we
are not prepared to apportion res-
ponsibility, then I do not think that
we can ...

Shri Sham Lal Saraf (Jammu and
Kashmir): Responsibility for what?
1 want that the hon. Member should
be clear about it

Shrimati Sharda Mukerjee: Respon-
sibility for the failures which oc-
curred in the NEFA debacle.

Shri Morarka (Jhunjhunu): It is
clear now?

Shrimati Sharda Mukerjee: The
inquiry refers to the military reverses
in NEFA.

Shri  Nambiar (Timchimpaun_?.
Thig House should take the responsi-
bility.
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Shrimati Sharda Mukerjee: The
Defence Minister said in his reply

yesterday in the Upper House that if
the inquiry was intended to fix res-
ponsibility for the disaster, its whole
nature would have changed. I beg to
differ from him. I consider that un-
less you apportion responsibility, we
cannot go any further. I would re-
quest him, therefore, not to balk at
the first hurdle. It is necessary for
him and for the service headquarter
to apportion responsibility.

1 think success depends on two
things. One is the will to be succes:-
ful and the other—a very importani
thing—is that there should be an effi-
cient organisation. I wm sure we
have the will to succeed. The De-
fence Minister has also ossured us
that he will personally see that able
leadership is provided in the ormed
forces. I do not think training in
leadership is necessary so much as
the ability to spot leadership, to bypass
routine methods of promotion, if ne-
cessary, as it happened in the last
war when the Battle of Biitain and so
on wag won by young people. It may
be necessary to bypass the routine
procedure of promotions and to put a
man who is fit for the job in the right
place, and, what is more, delegate
authority to him, give the right of
decision to him and if he goes wrong,
then apportion the responsibility.

Therefore, “the first thing is that
there should be able leadership in
the armed forces. If you are going to
have able leadership, you must also
delegate responsibility. You must be
able to give them the right to decide.
And when the man makes a mistake,
he takeg the rap.

The second thing is that there
should be efficient organisation of the
overall defence organisation, which
means not just our forces, but the
Defence Ministry as a whole. There
should be not more co-ordination but
more centralisation of authority, se
that when we want to find out whe
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has gone wrong somewhere, we will
not have to search for him.

Mr. Deputy-Speaker: The hon.
Member's time is up. There are 18
Members from the Congress Party
alone who wish to speak.

Shrimati Sharda Mukerjee: In con-
clusion, I would just put two points
to the Defence Minister, First of ell,
the inquiry should not be limited to
the conduct and performance of the
officers and jawans on the field only.
It should be a cumprehensive inquiry.
I would like to know if he has done
this. I do not want to know the find-
ings, but I would like to know whether
it ig a comprehensive inquiry which
included the Army Headquarters and
the Defence Ministry. Secondly, 1
do hope that he has apportioned res-
ponsibility wherever necessary.

With these words, I express my
genera] support of the Government's
policy.

st TwArw g ( aTaET)
TYIeE WEIRE, AA TH §EAF H 9
wzA ¥ avw Aifew & faa @ @Y
oY S A &Y gy fFede 93 g
w1 far £ § 5w ¥ oF qF =T AR Ow
nF ATeA ¥ @gd AR F @A AT
¥ agg TRF WA F AR W 4@
¥ oo A gH @ gra 7% 1 ser
% |47 F1 qrE &, WTHT, A4 WR
T W qg dF wfea g sfE
1§ fedem Fumdda & w81 &7 3 w1
LILE A

st wae geaar  (fawtan) o
AT H AT wEY AE wer S o

(Interruption).

st g feg ¢ T T O A
otF foiwEdw, A 3w | gEfEa
W geERd g amAa ¥ g
& Amaa . o TET FER
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F1 3T gweAr wfgd | =F F7 v
fas w1 & 48 & T g2 a7 =wr-
FEAT FTAT IF AL AT

% zafed A=t o afaw 9w 4T
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F AR I ORI AIe @l T wve
afr | F0w w09 T aRE @
o | w osoar awfiw wfe
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aTET § WK QYo Wew §
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smfrs wff & ag dee ofewm @
W FAE gEud g1 dw o
¥ e wiffem Fral, g, &F
T Y W AFT § o aF 6 Sa%
ow wfEs wfRa g afsme
FuF T A Fgr & R oo oaw
fegem o T I9 gEeT FC AT 9
fFaaq fegem = gwen S ar
@t f= ofeemw gt d e
SET | Ag IR QF ATEA agd
T @

qifeeaT gHEaT 91 fF T ey
I aw faar 9 & aweta ffo g
fegem o gwenm w2 faar @Y &=
aifsemm =9+ ga & faser S
fergron @@ #91 & gaat aren fem f
§ W % g vz w¢ @i aar
Y ae @7 JFw mE q
waa faw awa 2 1 ofewm
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s & & w ewd fegem 0
gue foar @t watar W % g |
St sEwr @gmar & fAE s
mifs ez aifeear & 7 e arfsem &
IO 1§ WA IEE! QAT &) gH
w7 3u¥ fegem & wEe T ==
g% | zafad § Fgar 9@t § 5
TATL g HAT ST &) TH qH WY
q1sT e AT 9rfEd )

gart  fafaedt & 9293 o
g1 s faEr & f§ o A4t A
FEIT AL 2 | IAFT fTumy IEr AR
9T F0 FT @/ ¢ fam ow fF oamEe
qrad #1 faWmr wEd & fec3 uge
FTH FT @I 4T | I9 T4 fgee o
agt gawaT 41 % oaes 5 ¥ 997
49 g1 S ;T F g Fe HiT
Jo UHo To T Elgi' guma 9 fF
TR @99 gEr 919 g, Wil I9E
ar mAl § 1 wfe @ qew3 ®
Sq ®39ez HIX Sf=w e fad dr
I Fgr fF O I AE 9 |
g A& ITEA Well At oquHar
#gd 9d & fF SuE dw dW aE
¥ e # v femT daR EW
T, 31 A # o e fag dar g
W W § WEH F W= I AR
¥ dIeEE ¥ are geTsE wW A ae
fear ol ¢ W@ ¥ m=T wer WY
SHAT TET AT A @

TeAT # 4% d% fegr mar ? Ay
¥ 1 wiw A ¥ d fear m@n? Ay
¥ feewe & o @@ T oar fR
W USSR ¥ W ST 99, A
fezez 7 woET wifed ima & &
frar & @7 ofgw 1 F1 Ao W
g 19y § fF fgeat ¥ w61 9 a2
a5 A &1 65 T usfae i
1 WoAT wHEET amEr | feeEw
i wg fear &5 ST AT EROET

BHADRA 30, 1885 (SAKA) NEFA Enquiry and §18

Motion re: “Our Defence

Preparedness”
qH ATT FTOT THEF O A FT T ST
a1 W AR A wF § 393 wewd @
qEE AR @ AR, HR oA gEx
Tohl ¥ v TE G G99 a1 T
W= AT GFAT 4 HIT F ATHIA AT ol
a1, %9 a3 gur fF S 9 9
faF #zar war 1 fegen fezee &
Afew g § guAr T=E #1 ngea
fFar 1 o g wren g 743 3 fo
qar ar @1 9w ozfaee aifvew
1 wT d@far v ag & s 7 T
FLHEFAT L |

§ s Fr W g fRoag
fasre f& 347 #1 e goar &
g ar g daE mmg
zafrd fegeam & o0 44 @1 e
g & o femgram &1 %91 § 922 foer
aFdl & A1 ag w9% F 70 7 & o gy
21 g dw § qiffem 8, fe
¥ oiffem & A § argam &
TR & WA fFEY 9 ¥ gy
WIT AG AT AFA | T WL 9
idr T @Mt § v AR swder
AT W F@T A 91 41 ag W
AR I §F &% mWrE, e
EAIR T &1 AT FH & S1Y 41 ag
¥ wraar ?

Tad  Afafas gt g i
TUE  F 88 Ko Nfawa @mmT WY
R ¥ U A WK
qm AT 7 EMT A1 gW 99 waErT A
W # FX WA | gafad &
oy FE g 5 g ag waewr 7
1 ae Frgidr Smewmy
o @1 fF gm0 dET & ww Fo
ared €, afed 99 9 argE an
¥l & W e ® @ oar s
|gd § WA w1 ¥ WIE T
die 7% A T oER 1w
TFR AT T F WK A gerd
AT FAT | AR AfET W 9w
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[57 T rg fag]
HETGAT F GAIL 19 TF TEEA HT A€
917 7 g a8 feafy =t i wifag,
T fE qFT Y Zr g o

# ot qarn Srgan g e gfaar

¥ ot st { AT 7 T F § wAOS
g1 & | IaTERw ¥ fAaw wqref #Y wy
& 1 wet aga 3t g of e g
qF A4t @ A1 | At ofew ¥ g
d4r oY gafae ag a8 T | A S
Tg ? 4t F Frow, waq fegem A
FHmm ? AR F FTU | pe &)
TAE ¥ ATt & qm faaer &9 o4
g T AT ATE H AATA ) W
IAFT IR TG T TIA T Far |
IR qEIed & AT g B O
&1y faar | gt fafaeer age
F amar @gd ot qmE #1 oFerd ¥
dfrofa # Srq gr g A F 399
FEN TEN § fF aHE A
31§ W7 AY, WEASAE WA
N "W U N wfmw f f
oT A T3 | AfET @ B oA g
gtz faqr Wi gw= ofcoms 7 g i
T TEA AW, HEE@ T 9w
IFT W4T ¥ AT WASTE! #7
UFA F T W@ | 7 g I oy Afr
gt Wfge f& g amfaw
FHFA § ST FIURT T T A |

A A AW gl 1 qrfEe
w1 gaq @ & & sSAfmy A oA
Frgfre wff § 1 wod At w
T fFaT & 9 3% =T a9y
¥ w3 ¥ fag oA gy o wen
2 1 &fF= wre 3 i o i, At
o qifeer gamt faams foe om §
A g FEE TN | AT T TR G
2 o e off T ¥ aET @t e

Motion re: “Our Defence
Prepcredness”

arxﬂmam’rwrmﬁ:m%w
%ﬁqm‘z&gfﬁmma@m
ﬁ?m%'ﬁﬁqﬂﬁr}mmﬁ I TTE
MY g F gEHr Wow @ oar fw
HYZ A1 AT & W w9 wmwd | dq
FgU & 5 S8 w9 orie ¥ 43 94
@ WA §ET oF WY =mm e
Tifgw | T8 T FA ¥ HuT 7o AT
I gt & Teq e @ | = e
ﬁﬁmﬁﬁvmmﬁm
T =fgw

OF 9 & W Figar qwzA1 g
oq AT JUF T 47 A 2 ) EAfH
o7 qifesrw qasfedt & s &
qMZ AT A/T T HEEA E @ T
= foareew @adfew o= & g o
Fd § AT AT FAT FT 7T TW
Zomam g
Mr. Deputy-Speaker: The hon.

Member must keep an eye on the
clock.

Shri Raghunath Singh: The motioa
is in my name. I must be given some
time.

Mr. Deputy-Speaker: Fifteen minu-
tes each.

Shri Raghumath Singh: But I am the
Mover of the Motion.

Mr. Deputy-Speaker: You are the
Secretary of the Congress Party.

Shri C. K. Bhattacharyya (Rai-
ganj): Raghunath Singhji is in the
midst of his emotion.

it g faz - o 39 fw
oS Qi & oF wEwe & At ¥

gt 9 | Ay IEE wRdwr W
sfaer a1 | 9T R A A A §
f& swl®r mfas a1 a1 48 1 S
whw ¥ Fgromay fR & oW dmw
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¥ T AW W Tl &1, WF A
A gaw 2w § W gEs w1 fAEE
fegea & q & | @1 IF FTAwLA F
Far a1 % g T g9 A wEw W@
2 wife gt O ged g al gw Sq
¥ faewiv # a1 77 a9 § W f
arfeaT #1 T f FT TFS § | [ifF
faaTEed T2 ¥ ofT a6d | WA
¥ ggar g i o @ amaE s S
a1fau & g0 =T FREEE FT AT
1 F@E |

14hrs.

wifas & & oF I o F7 T
AEAT | WO aTEH A g A
SEEAT F 3 IH IIAE # Al g
fean &, 9% 5o ST nfgm ) 37t &
frer A 27 gw faeg g & f%
foraa o a7 ufg # a8 97 I
U9 HEefAdl #1 wEre fFEr g, 0R
At #1 3 faar € 91 @ o s
2 = A g Ay dfaw ot § 1 F =g
g fF T o1 gt fada fafaezt wgey
=E E 9 FIEIT TOEE AR
wf¥a @, 1 fag 7 7 97 &, faesht
¥ W agh & e g A
sz arat ¥ foedy

T g e S A 9 ¢ w
aT © T T &, AT ag AT F AT
MYT e §IT 9FAT & | OfT TET W
el ST WA AT W ghEA & A @@
wedT g7 &Y &97 AT fawaT & 1 AR OF
HAAGIA THART § | @h A a|y
aTeft 7 § 1 g fog 3y forvam @ e
wisa fafaet ok fedg fafaet
Y ow ¥ agdhT $F T wrardy agt
o< wET w1igy fe gATd S Y forw
N7 N Iuea § 15 i 73t o Ifa
¥ I AR | WTCIATA Ay e ¥
o A G Y awh ¥ A & oA

BHADRA 30, 1885 (SAKA) NEFA Enquiry and 7522

Motion re: “Our Defence
Preparedness”

FwEar 5 fag 735 #1130 o f v 0w
Yo Wi FY 49 & ok o f i
feme fpry es ot & o 97 O
TTETET o AT ¢ 77 o At # fag
ST S F A G A AT A
& fau a& & fr o fafaees
1T fewg fafree 1 goq § qggm
FF agl O TAT IEEALIA a9 FU
TR & W 9rigy artE gATd dfas
HTFEATHI T aE 97 qfe & a9

st gfe fawo www AT B
TAAHE IHVAA § HEAM F41 § 0

g7

st T g - § 19w & Agaw
FTEAT § AT T A TSl A A
&1 § a1 fedw fafaes o giee
fafreer & @9 =7 a7 § zamm 1
AravaFar ¥ fau g 770 g arfy @127
ufTaTs #7 AT 3F T A9 |

wifgver Teitar fag & fawat
F WF T qATE A1, IT I@ A
amt ot f& o9 oT ghwT YT A
aqig gwmiaEE &1 476§ ZHAT
grar ot T foaaan o oiTeafess
W 97 39 a9 #1 gfgue § a7 AR
#¢ faar fr o swmfaeam #1 @@
¥ #ré fazvir w9 g § a1 9T F
ZATH 7% & Sree F1 AN €F g7 o
dare G 1 fegrar s 39T f aritaa
£ "eré ¥ I wEmiAEE #F aE ¥
€ gren T g 1l OF -
fregs w7 oK oF arfeadeds w9 agf
9T ®EH g1 TS 91 | 7@ a7 § faga
w0 J1gan § v g fafaeet aga
afeaa? fafaer sma & @ 9
qz faure faww & Gar #1€ Iurg
w1t fr g A of@r = gl W gw
v s AT A1 A | FA aq R
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[ e feg)

Tg @ a1 FF @ f9d W we
TEIT T AHAIT |7 qE Ta1 % a9 |
T G W T 9T 9€ gd &
Fararz SHA FTE 9L 2 W W 99
T T AR 9% FAmER T2 @A A
T &g o FLT A B E AT qwAr
2 | =99 aF YT AT =W QK 47 %
T BT @ FT AT ZC TH H €
af7F daT FF AT g T oA
|FD 2 | 39 9T ZT OF T FT AGHT
o F3AT A0ET FR TAT Sraedr wA
Jifzq arfe TAFT aravasami 1 qf
g @F, AR qwEAr g A F @6
aEl ATET ¥ AR IR AW AT T
FT D

e § A TV HAT B O
& gq @ A § 5 g s A w4
arar g fF i 97 qgry ¥ A1y oIa%
HTAT 9 20 THE T FL4, a8 qriest
famga g & | wOE AW A wEE
A ! T g s et fw
St St Fig fa29lt GBI ST TET FT X
FT U 2 a1 ara 2w fage v & ¢
¥ =@ @ & | AfE e 7T AU
T wfeadl a® FT wed 1@ a% ¢
FaFT FTO07 T8 41 fF 37 F 9 w®rE
9 REAAEE G195 ATT A
OF F9ee feda w9 & ara av | A9 9@
Aqe fedm &1 9 1 3 TS §
Tg aifeE TEd g |

oo #1 fegem # e
2T =TgAT § | 9= fawea 1w 9%
HIHHT AT A IW FAG wETS A
Frfrgn fere T ot ds 2 32
@ For afew Zw AR 9 FT faeg
& & e faseat & AFT 1 =
T # IR BRA a7 F G A9
A W@ g T | Y6 9% ¥ 9"

T T ATHAY T A S
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Motion re: “Our Defence
Preparedness”

q gt w1 agr faedt & qT A fean
afew 7 IIeEE ATHC IAY 72 4 | gAY
TE WWiF 7 URl § % Gaaq &7
TN F ? Igi 9% fag ae agr fear
fs s wF = foedt oA a9 W
& grst # ST TET | ST W w
fFet w1 #1 439 & w17 37 41 ST
frrrar oo sH oea g1 3 3 & 1 T
TZ FaEEdt 45 F goAr faer aa
gFaT &, 7% 221 F frAiga #1 geme
T gFAT & | gafay ag ofed fF 9=
g IA T ATET a9 gH @S, STF Aal

g

# oo &t garsiw faadr @
QRATTF 39T 9TgaT | @9 qae
AR giFem & wA At & a1 sEd
feeell ¥ 95 FT ST 77 A5 FFam
afer gad ST qOAT F1 AwmET F
T, 99T # g FaF1 OF foar =wiw
I T @ qu fem

g a {0 g @@ ww
ot 3fi et fgegeaT & 7Y 5 A
oK $UT Yoo AW aF 741 AT T |
3T awg & =W 3@ fr qw que e
¥ g # o wrE Y ¥ afeww @
qTE ¥ gAAT AG g wiw AR
e 71 IEA WO g9 W G |
guTd ¥ WFT AT ¥ A% aF 9%
SEMRETE 39 g ¥ a7 gafey #1§
o oy A Frer U ¥ fege W A
o7 FHaT A | FEY 7ErE H 45 F GES
FC §Fq | gafaq ag i g
iz # TAT @ E T TETE ¥ I
F¢ A2 ¥ AT A a9 A 3T | 7/
qifeet #1 whass & fag @ 3w
anfgg -
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st wgd fag (dgaw) : swEeTw
#Era, A fads & are § g garer
= ¥ 5 ag 9 ¥ @ &, g A
ERIr | ag & g% 7 awsr sy | fgg-
WA F gaTOE F "eT "Wy arer
qa=t 7 wi=El F awT J6r fady
F ==t g F fou Fm |y arEr
2

o fay & art & ot foE &
T 3 7 AR ww Iy w1
AT 72¢ fAwerT foara a% fv ot
grifear, J1 FFifEr, I 74797 2}
ST ATTETET a7 gt 2 fmAr R A &
ag T8 fadT gu, 99 47 & &
ardr faraeErd | maAEe 9T A fege
fafreer av g | w9 75 g 3 fF 52
WO I IF A 1EmMARY
€T g4, T few [®@T | e
T W TR § IO @ @ F a9
gafsa g@ ag 431 Fgar =ifze f&
o1 fads & fag ez o feda
fafaez fawiee =21 §1 Gar @8 #%
o1 A £ Fré dFor A o smam,
FTH T ATAT AE & | WA FTET AT
9 419 F7 WS 4G GRAT | W F fAg
maEe o fegg fafmeer &1 @@
fariera &1

ST aF ZATT EIA & aTeA® 2 98
qET qEIIT G W g | In freen
THTE NITET ET & | WA F aE A
WA EYH J THAT R AT HIT A
F1 FTHAET F oarg gaEer o
q aF FE4 A g 5 ogmd W
fafzwr gvymme &t o1 7@ ° IS
w2z F1 | wfew w2t aF T S S
T T T @ A g W e ¥
9 TG W | AT IT TGRS F

TH o1F ¢ few 32T S0 a8 FiE
T A9 & qfAgTAAT TY AW F
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Motion re: “"Our Defence

Preparedness”
WIS & ot gAT W 9 A W & Fa
& fr gt <9 R wwE I A1 3| AT &
a1 fF gt 9T TR AR ar W)
& AU a5 AT A9 F T
¥t 1 3 QY T3S ARl o A gk !
oF A § ftd a=d ot ara a1 03
For & froat oA s ¥ fam
Tfaaiiz a1 o 7 & wsE & fag
tfaude ar | o3 T 9 T,
fomsr fr oF aow offsm 3o @
W g7 OOF 9 21, 3957 041 4
f& &fasi & a0 w=dr TegATE wiT
saTdz &1 7 @, f 3 &1 33 o
/I TFAT AT 8

fox <A &1 gwen & wEEE
R HHECHEIE I HE P I el
ATHEF 370< LU § a6 T 97 95
g =9 4 7= fF 397 e 97 gwa A
HIX AT AEF &1 TR FAT AE
& fam a1 | a1 97 grE T A 42
qfeaTie a7 G &1 919 F @18
¥ AT FI W R oA qeYe ¥
TN MIATYT FrAATCEAT E & A
gf #1 Si9T T33 w9 g 9 gl
HraTHl F1 At 31T % F< faar
qT, F3FHTT K1 QU TG & THT ATHH
ot 51T 38T i@ ¥ 27 /% qic o7
w1 frar 8, oF avs S Ak gEa
qTF AT F1 G770 T @A g0
Wt feqE o a7 &g g B oaEr 1
TEq sfETHz qg 41 a1 Gerde
& ur, fFAT wR AT AT 2 ) wrfAT Ea
TEAT AR FETET & foo w19 fariam
27 A Qi SEAte 39 AT 9
WTET £ | OF 73T qF (A9H gIA 2,
gEar wEAngqu afifafaar az @ &,
tfafatz $m ame AeE & A
YFL 59 a3 & #T 1 97 gare
W AR &1 I&0 G ATHE A
gfaae 7t 7 fa= a7, ag a8 AETE
SR A g 1 mag ¥ fag =
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[ =g fag]
TR & wemar O 9 farae @
qaFTE?

wWIae T og o w8 fr A
Ve & FFT O QEER aF 939. 8k
®(7 wyaT fedg & q=a1 @ E | &9
Lo ¥ qrierarie 7 S Tyt faar ag a=n
O W a® & wor W far amar
94T I9GT @7 | 39 a@ ¥ 939. 85
FF 94T I90T /T & 1 g w9 e
forg a1 ? ag wvar W, wHIE WK
mifsaw $vedw & fau 91, &fF 38
wyaT g gl fEar mar o feT s
arar & fr feda fafre W gm mamie
¥ R 1 T Ag qifeamie &7
Fax ¢ v &g qremey T & @ g,
#fe oy w19 39 &1 goww famr 51
arow fFar smar @ W W A 93
U7 5947 999 F frar aar P w@ oA
adrar ag g f5 7 ol gl
a1, 7 " g0% U /1T T misAq
$ede F1a9 §17E | & A9 F1 90
awgat § e g arfear  sfad
T A g @ fE wE W Al
¥ HIX FEF AT AGE T | Tg TEAHE T/
TmimFsH g aR e sg & fs
AT T LI §

W TF T AT W AAF 2,
T W WX A1 ARG A1, afew
fgaem & T & W9 A | gETd
afeg =ew ¥ faaar @ Sifrfar
TF g7, F97 98 69 9 qgTel o F
3% T FAM & forg & AT
gFar a1 ¢ &feT gar wifeEt & o
< Fmar fF gt oawed &
a9 AR W AT G fFoew A frae
WTAT & | AT EH ¥ §eh AT W A
Ao &) daTe e | g TaddE TEwE
®t A7 §t @ ¢, 9 o g wwd

SEPTEMBER 21, 1963

NEFA Enquiry and 7528
Motion re: “Our Defence
Preparedness”

AT T W AGT FT TAT-IOGT AA
F AIEF &1 ¥F 99 § TaHC A
it fevn fafrer A a2 a9 & w9
w1 5 g gt fidad &, afFa 9=
W g & 71% Fear & 01 7 ToF
F1 9FET geH g1 T | gl 7 Wl
F 0g TV 9 AR ST F A H a7
FgT ST a1 fF F e geAr a8 A o
¥ o s g g fF gyt &
g {1 'R 4§, AfFT gAIE @,
et faarr aaa @

A T A, AT A
I G A HE A 7 a1 § g4 a7
g < IR AFF FT NEHHG T F G
WX 3g o §17 ad® ¥ | 79 TaHEe §
Tg FrTr T T & o @ A
Stw fafrees, fad fewa fafees ar
friaofe X § gaman fs
WFRE LA FCQRTE, d139%F
fae® tevE 9 F1 oF qE@Aw G2 ar
Fr fear sTr @ VA AW
W wE ¥ g fear A
miag  ? faifeg goarde, G
fog— faai &1 A o 7 SAET
WTCAT #8 33 ERT 7 SAET WO O
@S9 @ aw 2 Fr o AN
gardl g & fyvymre €, =g @
R @, 3T G F aw e
W W 99 T A N
frar s 1w T A R ST At
gAY I O IETRAY &% @ P omw
T B FT AT O AT AT 2
wT ET Az & R o W wrE Aad
§ ToEE o1 F F§ 1T FoE i ¥
R, T @ F AW PO W
9 1 sqreT wgirae fae e
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T, AINE I E WA ofm-
wiz ¢, oz fra &t foderd § 7
AT 30 & fasderd & are & Tga
@zt g dFag omr 2o

“That brings me to the next
point which ig called the higher
direction of operations. Even the
largest and the best equipped of
Armies need to be given proper
policy guidance and major direce
tives by the Government, whose
instrument it is.”

T E AW TS T FeT T | AZ A
warar T4 fF TaHT ST w9 a1, 17
gu 7 fem avg qufEm

SR A AT FY qATE ST A 3,
W FA A g § faegw qEe
T ORI SW Fart ¥ gy mEdr )
Wt T @ W W A i EE
¢ 1w fol & dTae 9¢ ¥ wgr
k:

“It was at higher levels that
shortcomings became more ap-
parent. It was also revealed that
gome of the higher Commanders
did not depend enough np the ini-

tiative of the lower Commanders,..”

W Raad 73 2 fF fadie daw aw
M FAF g, afew faiz Faw @
F—RR  fiis fwd § a7 i
Y §—adr st 4 ) ag wi
g ! ART A wwed 7w W)
srie & fau fod afe w1 & amy
@, ¥F aEtv F @ ot -
¥z g, smHaa faeed mfves
¥ O aEr & o fogderd &t
afedze v ¥ war  ar fafes
fawrfon s@ ©3 f& st +1 S
TA

oY ST 0% 0 w97 5
g AW om iR 7
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Motion re: “Our Defence
Preparedness™
St T W W (ST -
A FEEr WAy fafmer o7

sy wpdt fog ¥ wrEdr & 2w
@ @ & Wi ®ogard #

frg w @ &1
N7 s @O g o g

stwgdt o g agramar 2 fF
™ frh @ D Y A e
Y AFE AFAIL FAAT &, AT WS
% gt faurdr W few o @R
W fF o I9 wT w9 WX aEE
¥ AR W 6 o ® -
T WIfHER & a9 wef fovr o
o |1 § & w91 agaea o9t e
s &, forr & fadh g gd At @ s
§ oG WIS A g § | 9E ar
o, fs w7 fefawer feee ot serdy
farmn @ 1w ord I @
2 i st S mmar & ) § g
AT g g f6 S E Sy asg ¥
g A gE, I A q@H F wEw
F AFC  dA afaw S 7w
W s far  § 1 9RH e
& ar A9 TS 6 fE g eRE
qr fir W fre T wredr S S
AT AT AT A BT A@1 I GEHAT
g 1afFr eI A 7 g ey ?
ST @ e ¥ A IRE s
o1 ag ¥ fear  w mfaw w1 =
UA TEAE qT9H 39 92 | AfET TagiE
¥ Qe &7 4GS0 qEF B OABI A
fafas 1 v # weaT 9371 WR
T AL FY @ 7L AT, q
fegmam 1w Fwgm A a
o gEar | afe 9w #1 A S
® gare 7 faar W™ qr—aer T
qr fir fedg fafrres ag s 20
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[ w= < feg)

Wit ggasd 2 f5 aw ¥ fag
afeza & Faar @ifew 1 faed o s
gra # Afczw w1 @g 7 fean
2, afe= ot srfeae sy adiw 9,
IR AR TE AE | AN
T Az AT g, q mawag 2
f& w1 S5 ww fz ardf =w Ay
FET FAT 931 | fesaFw A ow
farfeor oz fr 2fe s a
T AT HEAT A, TAIAT FTATE A
g a7 famdas & 40 w19 frr
mar | afrm T atyo eI gwadi S
ar firmr gm ¥ fag &t fem o
AR fad AT Fa 1 Qg0 &7
s A o7 fogem wmw 2 fw
g9 I #R qfFwE w1 g
FL |

CERIE I ARGl -
ant ¥ & fafaees aga &1 wgar =I@ar
g fvog 3 & s ameft a1 =efediz
g w=0 8, e wgw weer
A aret o fRd s oE s
JMAT FT T HAGTL FATA AT, at
99 F AT FE g fF o Al
1 TRA EA AT d e giferea §
ST FT GET | FATAT SAT 2 aEi
97 sarEt AFer fE am o, 9 96w
W@ A | EHM AR F OE AR
4 A F o wm @ &,
g wer & FWm d mfad e
TF AT TE,  FlFEA FRIE FIA AT
FT 9AT 740 9T | WHAT W TS
¥ oear @ adr avfemar fawrfai &
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afer & & e & ay

9T W AT ST a1 gH WIEH Y
T4 a1 f& g #1 afvmw w4 g,

“Thus our troops had no requi-
gite knowledge of the Chinese
tactics and ways of war, their
weapons, equipment and capabili-
ties. Knowledge of the enemy
helps to build up confidence.”

wfge & o faar g :

“Collection of intelligence was
not satisfactory. Thus a clear
picture of the Chinese build-up
was not made available.”

o w fear & —

“There is no doubt that a major
overhauling of the intelligence
gystem is required.”

-



“Our Defence

Prepnfedﬁess"

Motion re:

SHADRA 30, 1885 (SAKA) NEFA Enquiry and 7538

Discussion on

7537

mwm mﬁn-n-&mﬁﬁ wEE - owwﬁ%a mmmzm B m s
mm wmmmm;wpmm mmmpwmwmmﬁ Wf- WWMWW
TR TR 2l
ww.QWﬁMﬁwmﬁmemmﬂMmm mmMWmﬁ mm#mﬁmmm ELgE
mm wmum\mﬂa-ﬁmm anmwm. mwmmmzahmm
ﬁaﬁww S L mmmaﬁ LRSI
amwzﬁ e E. ﬁﬁmm g F ok Wmlnmmm rmmaa

mhm i EEnE

mmﬂm mﬂmme mmaw @m Wﬁamam

fow

T

SRETERE] AT
.mm.ﬁm_w\m.nmwnm\m mw.wm mmﬁmm w\w ,W nm,._m
meﬁnw a_n_w £ \m\ w@ m%ﬂwmmm.ﬁmmmm
% E Qam{mm wa mm ,a e
mwmmmﬂmﬂWﬁmﬁﬁﬁ |r- .WMv.mﬁ\mmmam;uwmm \m\ \maﬁﬂ.xﬁ hﬁ.

CeEEL mw@ﬁm e 2 mmimmww mw M mw FEE %mw
EE®

S



75I39 Discussion on

wor @ frogT ¥ ag W @ fe
sifaat & soE @Er

o feor ol W # WX gwrd
WS F ARHT  IAH T g T |
HH ATEE F WG FgAT 95T §
f& i sz W oag & A
T BN & AR F T FT IHH
WS qE a@r @ )

% ag wg wr ar f5 @ foie
Fl @ OF TF @A TTE, @&
g gfesiw g St g gfewn
g v dw g f& gw safaat
1§ TH TEwAAT & SHAT HET
9T R, §F FT AW g0 R |l
dET fATC Wfawer et ¥ FomEr @
w faE #1 oF s § AR =g
gz ¢ f& fom w9 & 39 wwwaarai
® A™IX 9T A HUAT WIT &,

SEPTEMBER 21, 1963

NEFA Enquiry and 7540
Motion re: “Our Defence
Preparedness”

AR T g gg A AT, AR
g SETl & graem H Oar ar gweEd
F wag H 9 9 amfe a6
¥ way ¥ 2 AT gl Wl &
grag H gl B8 9w ¥ #Mew
FL gFd ¢, AR @A Arfed |
St ®T T an-faa @ frew @
At & faar s owr @, vy
at agr @ft freedt & 5 ogar
fardvet 7eii & w @ owew @ WA
g & fadr afeq &1 fax ser fam
dm@ | ogwEEr q1 3z % fF os=l
#1 tfem 78 w1 oW osER
gfagm g1 £@r &1 =°F @A gET
Gfoerfes fidm oo 97 # ar 3w &
9gel YW FOTIZ H 9d Ae e X
AT §F aaba W afEE 1 wER
& UF K i frwv AT vE & aw o
T 1 s 7 fefw mgmz ¥
IY HUAT FHT FATE, AT AT FA
F T G A% IEE & TvEE
F, W IEF @Y T IHIET T,
99 FE% 14w F uftAms
T 91, 3T WA 24 Ff=Ee w7
qUAl qUHT T OHE 90T A3 q(5F
1z & faedy 1 grea #w T
¥ ®gaT TIT | &1 ®IT a® IH
wige frafa # 5@ @3 4 g
93 gre gEr w, = fgzax & Ay
¥ g9q g &1 foar AT 3@ F
e @i & aE gAATh &1 fem,
sa wmE Fr AfEr @ arg €
¥ zz U, 9w T W gEE ATH
FHE & el Ifgd & §gE ¥
afawarg e 720 ag fFar m@r
AT Y FAIT A, FEA HE FAH

- A Fgh AT WIW FY, qGT AT OAIAT

F1 WUE G FT §FE g FT9T,
agl &1 FA9T T WY @A 9 O4g
wiew war war f § fadar Wit



7541 Discussion on

g 0 afew fear sar
wredt ¥ 7 o fear s
fag T 7 #r fear o qmg arg
? ol ara ar§ A FEr, FEIC ATAAY
Tz , f& @@t & s A
I AEd AT g ¥ AT
A 9 ¥ FEA 9T 3@ g |
T e ¥ ag @ oFa o
AAE FT A ¥ AL A | gATy
T F w7 fFoge T el
& a@ At | &fgEr gww At A

EEP

ap
5

343
143

§ sgn aw § froww & a9
gt = 23w A § @ R dro e
dtoe FgA wgw weRfenw ¥, W
WA aft @ @ 2 s
wel ¥ oag ot @ @YW
W A ATAT F owAES F, W IW
F €W F gEEw Fr A 3@ 2W

14
Ef
1
£
- F-T

i

1
:‘*’/ﬂé’- -%-‘4-
P
-EEEY§
wigidas

BHADRA 30, 1885 (SAKA) NEFA Enquiry and 7542

Motion re: “Our Defence
Preparedness”

§§Zga%
54

¥

2



7543 Discussion on

T e & oo o faad wEme
§¢ TR TN wgge { W fadw
agEE g, a1 Anm e q
g, 9T ¥ W1 qgEr WTREE g
IH W EATEAAAT TG AGAar Frat ¢

_ ' & mAw wY AT oar
R F W AW F AW AT
TN WO w7 R dtAe Fem

SEPTEMBER 21, 1963

NEFA Enquiry and 7544
Motion re: “Our Defence
Preparedness™

it giftrare fag & T qg wgd
g fegad wRT & s3f w90
Jf6T X7 THT F AT FF FT A AW
AT % HT7 % & ErH0 ST
AETY T Tq wrgAT Fagumet &
qig TFEEX WEAT &
W H g w0 5 ogm wem
qfqgt ¥ ¥qw ¥ few wfomw &
fad v an ey &fem s deq
¥ 3 #T W aumW WWET ¥, W
T gL A, X g wrafae
® TUEFY AT § AR I &K
faT o wa® ® JrwT Sy T g

st awae ez (fTAr) - e
@ s o, Wy faegw ws R,
gg THE AT K@ AT TR B

! WAMER KT M@ 0§ [EAET
g f& e owvre fag & A81 %27
ot ww ¥ uw faw ¥ owgr fw
FAX AW AWEL HT q@ F R

R g @Y gfwer wd g oow
fod garll w9 & waey §, I8 @
&rQ & greew ¥, S §w FET T
minu’giﬁr‘ﬂﬁmgﬁf

~
%
gl
3



1545 Discussion on

4%
E
ry
E)
k)
443,

# g T8t Fg T | w7 i

g wg T 5 W a9y W
fearem agre & 3§ g F g

w W) @ § fr
& dmfrt & amasE Y wifes
g & &1 9O =T Srfgd o

3

¥T W@ E L W WA AT w9 I
we Rl § g 5 = aree q,
i v & w5 ¥ g1 ¢ 5w
yeat & wrare o fggam & ww
w1 | wefed & wg W § fe
amfer mfat & s w fggem

BHADRA 30, 1885 (SAKA) NEFA Enquiry and 7546

Motion re: “Our Defence
Preparedness”

F1 AT Afa & ggFe g@d TH A
TN HEET F g9 F @ 9T 59T
T wifgd | @fET T qg wd
T Qo fe gard @ darfat
g <t e §X qgN g W AT
¥ oW Ay N W {
AR F@ER I A S@Ee g1 Afe
TR FE "G Gl arm v A e
wfya fatiw a1 faet ForeT fasig #Y
TR @ R WAy s g4
St g G afaer @A aEr W@
afFr 3 S o ¥ W o aaer B
fagr & &5 & Afew fer ot I @
At & faT a9 FT AT wAr g |
Tg i ;X fggem F gogw §
§r oAl gty ™ AN afe
feafeat ww 2w & ot wrdt & A1
Y W HET WG
waw # 4 g dfm,  faeex e,
#efuafoga safs 3 9w faar wan §
v 5 fofta wgrge & aga & &
#1 wye Afq ¥ weT 9 aBaar
fast @t 3 =% My e wre S
gt A o A W@
qq AT 3 W Fr T A

¥ AR R AW A I TT 6
T @ faw gAWl 7 OF w@Iw
arETa & faes wTare ST
wR g fgamae & 98 A fam
# wowar g fe wror Y dnfat @ @
tad=s



7547  Discussion on

[+t wraaa s wonE)

o8 § uUA aEeq #1 e
FE gU O &1 fawai 9T HiC gw
TEAT WAl § 1

T WA g i gt
#fawm ¥ wo awem § o a@amn
fs gt wERw dEelw # g
AT JTET TAT A W mEAfeE
9 T AT W E 1 W s auw
wEi #1 gerd far | guilR u%
AT @EE d faEee #1 A
Q% F1 a1 g1, TOEAE FT AT HE |
afea F qe 9 & fF oW #r A
AR S A A A R w
R g weE G A
2 wg SwgfE g il & g
g9 wal # wgwar faw w8, fowar
T A frer T &, & F ' o
sar S g fF o g fex gt
gEHfes dTw ¥ gemEr s v
AT T W E | WU W gASt
WOt EIS qEd # AT woT @
o g greefas dew A agwa
fawt =fed 1 T fegwm A
9 T HEAT FET 8, d1 9 AW AT
e # awi wifedt § @ &,
ag enm ffe, s WK feed q@r
FoFal & demi § | wfEm oaw
Al G ¥ AAAT 98T & FE AT
I W o faE & geeate
Sz fax & sl § oged fax
YgE @i F, T4 qg T@ T A,
UF gUIANAS SEw T S e
fear 1 g ST AvRR € fF o
TOET AT P aT AT FETR T AT
frr grenfas Jew R W qaed?
T A THE YA A K FWE AT
QICHeE & T &, g9 ot & 7
A ® FT - EE 2 § F IAA TR

SEPTEMBER 21, 1963

NEFA Enquiry and 7543
Motion re: “Our Defence
Preparedness”

far T fa w99 @ W
JE A TRl mIFEF
FHFT AT gL TFIT FT JATL FT
aifeg #X 7 fedm 1 py@ w0
aifzg, wfew o9 v = 5% e
ATFAFTL F1 AFEAT FLT @ § A
EAFT WIAT GATEE F H9GE &
wifgd, W& @y fedw fafwes &
ggT S g fF s fgmem &
i ¥ gunfaE sz # oA @
g, W oW AR A 2—ar 9 9y
G A E maErar R AR ET H
e, —ast 7 94 faer

& W9Y I 1 GATA F EQ
Fga1 9T § & gad dufai S
g ok Awr fOR & A9 9 geet
FrEaT w7 S1fgg | afea | |
s qefn # g amafw
dafat & araoE wofF g #1 At
g T T FT Tfew | g
AT aCh ¥ agar 9fzd | wg AW
g fF @l Aifs -tagad Y o)
mfe #r Aifg 8, ¥ zoFT 78 79
T frew gem & a9 &
1 o Afg & waEw g darfar
F{ o @g §9  wEfAw &
F g A FT E

Mr. Deputy-Speaker: Shri
manthaiya

Hanu-

Shri Sheo Narain (Bansi): Sir, 1
come from the Nepal border. We do
not get a chance. We are not able to
catch your eye. We are being rneg-
lected here.

Mr. Deputy- Spenker Order, order—
Shri Hanumanthaiya.
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Shri Hanumanthaiya (Bangalore
City): Mr. Deputy-Speaker, the spee-
ctheg so far made by the Opposition
party Members are rather an exten-
sion of their speeches on the no-con-
fidence motion. This iz a  debate
which centres round a report search-
ingly submitted to this House for
discussion. We ought to have concen-
trated on the lessons that we hzve
learnt from this NEFA debacle and
made suggestions to ensure victory
for our armed forces and India. Very
eloquent speeches were made by bril-
liant speakers of the Jan Sangh, the
Swatantra Party and the P. S P.
They are all speaking about issues
that are dead. They invariably bring
in a few names whether the occasion
warrants it or not. Mr. Menon's
name is very often used, and by the
Members of the Opposition parties
very often abused.

When discussing this report, which
pointedly shows to us our sense of
shame, the sense of defeat, we ought
to be in @ mood of repentance and
devotion to duty, and we have to do
things in a way that ensures victory.
That psychology ought te make the
speecheg impartial.

If I wish to speak impartially on
this subject. I do not resort to ar-
guments which can be employed on
either side according to the inclination
of the speaker. I want to quote facts
and figures. Shri Prakash Vir Shas-
tri and Shri P. K. Deo of the Swatan-
tra Party repeatedly quoted that Shri
Menon had surrendered about Rs, 130
croregs which was . 2armarked for
defence expenditure. Sometimes
figures lead, sometimes figures mislead.
I have had to do something with
budget-making for a few years. 1
kniow these figures have been quoted
in a misleading manner, I will show
you how it is.

The expenditure on defence budget
has not been fully utilised. The ex-
planation, is that purchases could not
be 'made in time because there are
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official procedures to be fcllowed
and there are necessary delays which
we have to take into consideration
These things do always happen. When
we have to acquire land or purchase
arms and other things, the money
does not disappear if we do not spend
it in that year. We repeat the
same figure in the next budget for
this very same purpose, Therefure, if
about Rs. 20 crores is not spent in a
particular year, say, in the year 1957-
58, that Rs. 20 creres is carried 1o
the next budget and like that it goes
on year after year. If we add Rs. 20
crores which lapsed in one year, to
the next year allotment of the wery
same figure of Rs. 20 crores it would
look like 40 crores for two years,
though it is actually Rs 20 crores.

Shri S. M. Banerjee: It might have
happene_d in Mysore.

Shri Kapur Singh (Ludhiana): This
kind of thing does not happen. Per-
haps in Mysore it happens,

Shri Sham Lal Saraf: But all that
money did not lapse in one year.

Shri Hanumanthaiya: If you wait
tor my explanation you will see the
reason behind it. I am not interested
in criticizing you or defending any-
body. I am merely stating facts in
an impartial manner. Therefore this
Rs. 130 crores lapse has not gone to
waste nor has it been surrendered. It
is a question of manipulation and ad-
ding figures. If the Defence Ministry
issues an official communigque as to
how much money was earmarked for
a particular purpose and in what
year it was spent and if you give a
correct picture, it would certainly not
be Rs. 130 crores; it may be less than
half that figure or even nil,

You say it is Shri Menon who sur-
rendered this amount. I am  sorry,
that word ought not to have been
used. The difference between the
budgeted figure and the actual ex-
penditure is in the very nature of
budgeting. It applies not merely to
Defence but to every Ministry. Let
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[Shri Hanumantha.iya]

hon. Members look into other minis-
tries’ figures and they will invariably
find that the budgeted figure is not
spent angd that some money lapses. It
is not a question of surrender, Be-
cause of difficulties pertaining to pro-
cedure in spending or that proper
care has to be taken in Epending.
‘money i not utilised in a particular
year and is utilised in the nexi year.

Shri Surendranath Dwivedy (Ken-

drapara): Lack of proper planning
also.
Shri Hanumanthaiya: Tuake for

previous 10 years' fgure
If my hon. friends
argue that for the last five years
because Shri Menon was the hon
Defence Minister Rs. 130 crores had
been surrendered—that word is in-
cerrectly used; it has been utilised in
subsequent years—from 1850-51 to
1956-57, in six years, when non-con-
troversial figures were Defence Mi-
nisters more than Rs. 100 crores laps-
ed like this. Let us remewmber that
then the military budgets were mnot
as big as was the case in subsequent
Therefore this lapsing is not

example,
which 1 have got.

years.
the particular fault of one Defence
Minister, It has been happening
throughout,

An Hon. Membér: In other minis-

tries also.

Shri Hanumanthaiya: Iy had been
happening in this Ministry all along
i budget-making process. It has
been happening in other ministries
a':s. Therefore to get into a mood of
personal rancour and attribute all
sorts of motives to a particular per-
son is not the kind of psychology that
ought to pervade our minds in this
hour of crisis,

1 am particularly anxious and I
have a premonition that the Chinese
will again attack. The very people
who expected the Chinese not to
attack India said that they placed faith
in Chinese friendship rather wrongly
and they confessed that they were de-
ceived. Let us not be deceived again
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The other day an old angd respected
Member of this House who is not
very much in the limelight, Shri V, B.
Gandhi, very slowly but very cogen-
tly argued thay China will again at.
tack. Let it be noted that China wili
attack. Therefore, whether we be-
long to the Congress Party or to any
other party, we ought to become so
serious as to forget the fault of one
another and concentrate on the big
effort that we have to make in
order to win the war against China
that is certain to come.

Regarding responsibility also, the
Opposition parties’ Members say that
everything is right with the army and
everything is wrong with the Minis-
ters and politicians, In their anxiety
to throw blame on the Government
or on the Congress Party they may
say s0. But in their cooler moments
they will see that that charge can be
levelled against them also when im
years to come they become the Gov-
ernment.

Shri Kamalnayan Bajaj (Wardha):
No chance.

Bhri Hanumanthaiya: To say that
everything is right with the army,
and that everything is wrong with
the Ministers or the Government or
the Treasury Benchey is ultimately te
subvert the foundation of democracy.

Bhri Surendranath Dwivedy: No-
body has suggested that.

Shri Hanumantbalya: The army at
all levels might have done better or
might not have dong better—I am
not an expert—but the report itself
makes it clear that there were seve-
ra] deficiencies. I meet as a common
man many a soldier or jawan as you
say, in Hindi, who was on the front.
They are bitter against their officers,
the lowest ranks of officers, that is, the
Captains, Lieutenanty and such others.
They say that they never gave the
inspiring lead that ought tv have been
g.ven by the immediate officers. It is
easy to blame men at the top. I de
not defend them either. We have te
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hold then responsible becauge, after
all, power ig vested in them. But to
put a veneer on all our jawans and
officers by saying that they are the
best of individuals end to say that
only the people in the higher ranks
are the worst ginners is a way of ar-
gument which 1 cannot appreciate.

The army that has been trained, as
has often been described by the hon
Prime Minister and the hon. Minister
of Defence now and previously, was
traned in the British ways. As you
know, methods of warfare, equip-
ment, startegy and all these things
change from year to year, from war
to war and this army was not trained
upto, what is called, the standard of
warfare required for the occasion. If
thers wag any rigidity, I can tell you
it wag not at the stage of the Minis-
ter but at the stage of the perma-
nent officers who are in tha Army.
They have been accustomed and ac-
limatised to a particular way of train.
ing, command and psychology and
they thought that any advics from the
higher quarters was interference
They had the hardihood to take their
cause to politicians and plead that it
was interference from higher quar-
ters. To plead all the time that ad-
vice or gu'dance by the Government
as interference is to a#sbotage the
very system of army work Most of
vou know that the greatest Prime
Minister, Mr. Churchill, who won the
war for Britain and the allies, not
only did the Prime Minister's work
but was also day-to-day taking keen
and deep interest in the deployment
of the army, in strategy and in every
method of warfare. It is said and I
believe it is true that he was the gui-
ding mind behind the who strategy
of war, If some Ministers who
are Membery of this House come upto
that expectation, we ought to congra-
tulate them instead of condemning
them in the name of interference.

Shri Ranga: Question. It has yield-
ed very bad results. What iz ihe
good of comparing our Minister to
Mr. Churchill?
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Shri Hanumanthalya: Thea what is
the good of my comparing you to Mr.
Harold Wilson?

15 hrs.

Shri Banga: | did not ask for it
That is a cheap jibe which is un-
worthy of my hon. friend.

Shri Hemumanthaiya: I shall only
quote two passages for the guidance
of the Defence Ministry from The
Memoirs of Field-Marshal Montgomery,
and then I shall conclude my speech.

The real lacuna, as is admitted in
the report, is want of leadership.
Field-Marshal Montgomery says that
the leadership is the most important
element in commanding an Army.
And he defines the term as follows:

“My own definition of leader-
ship is this: ‘The capacity and the
will to rally men and women to a
common purpose, and the charac-
ter which inspires confidence'. .

As to whether the present leadership
has come up to that expectation or not,
it is not for me to pass a judgment on
it today. It is for them to search their
own hearts. After all, we judge and
compliment not merely because a par-
ticular Defence Minister goes and
another comes in his place; we are not
made of that stuff. We wait for the
day to congratulate a Minister when
he actually secures victory against
the enemy.

Then, about the work of the com-
mander or the leader as he puts it,
Field-Marshal Montgomery says:

“The troops must be brought to
a state of wild enthusiasm before
the operation begins.”.

If propaganda goes on that they have
no ghoes, they have no food, and thus
we get them to a rebellious spirit,
making them feel that ‘there are
people in the country who will de-
tend us even though we run away and
even though we become prisoners of
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war and even though we disgrace the
name of the Fourth Division of the
army’, that is not proper; that is not
the kind of psychology that we have
to encourage in the Army.

Lastly, the Army, and any Army for
that matter, ought to get.inspiration
to fight. I have no time to quote ins-
tances from our history. But I can
quote again  Field-Marshal Mont-
gomery. It is all very well to send
Dilip Kumar and Vaijayantimala for
the edification of our troops, but that
is not inspiration; it is only entertain-
ment. What does this General who
has fought battles and won an immor-
tal name say? He says:

“Finally, I do not believe that
today a commander can inspire
great armies, or single units, or in-
dividual men, and lead them to
achieve great victories, unless he
has a proper sense of religious
truth; he must be prepared to
acknowledge it, and to lead his
troops in the light of that truth.
He must always keep his finger on
the spiritual pulse of his armies;
he must be sure that the spiritual
purpose which inspires them is
right and true, and is clearly ex-
pounded to one and all. Unless he
does this, he can expect no lasting
success. For all leadership, 1 be-'~
lieve, is based on the spiritualF
quality, the power to inspire
others to follow."”,

Shri Frank Anthony (Nominated—
Anglo-Indians): 1 feel that most of
us in this House agree with many of
the sentiments that have fallen from
the Defence Minister. As he has told
us, this NEFA inguiry was intended to
bring out the mistakes and deficiencies
of the past and to ensure that they
would not be repeated. T agree wih him
when he says that there should be a
need, and there ig a need, for a pro-
per perspective for our not saying or
doing anything that might give infor-
mation to the enemy or that might
demoralise our own fighting men. I
sincerely hope that we are really on
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common ground on the need for
learning the lessons of the past. But,
quite frankly, I have my reservations
in this matter, 1 have grave misgiv-
ings, because I feel that a Government
that is not prepared to admit its
crucial mistakes, but on the other
hand shows a readiness to cover up
those mistakes is not likely to learn
any lessons from the past. And
although the Defence Minister was
perhaps a little more forthcoming than
his predecessor, I feel that Govern-
ment should have been more forthright
with this House and with the country.
What little hag been vouchsafed to us
was a grave indictment of the Gov-
ernment,

There was the admission of overall
shortage of equipment, the admission
of lack of proper roads and transport,
of an unsatisfactory intelligence orga-
nisation. These admissions by them-
selves are especially a grave indict-
ment of the former Defence Minister.
Perhaps, some of the things that I
might say of the former Defence
Minister may sound a little bitter, but
let me say at the outset that I am
bitter, and I am resentful against the
former Defence Minister, not for any
personal reason; I want to pay him
this persona] tribute that unlike most
of the other Ministers, he had a cer-
tain definite capacity for hard work,
and he was one of the few Ministers
who when I sent a case or a problem,
'rglt with it promptly, and in most
of the cases that I sent to him he
dealt with them very satisfactorily.
My resentment is purely on principle.

It had become a habit with the for-
mer Defence Minister deliberately to
keep this House and the country in the
dark. Whenever we asked for infor-
mation, however innocuous, and how-
ever adversised it was in the world
press, he was in the habit of fobbing
us off with supercilious and rather
dyspeptic replies, suggesting that we
were ignoramuses while he was the
sole repository of all knowledge and
capacity in defence matters. 1 had
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occasion over and over. again to criti-
cise him for this supercilious habit.
And the few admissions that have
been made in this rather eryptic state-
ment have been sufficient to show that
the repeated categorical assurances—
[ would not elaborate them—oi the
former Defence Minister about our
having not only adequate but in-
creasingly adequate defence prepara-
tions, 1 am sorry to say, were repzated
categorical untruths intended delibe-
rately to mislead this House and the
country.

I am not unduly worried by some of
the deficiencies that have been pointed
out in the statement. I am not un-
duly worried by the reference to the
faliure of certain middle-aged officers.
I am not condoning anything, but I
say this that in any Army, particularly
in an Army which has functioned over
a fairly long period of peace, you will
find these deficiencies, middle-aged
officers, and people who become soft,
or who have degenerated, if I may
use that expression, into pot-bellied
pen-pushers, They are known as pot-
bellied pen-pushers; there is a special
name for them in the Indian Army,
and they are known as Agra briga-
diers. And it is UP which has the
palm for producing pot-bellied pen-
pushers or otherwise. And in the best
regulated Army, there will be defi-
ciencies of leadership at all levels, at
unit levels, and at higher levels, parti-
cularly in peace-time Armies; they
tend to become soft; they tend to be-
come decorative, and when political
leadership has no rapport with the
Army and hag wvery little military
thinking, they tend to be diverted to
peace-time nursuits. And did we not
see the debilitating spectacle of  zht-
ing troops being diverted to building
houses. and thes officers, allegedly fight-
ine officers—I have used the word
‘allegedlv’ advisedly because they
were favourites at the political court-—
being decorated for building houses?

What 1 feel is this, that the most
vita! part of the report, the part which
deals with political directions ard
with political misdirections, the part
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which does not impinge remotely on
security, and whose publication would
have fortified the morale of the nation,
the part which would have vindicated
our fighting men, has beeu deliterately
withheld from this House merely
because its disclesure would liave been
a damning indictment of the former
Defence Minister. That is why I am
resentful. I believe the whole Indian
Army today is resentful, and bitterly
reseniful, pecause in order to cover
the guili of one man, the former
Defence DMinister, there has becn a
gratuitous tarnishing of ihe image of
our incomparable jawans, there has
been a gratuitous tarnizhing of the
image of our senior officers. Some of
them would be a credit to the best
armizs in the world. [ think the De-
fence Minister said that the defects
were most appareat at the higher
levels; and it was quite clear that by
the ‘higher leve’s’ he meant Major
Generals and above. I am sorry that
h> should have given the impression
of a sweeping indictment. It was
neither fair nor just. Most of us know
who the two Major Generals were.
The communists, of course, have run
true to form. Their whole technique
is to demoralise the country, to demo-
ralise our army, to damn our Generals
to save their political henchmen. They
damned personally one of the Major
Generals, I do not know him perso-
nally. I know of him. I know this
that he had one of the finest records
in the Indian army. That by itself is
not a guarantee that he would make
a good QGeneral. How do you expect
even the best of Generals to get on
top of thiz tremendous confusion? And
they had to do it in the space of a few
hours.

What T want is this, that this House
and the country should not spell out
the notorious failure of the Opera-
tional Corps Commander into a sweeb-
ine indictment of all our Generals.
His failure was there. It was a noto-
rious failure; it was an expected
failure.

Shri Ranga: Expected?
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Shri Frank Anthony: I will tell you.

I say it was his failure. But per-
haps in a sense—I am talking of the
Corps Commander—it was not o
much his own failure as the crime of
tha former Defence Minister. And 1
say it advisedly. 1 say this because 1
hava some knowledge—I cannot dis-
close it to this House, because 1 am
often, very often, consulted profes-
sionally by peopie in all ranks of the
Army—and 1 know a good deal of
what has happened in the past. But
I know this also that Shri Krishna
Menon played havoc with the senior
ranks of the Indian Army. He sought
steadily to purge the Indian Army of
its best fighting Generals because they
had too much self-respect, they had
too much moral courage to submit to
his political dictation. He sought deli-
berately to create around him a caucus
of courtier-politician officer who
would do his political bidding, He
sent of the Army—I1 could give the
names, but I do not want to—some of
our finest fighting Generals, when they
should have been kept. Some were
virtually compelled to resign, I could
name them, because I know some of
their cases, but I won't.

As I said, he played utter, absolute,
havoc with the senior ranks of the
Indian Army. And not only the senior
ranks of the Indian Army. He was
known to intervene in selection right
down to Lt. Col, level

As a senior parliamentarian, I do
not want to refer personally to any-
one. But I say this that his appoint-
ment of the former Chief of the Army
StaT wag a deliberately nepotistic
political appointment. He might have
been an exceedingly good person as an
individual. But it wasg known through-
out the Indian Army that he had noth-
ing of the image of some of its for-
mer fighting Generals. He was put
there because it was known that he
was ineffective, 1t was known that he
would be completely ineffective, to
withstand the manipulations of
Mr. Krishna Menon,

But the greatest crime of all was
the appointment of the Operational
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Corps Commander. I regret to say it
that over and over again palpable un-
truths were relayed to this House.
Over and over again, we were told
that this General had a fine fighting
record. [ regret to have to say it, but
then I have to repel palpable un-
truths. Throughout the Army, he
was known, as the Army knows, as
‘Khacchar Corps General’,

Shri Sham Lal Saraf: Question.

Shri Frank Anthony: I know a good
deal. I do not want to go into details.

Shri Sham Lal Saraf:
more.

Shri Frank Anthony: I know a little
more than you.

I know much

His whole experience was that of a
supply and transport officer. He was
known in the military messes as an
officer, as one of the few senior offi-
cers who had not heard & short fired
even in anger.

Shri Balkrishna Wasnik (Gondia):
On a point of order.
Shri Frank Anthony:

ing way,

Mr. Deputy-Speaker: It is a point
of order. Let me hear him.

1 am not giv-

Shri Balkrishna Wasnik: The hon.
Moamber is using the names of Gene-
rals.

Mr. Deputy-Speaker:
mention any name.

Shri Balkrishna Wasnik: He refer-
red to the Corps Commander.

Mr. Deputy-Speaker: He referred
to the rank,

He did not

Shri Balkrishna Wasnik: He had al-
ready mentioned the name and them
the Speaker had to take exception to
it.

Mr. Deputy-Speaker:
may be mentioned.

Shri Frank Anthomy: 1 have not
mentioned the mname. Unfortunately,
others have. They have either con-

No names
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demned him by name or sought to de-
fend him. I know quite enough. You
will be surprised if I mention names
and facts.

Shri A. N. Vidyalamkar (Hoshiar-
pur): He pretends to know more than
he knows.

Shri Frank Anthony: I know a little
more than you—certainly which end of
the rifle to hold when using a rifle.

As I was saying, this unfortunate
man was more sinned against than sin-
ning. My hon. friend, Shri Hanuman-
thaiya, just said that morale of any
army depended on its leadership. I
agree Wwith him. As soon as the
appointment of this unfortunate, unfit,
inexperienced General was made, the
whole morale of the Indian Army
plumbed to the depths. They expected
it—every mess in India expected the
reverses which we suffered in NEFA

Why didn't they have reverses when .

our officers were much less experienc-
ed? Did we have reverses in the
Kashmir campaign? Thay faced and
overcame the most impossible, almost
impossible, logistic conditions. Why
even in Ladakh did they fight, and
fight to the death? Why this debacle in
NEFA?

I have trizd to give you some of the
reasons. As I said, the elevation of
this Genera]l was part of the Krishna
Menon plan to create a caucus of poli-
tician—Generals around him who
would do his political bidding. I
blame him more than these unfortu-
nate Generals.

We have to be thankful to the Chi-
nese for many things. But one of the
things we have to be thankful to them
for is this, not only that the Chinese
attack created this tremendous
national upsurge but that it led to the
virtual dismissal of Shri Krishna
Menon, because I believe that if Shri
Krishna Menon hnd continued in office
for any further length of time, he
would have succeeded in destroying
the whole Indian Army. He would
have demoralised it from top to bot-
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tom because he had already injected
into the army for the first time this
pernicious political virus.

I say that the most serious guestion
that emerges from this whole wnquiry
is this. If it was merely chronic in-
competence, you get it in the bcst
regulated nations. If it was merely
gross negligence, that also happens. If
it was merely the pretensions of a
megalomaniac who saw himself in the
role of a diminutive Hitler, that also
sometimes happens. But the question
that is being asked today is: wag it
much more than any or all of these
things. Wa sit deliberate sabotage?

I say this, that as long as the Gov-
ernment chooses to shroud this part
of the report which refers to political
interference as a decisive zause of the
NEFA debacle, this chargs will per-
sist—this charge of deliberate sabo~
tage. I say this: the report itself ind:-
cates sabotage. The Government knew
as early at least as 1957 that Cluna
constituted a major military threat to
this country. Yet there is the admis-
sion that there was no slant in our
training for a war with China. There
wag no slant in our training so far as
the requisite knowledge of Chinese
tactics was concerned. There was ro
training to our troops for fighting at!
high altitudes, when it was axiomalic
that if we had to fight the Chinese wu
would have to fight them at high alti-
tudes.

I have often been asked my reasons
for this sudden, unexpected with-
drawal of the Chinese. Many of us
have given different reasons. I have
given an amalgam of reasons. I do
not want to be unfair to Shri Krishna
Menon, but my reasons have been not
only this tremendous national upsurge,
not only the aid that was being rush-
ed to us by the Western democracies,
but perhaps most of all it was because
Shri Krishna Menon was sacked from
office. I say this, that his sacking from
offire pame as ok an unexpected
shock to the Chinese, $hat it upset all
their calculations for a military cake-
walk into India. The Chinese may
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have continued to be able to rely on
the Indian Communists to sabotage the
war effort in the country, they may
have been able to continue to rely on
the Indian Communists supplying
them with vital military intelligence,
they may have been able to continue
to rely on the Indian Communists to
confus2 and demoralise our people, but
they could not depend on sabotage at
*"o very heart of our war effort
That, in my opinion, was the dominant
reazon: the sudden, unexpected sack-
ing of Shri Menon was the dominant
reoson for the sudden, unexpected
withdrawa] of the Chinese,

~

Many questions remain to be ans-
wered, and they confirm this charge of
sabotage. Why did the Prime Minis-
er, apart from the sheer indiscretion
of it, proclaim somewhere outside the
country that he had given orders to
the indian troops to drive the Chinese
ou'?  OCbviously he could only have
done it if he was misled by the former
Dafonce Minister ag to the strength
and concentration of the Chinese
troops. What is the good of trying to
fob off the blame on to our intelligence
organisation? I had read long before
the Chinese attack repeated warnings
in the press of the Western democra-
cies of increasing Chinese concentra-
tion, of increasing logistic build-up.
How could they then pretend not to
knnw the strength of the Chinese eon-
centration? They must have known
of this tremendous concentration of
Chinase troops. What was the reason
for sending a handful of our troops,
leave the equipment aside, admittedly
unacclimatised, and 1 say this catego-
rically, against the advice of our
Ganarals, tn take on the Chinese at an
impossible height, knowing they were
honelescly outnumbered. knowing that
the only re-ult would he that they
won'd he overrun and perhaps mas-
sacred? What was the renson for issu-
ing tha Tndign $awan &0 rounds of
~===vimition? What was the reasen.
shave a'l, for suberseding the advice
of his Generals? 1 sav thi~ and T will
not accept any more ipse dirit by way
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of denial that he did not supersede the
advice of his Generals. I say that he
superseded their advice, that he ham-
strung his Generals at every step.

I have here a cutting from a weekly
newspaper, which is not very well
known, but it is not being refuted. It
levels such grave charges against the
former Defence Minister that if they
were untrue, he would have it prose-
cuted.

Shri S. M, Banerjee:
paper?

Which is that

Shri Frank Anthony: I am reading
it out. It is probably one of your
papers, it is bound to be, it is not one
of mine, It is the Flame dated
16-5.1963, (Laughter) My {riends
laugh as if this is less reputable than
the New Age. If it is an irresponsible
rag, still it gives information which
damns the former Defence Minister.
Why does he not prosecute them? I
will help him to prosecute them, as J
am prosecuting the New Age today.
This is what it says:

“Lt. Gen. Kaul in a long state-
ment to the Defence authorities is
reported to have placed the res-
ponsibility for the NEFA reverses
during the last fall on the former
Defence Minister, Mr. V, K
Krishna Menon.

“Lt. Gen, Kaul, it is learnt, has
accused Mr. Krichna Menon with
interfering directly in the strate-
gic deplovment of forces as well
as the military tactics that were
employed to meet the Chinese in-
vasion.

“From Gen. Kaul's
would appear that
commanders had abdicated all
their powers and initiative to
Mr. Menon who from his air-con-
ditioned office in New Delhi was
moving the army divisions with’
the preatest ease.

“It is also understood _:.'hat
Kaul has further affirmed

version it
the military

Gen.
that
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whatever he and his junior officers
dig wag on the direct and clear
instructions of Mr. Menon. Gen.
Kaul has explained the Army
withdrawals as the result of Mr.
Menon's orders, it is learnt,

“Lt. Gen. Kaul is reported to
have asserted that but for the un-
necessary interference from poli-
ticians the Indian Armed Forces
would have held back the Chinese
marauders and given them a tough
fight.”

I shall place this on the Table of the
House. I am morally certain that the
reason for Government covering up
this Report, inadequate ag it may be,
is that it exposes that the real decisive
reason for this NEFA debacle was not
only political interference, but that it
was deliberate political sabotage,

Shri Manabendra Shah (Tehri Garh-
wal); The function of the enquiry
commitiee was of a restricted nature,
to quote paragraph 4 of the report, “I
had made it clear that the underlying
idea in holding this enquiry is {o de-
rive military lessons. It was meant to
bring out clearly the mistakes or tie
deficiencies of the past, s0 aus to ensure
that in future such mistakes are not
repeated, and such deficiencies are
quickly made up.” This is restrictive,
but not restrictive as Shri Gupla said
vesterday. I do not agree with him.
It is restrictive, and rightly restric-
tive, because it was not their function
to see whether in the circumstances
prevailing then, the defects that were
pointed out were defects which were
deliberate or due to the force of cir-
cumstances existing then,

15.27 hrs.

[Mr, SeEARER in the Chair]

Therefore, in order to have a pro-
per appreciation of the report, it be-
comes very necessary for us to un-
derstand the circumstances prevailing
then. That is the only way in which
we can do proper deliberation. It is
only then that Government can really
take corrective steps.

1286 (Ai) LSD-5.
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I cannot go into all the defects
pointed out in the report, but I shall
take up some of the more important
ones. One defect pointed out is gov-
ernmental intereference. This may
be true, but we have to appreciate
that the Defence Headquarters and
the Government are concerned with
the strategy that has to be adopted
in the whole country, having with
them the necessary information about
all our borders. The Government is
also concerned with the steering of
the war in such a way that there are
no serious repercussions in the rest
of the country, and the Government
has to keep in touch with the inter-
nationa] pulse. In the sudden emer-
gent situation that befell us last year,
it was necessary for the Government
here and the commanders in the field
to be in constant touch with each
other. It was especially necessary be-
cause the events took place in quick
succesion, Therefore, though I would
not say that it was excusable, yet I
do appreciate that in that position it
becomes a little difficult to demarcate
the permissible extent of the politi-
cal interference or the interference
from army headquarters. I*+ will be
noted that non-cohesion was omnly in
the NEFA area. That further proves
what I have been pointing out. In
fact, I would even go to the extent
of saying that perhaps the local Tom-
manders were impelled to take cons-
tant advice from the Centre due to

the suddenness of the attack, the
magnitude of the attack and the
quick succession of eventful events

that took place there.

Local strategy ang national strategy
have to go hand in hand. We can-
not allow local strategy to sway
the national strategy., Yesterday,
I think Shri Shastriji pointed out that
we were laying too much stress on
the national strategy. In this regard
I would like to quote the example of
Korea where national and local stra-
tegies clashed and national strategy
had to overrule local strategy. Mac-
Arthur hag pushed Koreans right up
to the Chinese border. Local strategy
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demanded that they should
China but President Truman held
that nationa] strategy did not de-
mand that. If what Mr, Shastri said
yesterday is to be done, we should
have chosen and attacked the Chincse
at their vulnerable points. That
would be to forego the interests of
national strategy at the expense of
local strategy and instead of trying
to confine our area of activities, we
would have been inviting a broader
area of activities which would have
gone entirely contrary to our national
interests or national strategy. I am
trying to point out that national stra-
tegy is important and we have, there-
fore to see that political authority is
respected and obeyeq by the com-
manders.

attack

‘The other point that is often refer-
Ted to is about not taking proper
Precautions beforehand. I hold that
precautions had been taken in the cir-
CumMgtances prevailing then. It is an
aceepted Principle that before any
fighting is done we must take the
Dolitica] precautions. Thdt was done
by negotiations and discussions, 1f,
however, one party chooses to do
Pear Harbour, no matter how much
precautions we take, those precautions
will always be inadequate, Similarly,
one can say that even if precautions
of this nature were being taken, why
were We not properly prepared? For
that. I say that preparedness is not
an abstract thing; it is nothing by
itself. It is a combination of certain
things such as: political policy, objec-
tives of Government, balanced deve-
lopment or lopsided development, state
of econonomic growth, etc, All these
are considerations that have to play
their part Was the Government to
lend her energies solely for aggressive
designs or pursue that which we have
put in our Directive Principles of the
Constitution? Mao said in 1938 that
“political power comes out of the
barrel of the gun;” we fay that it
comes through the “ballot box." In
1937 he said that “historical experi-
ence is written in blood and iron”;
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we say that it is written by “love
and peace.” He said again in 1937 that
the “first lJaw of war is to preserve
ourselves and destroy the enemy”; we
say that “we have to co-exist even
with the enemy and try to moulg his
thinking in the right direction.” This
policy of ours has been endorsed,
approved and applauded by the whole
of this House. Therefore, the ‘empo
of our preparedness has to be studied
in this context. I hold that the Gov-
ermrment did the right thing in not
creating a psychological war or the
psychosis of war. If we had done
that this very House would have ob-
jected to it. They would have never
tolerated it. Now, whep we are
really in trouble, they are organising
petition marches and want us to scrap
our Plan,

The other point that has been rais-
ed is the lack of talent of generals.
How are generals made? How do
we know them? There are peacetime
generals; there are wartime generals.
I think all our generals are peacetime
generals as in the last war most of
our present time generals were junior
officers. Wartime generals are made
and recognised when the country is
at war. Is it not a fact that even in
United Kingdom whose history is full
of wars they find their generals by
means of trial and error. Is it not a
fact that in their Middle east sector
General Alexander, after two changes,
was found to be a suitable general
and he continued to conduct fighting
there. That did not mean that the
other two were incompetent. In fact
these two earlier genarals went on
to hold important posts to the full
satisfaction of their Government.
Therefore, it is not desirable for us
to run down our generals day in and
day out. Let us not make a political
issue or a political capital out of it.
Let us not demoralise our generals
because that also demoralises our
soldiers because then they feel hesi-
tant to respect them and obev impli-
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citly their commands. Wa have to
see the situation then prevailing.
Then only can we make proper criti=
cism. I think this is the only pro-
per approach by the Government
for taking proper corrective steps.
Merely taking technical corrective
steps is not enough,

Before I conclude I would also like
to touch the question of defence pre-
paredness. I had been from time to
time bringing to the notice of Gov-
ernment certain steps that should be
taken for preparedness, [ am glad to
note that some of them are already
implemented: light arms, radar net
work. etc. There are certain nther
matters of a secret nature which I
have brought to their notice and
which I will not deal with now. To-
day, I would like to touch the guerilla
warfare, for two reasons. Firstly, we
are facing experts on guerrilla war-
fare. To quote Mao himself;

“The guerrilla campaigns being
waged in China today are a page
in history that has no precedent.
Their influence will be confined
not solely to China in her present
anti Japanese struggle, but will be
world wide.”

Secondly the terrain in which we
will have to face the Chinese s best
suited for such warfare. Initiative
seems to be always with the Chinese
ag they are aggressive and therefore
apart from the terrain the problem
of having many roads is solved. Lack
of roads is one of the poinis raised
by Shri Shastri yesterday. It will
be an asset if we introduce guerrilla
warfare, That would also be a good
reply to the Chinese threat* in num-
bers. Guerrilla warfare as was known
in the past was “arming the people
as a defensive measure” against the
invader, Though it was supposed to be
a weapon of the weaker side it was
a potent force as the sympathy and
backing of the local people -existed.
The communists, especially the Chi-
nese, gave it a new twist. They com-
bined guerrilla warfare with subwver-
sive war. The other technique adopt-
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ed by them is the limited aggres.
sion: take a small bit of land and
quickly offer negotiation, just as they
did now. A very prominent leader
on the Opposition side was saying
that the withdrawal of the Chinese
was due to Russiap influence. I do
not discount that in toto. But per-
haps it was part of this game of
limited aggression because the aim as
I see it is to keep the pressure and
force us to divert our attention from
economic development to defence
with the result that a situation may
arise where they can raise subver-
sive forees and sympathisers. This
game was being played with us also.
1 think the Government are aware
of it because they createq the border
districts for their quick and acceler-

ated economic development. I think
it ijs incomplete; It cannot be com-
plete unless we also introduce

guerrilla system of warfare coupled
with the conventional armed forces.

oY framfa @@ (Fr )
A FEIEA, AE T 5 wET
fedw fvEda, @ A1 AWE T
foger &1 <9 ¥ IH 9% W g9 99
e

ST 2% 9% AT ArEA H T
sfrere &1 qewfy ¥ Fawr wfEd |
w1 9e¥e ¥ S ¥ adw sl
i qEc E ATE ) 9T H AW &
T WAl & arg g FHgAe AT
¥ oy AEwT W fRaT 9@
%@ﬁﬁ FT Yo,000 AT TE\'FW &1
St wfw fagemn m@n o ar 1 SH
a9 F1 2@ F &1 A =ift w7 fewne-
ardt warafe w1 ofcwa g w ar
77 o ww w1 fF fegEe
UF &y W o% AT IEfe &
Y qe¥e HaTa fereae ¥ gHwT
ferT ST SEET HUA G § 9FE forar
FH feA ¥ g AT & A AMfed
qr 1T 1 F a9 g¢ T ¥ g
goft T § fag 8 AET FT A
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(=t frafs  zard)

afge 9t | fea 9@ A% OF W
B e AR SR s s A
faerama a1 79 7% g0 ST @A @&
& a%ar 41 afsA fom femr & o=@
fream &1 sgfee = & @
T feom st few @ gwrdr aoed
gz A mifgr o wfEE ag aw-
fromdt &1 am @ 5 ag e A
TAF 9T AGT a9 WY A A AT 2
9T &1 FAT T F 1 E A
FFEL F AT TG AR
A IWH SN T FT HIO9T AT |
T F 1T FAN qHEE F AT 9K
=Y waifa 1 91T 9% 919 33 7
fedy, v, widwrd & Aar o\
gW FEar "rERAwAr dif g W@
Fawa m% | faw = £ oAmae
AT FL AT AT AR AT EfT 0
game 57 9o o amw gz 9r
“rpauw frdEe d {ErE 1 wfeR
# ag Fza1 Agar g {5 @@ aw T
ZEWT IO I A9 F1 fomE wEA
WL 9 AT F1 FLG Yo,000 FH
ufray &1 S 3w faaeran 41, FEEt
AT WL T FIT T A AL AT,
JT TF W A GANIT F gEAN
9% HW F 419 gEnmT A faega
IAAT a1 | AEA gEA AT et
¥, A9 W 8§, 9 #19 F
Froor e W W &1 oAara
o FT IAF AT I FL @A
w far graifs € T ¥ fegem
* FW T HTATAA WAET FT AT
w3 femamar g Av1 Ifew oW
T FT TR @ FogATd e
TFAT § 9¥7 @1, AT Tiferst F1 997
TS FHAT AR THHT A1 ag 30
A o HHRGEL H AT AT H A w4
9T 3% AW 9T gEAn g fear Al
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g ATET IEET qEEAr FA F
faw darc Ad € W sforrEss

28%e g ¢ 9@,
183" ¥ ag vz foar mar & ff
gro WiwwAw A1 awdeT §is
A gE & 1 IEH mfEgd T R
qaTE, (853 & | ggenr wfewAw
F gEAT IT AT {3 WA, (&¥o N
T gl g AT owiEd {3 AT,
2L53 F1 gt & | oT e, fammEc
A\ wEET A A T B qEAA
o T gw SO W § a1 O
SEATHT F1 =T FOG {%o F ET A
21 w3 T s &1 3@ ST A
{é’faeﬁaq'{qg%n fF < # maer

TTHES WL 9% gAAT 3 &1 ;4T
HEFEZ AT IH A HIA Al A 4 @
gu & fear-amgn e feeaz, gfeee
o T wewTw, & fea ¥ ¥
F12 FAT AEW OF SEA @ A A
w7 famr g ! F Ao oW e #
g frad 2 — .
“With this enemy on our bor-
ders, the enemy which is a living
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threat to our independence,
security and economic develop-
ment, the enemy which is work-
ing on a plan to isolate India in
Asia_the enemy which is jeopar-
dising the freedom and indepen-
dence and existence of the smal-
ler nationg of Asia, India cannot
be complacent. With this enemy
in the East, America and other
Western countries cannot be at
peace in the West. With such
an expansionist comrade in the
camp, Khrushchev cannot avert
a nuclear war and keep the bloc
intact. Communist China is the
enemy of the human race, the
enemy of humanism, the enemy
of the world, the enemy of the
Jdemocratic institutions, the
enemy of the working classes....”

Ferfaee wgm A Afa eveww
¥ ATamEt "t faara & 20
A ATAT THE TGAT AEAT & | TAHT
femm  gawd fagrr § feaga
T g A g W § fagmm R
o A5 A1 IEET F @Sr g
faamm s g taTE@ AW AW
@ g 999 4 3 awar fw ggw
F g2 weAT fagral 9 99 #T
AT A AT g F 9T FL0
Fa® faer ¥ Wi & wfq oF o a=r
A AR W IR AT IS
A g e ag g A
& FEl © F a1 A AT AT F A
aYar a1 gareEn A8 @ wfEd o
T F 9T 9 gU AT T AT
ax & aff #wwen aSfgn afes
o wWEar  wifed fF oag wra
TSTEAT g FT AL T E A= FI AT
qMEAT § AT T aE § 09 HTHT
it Ak fammEwEl TR OAR
HRAT Y QO FAT TEATE |

AT @Y AT A WTOH TS
fr qvaf, qasR Y gAT sy WA
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gz 99 1 7 frey § 7 A#r
w7 famd & fegw s fawr wew
1 &t grar fafafoas g7 7 & fog
TH & ) T OIE T AT g
THAT WU AT ANqw F1 TG www w9
W TH qE FT IR G forr a7 :—
“They also once agaip sug-
gested on 14th May, 1962 that
the Indian and Chinese forces in
the Westery sector shoulq with-
draw behind the alignment
claimeq by China ang the inter-
national boundary of India res-
pectively., They were willing,
too, to permit the civilian use
of the Aksaj Chip road by China.
The Chinese Government, how-
ever, rejected this offer.”

s wfafem o S A feag
q¥ ga=1 fFar wiT 9EF1 w9 e
&< foan @ g7 99 @ AR g faea
9% S #T NHEAT ST FL A7 |
g AT gEd qedr 4 1 UoR
Tg A frem w7 gt F1o"aw
gorar a1 Afew g qoew e
T g0 S #7997 7 37 g
¥ o w7 foar fF & 8 gard
AT FH T ¥ gav )
&t IH HEG AT AL HEAT |
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[ farrafy exii]
X A FUEad Iqq g7 v—s-13
& vieifaT & @ awg o fraang —

“Those who know weil this
problem are quite aware that its
history goes back to 1953, when
Sino-Indian pact was  finalised
and India gave way to China to
esiablish its upp.r nand on the
North Eastern borders ang allow
a perpetual foe to creep into our
own doors. Moreover, India com-
mitted the serious blunder in
the identity of a friesnd anq a
foe. Our leaders remained in
sweet illusion about Communism
and Chinese people wihout taking
trouble to penetra‘e ioto  their
temperament...”

oT THY SATET AT § 99 F 3040 AR
difagt & @ H A3 q91 |/FT |
TF 4f wEER AG afwF w1 ggard
Fzar a9 famr g0 W
at #  3fsmw AETvEr ww o9A
RY, 9853 ¥imgH fymmd —

“Our Prime Minister is very
kindhearted. He s extremely
generous to the fault; of his
friends. He seems to have over-
looked the harm that has been
done to the country on account
of Krishna Menoa. But let it be
understood that th2 vardict of the
history will be different, if a
per-on responsible for the ter-
rible sethack to our eounity,
in‘tead of being punished, con-
tinues to enjoy the confidence
anq respect of our great Prime
Minister.”

o s guTdr danfar & @
¥ X A A, T T FE F AT
wraw gt ¢ {0 g ISl
wodt e ¥ AT sEw & fem
g7 &Feq A FU AGAT JATE FAY E 1
g TER AW &dET g A
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EC ®9T FAr v oi@ fw gwTar
gifew w0

ar e (@ aan v @ e oawi
T, FAA BT AR A G TG
a1, % T A3 F fod a0 ghaare
A NE qET A& 4T | A A
AT THAT WK GHIEAUTHT & A
AT # W BT J9 E 1 g faifery
g fag ot ot damw fag mfz
RIS ST & G R G T w4 QAT
BT SEA WO SftaT 3w wmigafa
e & a7 gmaw o oww
fedn fafeees #YT(zT w47 gwadl
FT qg A2 37 9T A1 fF IS gz 5y
9T e W AT IN T T &t
afe afeem @ | S e .
“ER e A AR as | W §ATAR
fer aw 93 s g AT 9T F ATA—

g 3t wgEr gfaadd & amg W
T o7 % 79 | FfFT geaTT SA Ay
THEIATS AT @A F9ST W geard A8t
w1 a1 HWIfF 39 F fau gt #44-
99 EIAE 4T | §9 qAdr &1 g0 fEe
aE® WA aFa § ! afEm & s
Fom =g g 5 ot gw i awfwar
g & twr oW femr om fE
FaEra T |

A HET o =g, & fem
fer mom g Eerer SEfE A
™ AR ga AR afw ¥ o
famge o d gar dar @ A
ST IS E T 1T F I g
3 &1 10T €1 F9 € | O FI A 4%
¢ fe gfrar % qumn wdifaw gt
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99 H @ #R gfmr oW
aeqiz g 1 faelt, fom €7 qog & <
OEt AEY 4% §%T 9T | F wAAF

TAes @Y | AT I FIqEEA T
% | IR F g FgArd &1 dw
IS 9T & Wi gHE & 39 F1
amE A & faw gw ¥ Y qavET &
oy AT oY | Sfe gwdmy € fE
I FAQ IAIAIGFI, T IAT I,
I F FT AW F AL R FH
EAT AT &1 Awi & qaTar faar
T @ & AT I AT T8 F W GAIT A0
g W v e
T A T FETICET & 1T AW F A
arrE feraw s § ) afEw
I FT A WA [TH RIS $5
& F2 17 g JAr AEAT g
ff I o1 W o=E HE 98
AT AT FE dY, T I 9L IHIA
g a1 9T oW far @, w@ifs 3
fowm ®oomew we vaEd w4 A
€ g@d & & 1 U EEr Fed
3 froagr ox o7 W fafaw deeT
afe A m=rar EfF g
T FU R EHR WA wF
garfsnt §f @ & 1 w77 grdwr @
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g A0 AR FT oA NS T H,
9 aF Fa9 OF 99 T AgEar
I g9dT § a1 TAN G FY aveq
EAFT-ATEX &1 geT I AngAfFa § )
W TH I Tt fqwErd 7 ¥, T
TF F1 e FT ¥ gL OF F1 909 J7
FY wrfow w¢ | 37 T FY afcfeafamy
# gl H W OF AV T9AEE FOW
& ¥ 11 g ag FwEar fF v
TAAHE T ZT OF TF &7 A9 IEA §,
afe F Ui §FK I A FEAT §
foq few Hawwfemr 3 2w
feai sy aafafcwadt & 1 gafm &
fadgq & wgarg f& sAar
¥ a7 aF ol F g ¥ F AT
wrd, osl &1 9o fem W@ owA
gz 2}/ q9T, a¥ FAW AT T qFAT
g, ‘ﬁo@aiﬂo"a’ T FqFAT a
#i7 wgfaee arEl W aEar g

#agm g frmdwow 3o
g —uw o€ WrET g1 1 afww wW
F FW gAWET F A WA TF,
AT F 39 3w @ e Fd wm A,
3 & I, THEA F T A
faon #7 Avmfaew F e
Iuefasw Fraw afFmr w9 1 F
quTA Aot & myom e fE g odwda
T aEE # g ¥ I TF
fezem 1 oF mem W AT 9T -
THEIE qaT1 F RO @A & RIFT)
g "I & fam #9, sadaw=
&7, 74.f% v U g g@AT awid ¥ 59
% 1 ared 93 §4dl g, 9 %
us g9, 0F FERA WX &
sfag & gfe & amF # F9
F 32 T THREN g g0 W
AT FRE A WO WHEW gerd
@ g |

st fom qzmw  (TEEy)
qeqy AgRE, § s amm A W
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oL

T e & fau 9 gardy @t
g1 ¥ g afwm W s—2w-
o fra & 1 SR g e
F OF FT AT FA0AT R fm gwrdy
T faw Ao @ A § oA T
foam aow a2, wife fow
e g Famzaw 9 g,
S gfee & i AT ¥ W 9w
A FT G, A AT AL | W
HHLH § {FEen & g, ar gw
g W s i F a9 g
¢ @ g T A Ao @ R
G OITAE R0 sl W o
mx Fiit i fegeam & avee a4
=Rl Wt WA wwArd afew ow
¥owm e o g A
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WA HIE T oEEN ¢ & owm
| 9 AT AGEF @ )

FHT I T A4 T g fE
dfF gAOF Toad § TR s
¥ | g9 HE AT el aC HIK
IaT faTr AE FT Oy § foeer fE
UF AFATITE W FLATAT & | g
F AW TR AAH @ g oo
qn & wfaw sfe JE gt g, @@
Y ag AT FE AR AT o
U9 glT 8, a9 Wl gg ara FEr
it & (Fewmar g fE g g
Fol AT TR AU §, HOE AR
g9Ed, 59 AWl F FOX TH aw
AT w agd d-faRn

TIE g

g W1 9UeE g€ R, T
FIE AUAET qOWT AL 41, T 9
o e gt afed w| & FTw
wa & fom W oW o aga s @
SR S9F o Ew i
aaTe #1 faeiEmr 2

FACgEl JiT wiww H g
WO g gE W OHT 09T g3
fs it +1 wEn g F Ty @
gt @ 41, faw wwme gd)
gar Yt ¥ A W @ WK ag
T T HEd S dTE $ TR
¥ mgstamgt ¥ WFAS
T W &, TEET A AT OE,
TOEl g Wawn  wHar i &w
Eric i

16 hrs.
Awor G oAEA § | TF AL

7z fr g TR #1OdF AW
¥ o FEFfaw oniww gl
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T F wA H, ger 4rar q@r
T HE GANT A IAIFT F FH G
3y gm F modr WA ® AT Ao
Foqi Aot | wgr@ #1 IR @l
®gT & WX AN 1 OF ST ar
o T g | A qa A A
e W Ftaw Al 3, femwm
i e St & w A Y wmme oA
& oF war fodt g aem gt g,
fer gu & & ag @A &)
ug SEEW UF qgrsr T @
) agl & mfcaer TEET g1
fan Garwrew g @ R ogwR A
%, g AR ¥ 54 #, e & owfa
Fr memafe W@ g e f&
fami & fao ar  dEEr geTl
¥ @ A W & fag, s
afy &, weAw F F A2 AWMl &
‘i ) TS oF Ry gt W
¥ dzr ger 2 zmer  fATww
gAR T AT F1 AT AMfEd, qar
I FEHEEE E |

graFTr ag g wFar g fw
SAEH H AT AT {AT 19 FT @I 4T,
AT 1 qAT @ @ 91, SHRl &9
s feg w3 9 7 F@v SEEr dwA
F AR ST T AT AT AR
#1 ? Gmamr gfE fag s &
frarwfd s g (FEi W ESwET
wert @ gt & W e ore
BT FT g AR 99 g | FRET ST
% fra e =@t smE @ er w3
[EF grw W g ww ow
TR & fau & gowrr = g e
FEET o Aqvac &1 fira SfE
TEFI 9 AL KT WH FIEN
gret Ffaar T W E @dt "emn
g R F v e
T q9 F aqr ot faw ag firey qren
¢ waigawg ore fagn s fem
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At o) | FAfEw T E Ay e g
ar T W FA g,
W S FEET A F AT g
fe mamr ¥ em g ax sfrzeam Wt
%8 Mt 19 AR g fs g
FIHT &1 faest ¥ gTFTT gTAT W@
qRW ATy 1 AT FT 2 w7 T
FA FARATTG a7 419 & ared
AT T, IAG! QE A F WRW WH
i

dradr am gardr gar Wl I E
aReRd F afex #F T ¥ Ay &
FUEF W OF a6, o 9w o, 7
B TEIE | TR FaT ¢ o g g
¥ ST HHEAT AN £ Eﬁ%mqﬁ
¥ 7 ga ST AT wifz, &7 awen
I AT R 1 OF FEEA v
¢ f& guwi #1 werd fem A Ry &
ST STt § ar o A afer
TR AR I A A g fe g
wIE S § AR @A F arwen-
e F &faw s 8 g
g1 5wt B fawEn &l
grar 8, fw @ & wwadi &1 gz
WA wn wr ¥ fd e
WS FMA, W@ g grTErw
¥ w% A HF e 9w diA
EAT ®9AT ATRAT @i T @
WH WW AT W oawy &
f& s @ v Wik frenfear
fFe = aw gt | s S el
fe¥wm et & agarfas Swany
I AT 7S §u g AR Al
vl # W frew e & 9w e
§, WEH TR § AN A aF
Wﬁ‘%.ﬁﬁm'@-ﬁ g R
ag A€\ Fgar g 5 F wwws ey &
aod § B ¥ e ¥ e W
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[ famm qemas]

T ogw A g @ afeA A
w3 mEFufg Sm ¥ & 2w
®T WA AL F AT ¥ o M w
afq §9 & arg g 2w &7 GrfaT AT
A AT ATy B IgRr @ifaT WA
& foo gmw w@ar, gl &
ge@ gar § « Fuamwm g fF
AT AAT @A AILH W gH Y
o §fF 31 qgfemt ¥ oam
qfeada AT |

&fa® s & AT AT &
FW agd Afgs AR fRar Smar
AT FETETTTIR AR far
T Afed | FFET A & (A 77
g %+ faar smr =fed fr ooy she
#fas wwae T ¥, SR &

¥ T FT & FA@ AN
o Faw Y sfawa st %
eFd ¥y fog gt 1 9 g7 @

garr oifeelt # of@dw wm
afgd

us Wil A &g FC A/
ar F¢ g | wfreT W A & oF
¥ 9BAT  WATEAT g | A W
FRT ¥ WO 34 g0 gegi A A

am #® 1 A Fam g

A
Al
]
1)
:

Afr & g Fgmww ¥ s
ofmda o1 o @ ®wR §mm
T ¥ I FAA § AR A
‘g HHIL WAA A e §
f I F wHE, ;W ag faw
o I # G A ?

wer wgRw ¢ Araw fedw
fafreez

=t fiew qzaTow : weON WERT
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WUA HEEY : G AT AG Ae
gFar g1 fedt gat  wmAEw
g ® § a9 WA qAT wFAT
B |

it foprrr qeames - afag 49 st

@ F o w8 w40
a fFgmtawF, .,

ueaw RERW ;. AY ¥ o491 |

afvr T ﬂif @l 3. l‘ﬂﬁ‘lﬂ
qTHT ST g
The Minister of Defence (Shri

Y. B. Chavan): Mr. Speaker, Sir, I
am indeed grateful to this hon, House
for discussing in detail the two
statements that I submitted before
this House. I had ap opportunity to
reply to the debate in the other
House, where some of the points
were 50 closely common that I may
be pardoned if I am required to re-
peat some of the points.

I can say that when 1 submitted
these documents I wag also not very
proud of them. As gome of the
Members say, it was a sad document.
I can say I also submitted these
documents to this House with a very
heavy heart, ang I find that these
documents were discussed not only
in these two Houses bu! since they
wera published they have been dis-
cussed in different presses, and I
think it hag been good for the coun-
try to have discussed these docu.
ments. Really speaking that was the
purpose of having this enquiry made
and that wag the main object of
gharing somz o! the important con-
clusions of this inquiry with this
House and the country.

What 1 have found is that there is
very grave concernp over the pro-
blams of defence in this country. It
is very natural. Even today when I
heard the speeches I sensed that.
Some of the speeches were very
constructive; some of them “were
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very emotional ang some of them,
admittedly, were very bitter but I
must grant them all that behind all
this emotion, behind all this bitterness
and behind all the constructive criti-
concarn for the defence of the coun-
try.

When this document was placed
here the main idea wag to consider
a certain situation in an objective
manner, From my own personal ex-
perience [ can say one thing. I have
worked for eight or nine months and
T cannot say that I have become an
expert in defence problems, but I
have startej knowing something
about them. I find that in this coun-
try of ours fortunately or unfortu-
nately there is very little background
or knowledge about the defence
problems, Either there i some wish-
ful thinking about them or there is
some  romantic  idea  about  the
defence problems. It was therefore
nacegsary to assess a certain experi-
enre which was a major experience
for our army and for our country
in the rather furious and rushing
events that took place last October-
November.

When I say “our major experi-
ence”. I do not mean to say that our
army leaders or officers hag no ex-
perience of war. I made that point
yesterday ang it wag rather mis-
understood by the last speaker who
spoke. I mentioned the period of 16
vears. It is only since independence
that the Indian Army is being
directed with a certain political pur-
pose of our own. It became an
instrument of the Indian people
since 1947. So, the experience that
tha armv had last wear was, reallvy
speaking, the major experience. of
corae, they had some  experience
before, ag I said, of the Police Action
in Hydesabad, of a similar action in
Goa and, perhaps, of a more im-
portant nature in Kashmir. But the
type of experience that our army
had last October-November was a
major experience from one point of
view and it was essential that this
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experience must be properly assess-
ed. So, though I made a reference
to the bitternesg and the emotional
attitude about it I must claim and
I must plead for objectively which is
necessary to examing this report
because it main purpose is that.

Its purpose is not merely to try to
hold somebody responsible. I think,
we are rather too near the history
to hold anybody responsible, Let us
not have an attitude of sitting in
judgment like historians; let us leave
the whole matter for the future his-
torians to apportion the blame. My
hon. colleague, an hon. Member on
thig side, Shrimati Sharda Muker-
jee, said that blame must be appor-
tioned. At some time somebody will
sit in judgment and the historian
will try to apportion tihe blame. That
is a difféerent matter; but today our
present duty is not merely to sit in
judgment over anybody with a view
to hold anybody responsible or
punish anybody because we are not
at the end of our journey, of the
trouble. The journey has perhaps
only begun. We arz in the process
of defending our country. Somebody
had referred to what had happened
as a defeat. Certainly it was a
reverse, but T do not think the Indian
nation is defeated: I do not think the
Indian nation will ever be defe:{md.
It is a reverse of a campaign; it is a
reverse in a battle.

Even there I must try to correct

some of the impressions that even
mv statement made. 1 dig so¥ _that
the higher commangers’ deficiency
became apparent. Here I must make
one correction in the impression that
was created though thal was not
what was in my mind. The battles

that were fousht in L.adakh were
certainly fought well and there dt}‘::
\ o

higher command had don= its
very well. Even in the eastern sec-
tor, in the Wa'long ce~for. our army
has dome well and srme of the‘ hon.
Members tried tn hold cne particular
General responsible for it. .'He wal:
also responsible for certain well-
conducteq battles in the Walong
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sector. It ig not enough that we hold
anybody responsible. I am not hold-
ing a brief for anv individual. If at
all I am to hold a brief, I must hold
a brief for the defence of the country,

I am only looking at il from this
point of view. Please do not under-
stand that I am trying to reply to
this debate only in the spirit of re-
plying to it or to explain away
everything. I am trying to put my
feelings or my thoughts about it. So,
the main attitude is as tc what les-
song we should learn from this in-

quiry and what lessons this nation
should learn from the experience
that we had ip the last campaign.

That is where we try to pui them in
as 1 2 3, 4 5 ete.

Government has not tried to shirk
its responsibilitv. Some of the hon.
Members did make a mention that
Government askeq the aggressors to
be thrown out. I think that was
certainly Government's duty to give
instructions to the army for that. If
Government had not done that, the
Government would have failed in its
duty. It is the very purpose of the
Government to exist and it is for
that purpose that the Army is sup-
posed to be its instrument.

o T wAET fEE (FEET-
a1z) : GaT gaw o A a7 A fam
AT | FF T qE WX FI WA
o £, aw Gar gaw 7Y faar mar

Shri Y. B. Chavan: I hope, my
hon. friend, Dr. Lohia, would just
listen to me. It is not a fact that

Government told them, “Go on this
day and do this or that”. It was
certainly left to the army command-
ers to do that as soon as possible
&nd when they were ready. Op that
account, I must say, there was no
political interference at all of any
nature whatever about the detailed
conducting of the campaigns that
took place anywhere.

T think, it is not fair to hold any
individual Minister or even the hon.
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Prime Minister responsible for it
because it wag the ration’s policy.

This was accepted nct by Govern-
ment but by this House and by the
entire country., That policy was ta
have peaceful attitude towards all
the neighbouring countries. Some
people try to make fun of Panch-
sheel now because it suils them. But
the whole country accepteq Panch-
sheel as our ideal. We did nothing
wrong in accepting that as our idesl.
It has certainly happered that one
of our neighbours has turneq out to
be treacherous. Her intenlions now
appear to be some sort of expan-
sionist intentions. Now it would be

our duty to face it. It is in such
circumstances  naturally that a
democratic country with peaceful

objective certainly suffers initia] rever-
ses.

1 entirely agree with Shri Indra-
Gupta when he said yesterday that
that is what had happened not only
to a peaceful country, like India, but
to mighty empires during the Second
Worlg War and even fo a great
military power, like Russia. That is
what happens. What has happened in
this campaign 1 take it as an initial
reverse. It does not mean that the
Indian Army is defeateq or that the
Indian nation is defeated. But if at
the same time, we do not want to
repeat the same mistake, certainly
we must study as to what was wWrong
with the whole thing.

Hon, Members have gaid that we
have tried to hide something. Frankly
1 ean tell them that consistent with
the public interest, as it is under-
stood

Shri Hari Vishnu Eamatk: Public?

Shri Y. B, Chavan: Please do not
misunderstand the word ‘public’.
Consistent with security considera-
tions, at least we have made an
attempt with the full consent and
approva] of the hon Prime Minister
to share all major conclusions with
this House and the country. - We
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have certainly said that there was
no chance of China starting an
offensive against India. That is there,
and that certainly was the attitude
or certainly was the judgment of the
situation in the country and the inter-
national situation then. That was not
hidden. That was explained, and
that was accepted by this House also
on many occasions. So, I would sug-
gest that it is not fair to say that
something is being concealed from
anybody. Something that the country
should know or something that this
House should know has been given
out, with a view not merely to frigh-
ten ourselves, not merely to demora-
lise ourselves or to demoralise the
Army or to demoralise anybody; but
really speaking, to learn lessons from
it and correct those deficiencies and
correct those mistakes and see how
Wwe can sirengthen our own approach
in this particular matter, because it is
through such experience, ang it is
through such appraisals, or self-
appraisals or self-criticisms, if I may
rall it like that, that the country ean
build its own defence concepts or de-
fence strategies.

Defence strategies are not born out
of any wishful speech on that side or
any brave speech on my side. Defence
strategies or defence concepts of a
country grow out of economic capa-
bilities, technica] developments and
development of science and the morale
of the nation. So, the first thing is
economic capabilities which we shall
have to see, Then we shall have to
see technological development, then
we have to see scientific developmnt,
and finally we have to see morale also.
As far as moralg is concerned, I
think that India certainly stands,
as compared to other countries,
as good as any other country., My
own explanation why China is going
back to this and I have always ex-

plained it the other way, For
instance, Shri Frank Anthony has
given one explanation. I can give
him another explanation. If we look

at the history of India, in a way, the
history of India for the last one
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thousand years, if [ may say so, is a
history—one cannot say that in all
respects—of aggressions over India,
and whenever there was aggression
against India, India was found to be
divided. Possibly, China misread
Indian history and they thought that
history was going to repeat itself
when there was an aggression. But
they forgot that the India of 1962
was not the old India, but it was a
new Republic India, the people's
India. When the Chinese Army start-
ed knocking at the door of Indiu, the
Indian people stood one with a reso-
lute determination to resist the ag-
gression, and I think that it is this
determination on the part of the
people of India that made China go
back. That is my explanation. I
know that there are other military
explanations alsg for that, I do not
want to go into them. An important
complex cannot be oversimplified by
one explanation, but I would certainly
like to give this explanation. If it is
acceptable to my hon. friend, Shri
Frank Anthony, he may possibly ac-
cept it.

Shri Frank Anthony: That is one of
the reasons,

Shri Y. B. Chavan: It is one of the
important reasons,

Ag regards the other statement that
I made about our defence prepared-
ness, I would submit that that state-
ment is, really speaking, supplement-
ary to the first statement. Shri Indra-
jit Gupta said that some hapnazard
explanations had been given about the
corrective actions. I would request
him to read the second statement
along with the first statement, and he
will find the answer to every defici-
ency that is pointed out in the NEFA
Inquiry Report; every deficiency
which is pointed out there has been
answered in the statement on defence
preparedness,

Here, I would like to answer a
smal] point made by my hon, friend,
Shri Raghunath Singh. He devoted
the whole of his speech to just one
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;mint, and that was that npg mention
had been made about the Navy. Of
course, I do not want to under-
est'mate the importance of the Navy
or the Navy's preparation in the con-
text of our defence preparations. In
the long range, we shall ‘have to take
a realistic view and do whatever we
can do, looking to our own economic
capabilities; that is a different matter.
But this statement on defence pre-
paredness was in view of the repert
of the NEFA inquiry, and naturally,
my hon, friend would not expech me
to take the Navy on the Himalayas.

1 would like now to refer to soine
of the specific points made by some
of the hon. Members.

Shri Prakash Vir Shastri made a
point about the surrendering of large
amounts of the order of Rs. 132 crores.
That was the information that was
given.  So, certainly, 1 accept the
figure of Rs. 132 crores. But I must
say that 1 endorse the speech of my
hon, friend, Shri Hanumanthaiya who
rhas made a very good point, that
those who have experience of these
budgets can certainly say that the
amount was surrendered, but the
whole arithmetical calculation and the
summping up or the totalling up of it
does not give a correct picture, The
amount which is surrendered this year
naturally is provided for in the next
year for the completion of a certain
work. So, if you just total up the
whole amount for ten years, the
whole thing looks rather absurd.

Ap Hon, Member: It is six years’
acecounts.

Shri ¥, B. Chavan: That will be
rather an illogical way of looking at
the question. Certainly, some per-
centage may be surrendered. I am
taking this opportunity to explain this
point. This year the House was kind
enough to give me a bumper sanction
of very huge amounts. I cannot give
a guarantee that I would not surren-
der any amounts. For, it depends on
many factors.
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For example, in the statement on
defence preparedness, I have men-
tioned about our new production fac=
tories. ‘There, we have certainly
arranged and planned and certainly
implemented to whatever extent we
can the rupee expenditure, in deve-
loping the local sites or trying 1o
develop water supply and other
matterg that we need for them. But,
ultimately, it depends upon what aid
we are likely to get or what foreign
exchange we can afford to spend to
get the manufacturing plants needed.

My hon. friend, Shri Nath Pai asked
how it was that so many missions had
gone, and he asked what they had
done. That only shows our intention
of getting help from wherever we
can. We have not shown any inhibi-
tions about it. We have gone to the
West, and we have gone to the East,
because we are in such a situation
when we must get help from every
friend, from whichever {friend can
help us, but we cannot expect all the
friends to give us all that we want;
they have their own political difficult-
ies or whatever other difficulties
there may be; so, we must accept
gratefully whatever they give, and try
to get more if we can, Therefore, it
should not be misunderstood that we
are not making any eofforts. because
many missions have gone. But I can
tell my hon, friend that many mis-
sions have gone, nd doubt, bul many
missions have also succeeded in some
matters. While it is true that they
have not succeeded one hundred per
cent—it is difficult to succeed one
hundred per cent in geiting aid from
‘others—they have succeeded in some
matters. But, certainly, I would sub-
mijt that in strengthening our defence
apparatus it takes a long time to pre-
pare; it cannot be done overnight.

Shri Harj Vishnu Kamath: The hon,
Minister should himself go and try.

Shri ¥. B. Chavan: If neccssary,
certainly, I shall not hesitate to go,

not that I am very keen to go any=
where. =
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Shri Hari Vishan Kamath: That
would be for a national purpose.

Shri Y, B, Chavan: But I must
mention one thing that though we are
getting all help, let us not forget one
thing. Here also, I must take an
objective view of things. As far as
defence production is concerned, as
far as the defence requirements are
concernad, we are not going for aid
for everything. There is a consider-
able base of production here in our
country, of our own, in certain
matters, as for instance, in regard to
general stores etc, Certainly, for
sophisticated weapons or some sort of
weaponry and ammunition etc. we
have to go in for aid, and the neces-
sary machinery te produce those
things; naturally, we have to do that,

I must say here, whatever criticism
may have been made by other people
that it would be unfair and ungrate.
ful on my part, if I did not make a
mention of the fact that we must re-
cognise the work in this particular
field of my predecessor, Shri Krishna
Menon, that it was he who for the
first time gave emphasis on organis-
ing the local production in this coun-
try, as far as the defence preparation
was concerned. It woulj be an un-
grateful attitude if we do not recog-
nise that. I am saying this, because,
as I have said, I am taking a sort of
objective attitude about this matter.
Tt is necessary that we must recog-
nise that he did it. Certainly, in the
field of aeronautics, we have got a
rertain production base. In the case
of transport also, I can say that
the production of the Shaktiman and
the Nisan trucks has solved our pro-
blems of transport to some consider-
able length. So, we must give credit
where credit is due.

My hon, friend, Shri Frank Anthony
said that he was bitter; if he wants
to be bitter, he can be bitter, but
since he belongs to a profession where
he seeks to get justice done where
justice is due, he must not deny that
justice in this particular case also.
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I was rather intrigued by a state-
ment made by my hon, friend, Shri
Nath Pai, about some theft of some
map. Well, we have got all sorts of
maps. He asked me whether there
existed such a map. We have got
valuable maps, important maps,
secret maps, but I have no informa-
tion that any such map was stolen by
anybody. If he has any information,
I am prepared to meet him confiden-
tially and get that information. Then
I will certainly inquire,

At the same time, he also made an=-
other remark which, I must say, hurt
me—rather it should hurt everybody
here—that there is a ‘China Cell’ in
every department, in every Ministry,
here.

Shri Nath Pai: 1 think it caused
hurt to some other friends also be-
cause they were whining at me. I
was quoting from an article by a very
distinguished columnist writing in
the Sunday Telegraph. His writing
is extremely friendly except for some
uncharitable references to an indivi-
dual here. He quotes that a pro-
China lobby in the Defence Ministry,
a pro-China lobby in tha External
Affairs Ministry is holding this view.
There are other quotations which I
can submit to him. I did not mean
anything else. (Interruptions).

Shri Y, B, Chavan: When a state-
ment like this is made by an import-
ant Member like him, it creates a
wrong impression in tha country; it
demoralises the nation, and I do not
want that to happen, That is my in-
tention in replying to that point, I
want to assure him that there is no
such thing. How can there be such
a cell functioning in the Defence
Ministry or any other Ministry of
Government? It cannot he,

Shri Frank Anthony: In your Party,
you have got a China lobby (Inter-
ruptions) . i

Shri Bhagwat Jha Azad: You are
the greatest China lobby here (Inter-
ruptions) .



7595  Discussion on
Mr. Speaker: That should not
happen.

Shri Bhagwat Jha Azad: He says
‘Your Party has a China lobby’, He
should not have made that remark,

Shri Surendranath Dwivedy: It is
addressed to you.

Shri Hari Vishou Kamath: You
have gone on record os being the
greatest China lobby. He said you
are, Sir.

Mr, Speaker: If he was referring
to me, I accept it! Members should
try to restrain themselves,

Shri ¥. B. Chavan: Shri Prakash
Vir Shastri asked why we have got
‘Chinese here to teach the Chinese
language, why we have not sent our
people abroad for training in that
language. I can tell him that we
have sent our officers for the study
of Chinese language to countries
wherever we can get them {rained.
In our own country also, we have got
certain facilities for the study of the
Chinese language. We have certain-
ly some Chinese also as instructors,
and there is nothing wrong in
that. But then somebody has got a
wrong impression that the Chinese
instructors are part of the military
intelligence directorate, 'That is not

true. We have got, for example, one
‘Chinese professor from  Shantini-
ketan to teach Chinese. There is

nothing wrong in that. If there are
Chinese who want to come and help
Indians to know their language, with
:all security care and precautions being
taken, I think there is nothing wrong
.about that,

He made a very important point.
“That was about the mass attitude of
the army officers, that means a cer-
tain class attitude, a distinction bet-
ween the army officers and the
jawans—I think that is what he had
in mind. I can tell] him and assure
the House—I assured the Rajya Sabha
yesterday and I would like to repeat
it here—that we did certainly inherit
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this tradition from the British army,
but steps have already been taken,
and we have taken moye care about
it; because we find that the Chinese
particularly try to emphasise in their
indoctrination  efforts  with our
prisoners of war this particular point.
We have issued a series of instruc-
tions to see that a new pattern of re-
lationship between the ofiicers and
the jawans is developed. Of course,
it will take some time, But I am
sure that the present army leaders
are very keen to have that new demo-
cratic attitude established gradually
but very firmly,

Another point that was raised was
about the production of rifles at
Ishapore. I think I have answered
that in my statement on defence pre-
paredness. By the end of this year
the maximum capacity of the Ishapore
factory, which is 2,500 per month, will
be reached. Unlesg it is expanded or
we have another plant, it cannot be
increased, but it should not be sup=-
posed that it is the only production.
Bolt action rifle wil] also be produc-
ed, 5,000 a month, even after that,

Shri Bhakt Darshan made a few
points, and he was naturally concern-
ed about the contribution of the hill
areas in this defence preparedness, I
entirely agree with him that the hilly
parts from which he comes have got
military traditions, and not only that
area. I have gone into the statistics,
and I have found that nearly one-
fifth of the entire new recruitment to
the army is from the hill areas. I
hope he does not expect us to leave
the entire defence of the border
areas only to the border people.

s W @A (Tgare) ¢ AT
WAAT AT TAA AGT | AT AT A ALY,
qraveq fedorg § a9 A
o &1 1 gg A WA 41

Shri Y, B, Chavan: [ think he will
concede my point that the hill areas
have more than enough representatioa
when I tell him that one.fifth of the
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newly recruited jawans are from the
hill areas,

Another question asked was what
we are doing about helping experi-
enced jawans to get into pormanent

and emergency commissions. That 1s
an 1mportant point, because these
jawans or JCOs who have, really

speaking, gone through the thick of
battle, possibly have got mors battle
toughness, and if they are made
officers, possibly we will get the right
type of leadership that the army re-
quires. We have gone into this
matter, and I have mentioned in my
statement on defence preparedness
that we have expanded the facilities
at the Nowgong School where these
commission trainings are given. 1
may tell him that nearly one-fourth
of the permanent commisions and
emergency commissions have gone to
these JCOs and the people from the
ranks. That shows that we are
rather more careful about it

The qualities of leadership are
something very important as far as
the country is concerned, and these
qualities cannot overnight be incul-
cated, because they cannot be impart-
ed merely by training., They cor-
tainly are cultivated through certain
experiences, and it is the intention of
the Defence Ministry in see that we
hold exercises from time o time
through the Army Headquarters to
test the qualities of leadership of the
different people, so that we can have
proper personnel to lead our army if
and when a crisis comes, or if at all
it comes. That was one point which
I wanted to mention a; fay as Shri
Bhakt Darshan is concerned.

The same peoint was made by Shri
K. C. Pant in his speech. He alsc
made another point that there should
be démarcation hetween rcivi! and
military intelligence, but at the same
time very fortunately he says there
should be co-ordination. I can assure
him that demarcation is obviously
there, and co-ordination is the one
thing we are emphasizing more in the
intelligence performance,

1286 (Ai) LSD—é6
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About intelligence, I may say it is
not merely getting information. In-
te.ligence, really speaking, 1s quite
different from information. In the
army jargon intelligence is defined
as information which is properly eva-
luated from the military point of
view.  Information becomes intelli-
gence only when it is properly asses-
sed and it gets certain military
value., From that point of view,
the military intelligence organisa-
tion will take a long time to be
reorganised. It requires the right
type of personnel, the righi type of
training and the rizht type of equip-
ment too,

Shri Hari Vishnu Kamath: And

you started late also,

Shri Y. B, Chavan: And we have
started late also. So, it will take
some time. So. [ can only assure
the hon. Members that in this parti-
cular line we have certainly learnt
a lesson, rather a costly lesson, but
we have learnt it very well now, and
I do not think we can afford to make
any further mistage in this particular
line. Shri Indrajit Gupta made one
point: We are making semi-auto-
matic rifles and wusinz them in the
Himalayas while Lhe Chinese made
use of automatic riffes. 1 do mnot
know whether he had more informa-
tion than I; possibly he has, but my
information is that the Chinese did
not have automatic rifles; they had
semi-automatic rifles. The Chinese
had a very peculiar militayy technic;
sending waves of man-power. That
is where they are more strong.
Superiority in numbers--that was one
of their points. Yesterday, I men-
tioned their thre military advan-
tages which they exploited complete-
ly superiority in numbers; the terrain
from which they operated was rather
advantageous to them; and thirdiy,
the aggressor has natuially certain
initiatives; he can chooss the place
and time and everything.

Shri Hem Barua (Gauhati); We are
tired of these argumenis; 1ihey are
repeated in season eand out of season.
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Shri ¥. B, Chavan: I am not saying
that these are the only reasons; I am
saying that these are some of the
reasons and I am replying to the point
of Shri Indrajit Gupta.

Shri Indrajit Gupta (Calcuita
South-West): My point was that if
the Chinese were equipped even with
semi-automatic weapons, we were
equipped mainly with breach bolt
action rifles, Why did the statement
say ‘our weapons were adeguate'?

Shri ¥, B, Chavan: Where did I say
‘adequate’? I am giving the wview of
the military people. That rifle is less
rapid but it is good for aiming; it
consumes less ammunition. It is
rather more wuseful. Cerlainly we
have got adequate numbers of that
also but the mistake was that we
could not take *hem to the right
place in the rigat time, That was
our main difficulty because of the
suddenness of the whole situation. 1
wag telling about the other point: the
Chinese were not using automatic
rifles. From the experience in this
type of warfare, semi-automatic rifles
are more useful because they have
the necessary rapidity and fire power
and at the same time they do not
waste ammunition

These are some specific points made
by some hon. Members. If the whole
report is looked at from the objec-
tive point of view ...

Dr, M, . Aney (Nagpur): The re-
nort is not before us,

Shri ¥. B. Chavan: 1 mean the
statement wherever I have mentioned
the word ‘report’. 1 was saying that
Lue attitude and approach to defence
rannot be a divisible approach. There
cannot be a Government approach to
defence and an Opposition approach
to Defence; there cannot be a Cong-
ress approach and any other party’s
approach,

Shri Hari Vishnu Kamath:
should not be,

There
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Shri ¥. B. Chavan: It can only be
a national approach to defence.

Therefore, I request the hon, Members
to take this report in that objecti-
vity so that instead of trying to
divide or demoralise us it will give
the necessary strength which is what
we need at the moment, Really
speaking, the report is aimed at creat-
ing that confidence and awareness in
the Army and in the circles where
policy decisions ar. taken so that the
deficiencies may not be repeated
again. That is my whole approach
and I would request the hon. Mem-
bers to look at this report frecm that
point of view.

Shii Hari Vishnu Kamath: On a
point of information, may I ask the
Defence Minister whether the ques-
tion of responsibility for the NEFA
debacle has not been dealt with at
all in the original report or it has
only been omitted from the stutement
which is a drastically expurgated
edition of the report?

Shri ¥. B, Chavan: I can say that if
he looks to the terms of reference
which I had given, he will see that
the enquiry was not for fixing any
responsibility as such, So, that was
not the guestion. It is not that the
report has arrived at any conclusions
as such which I have not given to the
House.

Shri Hari Vishnu KEamath: The
Prime Minister's assurance was diff-
erent.

Io TW AAGL S . AT : TF afTrw
faeelt e A FTE ¥ IEAEW F
araiadl 1 w7 T a7 % ST w
s Frex AT Ay A 9w awh w4,
TN 99F AT IO | g F4 AT
T 41 ? FEis 99 9T 71 Aaew
aar AT T fE oy & ts TEmT
o werd faw ¥ fa amar # gf, ¥+
T I G ¢ M g€ Wi o
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Mr, Speaker: For discussion under

rule 193, there is no motion. 1 shall
put the second one to the vote,
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Mr, Speaker: I am putting the
Motion: the question is:

“That this House takes note of
the statement made on the Oth
September, 1963 by the Minister
of Defence on ‘Our Defence Pre-
paredness'.”

The motion was adopted.

Home Minister
He is

Mr, Speaker: The
wanted to make a statement,
not here. Shri Kanungo.
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MOTION RE: COMMITTEE ON
PUBLIC UNDERTAKINGS

The Minister of Industry (Shri
Kanungo): Sir, may I submit that
there is hardly any time, and so I
would not take a little more than 15
minutes. (Interruption).

Mr. Speaker: What about the Half-
an-Hour discussion? Would the House
like to sit....

Several Hon. Members: No, no.

Mr. Speaker: Then I will promise
- Shrimati Savitri Nigam that in the
first wek of next session if she re-
peats the notice we will take that up
in the next session,

Shrimatj Renu Chakravartty (Bar-
rackpore): Let the hon. Minister
move the motion.

Shri Surendranath Dwivedy (Ken-
drapara): Let him move the motion
(Interruption).

Mr. Speaker: He is going tc move
it, If he wants 15 minutes he can
have it.

Shri Kanungo: I beg to move the
motion as put down in the Order
Paper, item No, 7. To save *ime, I
am not reading it.

Mr. Speaker: It may be read once,
Shri Kanungo: I beg to move:

“That a Committee of Lhis
House to be called the Commitiee
on Public Undertakings be con-
stituted with ten members who
shall be elected from among the
members of this House according
to the principle of proportional
repr tation by r of the
single transferable votes.

(2) That the functions of the Com-
mittee shall be:

(a) to examine the reports and

accounts of the Public Under-’
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dule;

,‘q takings specified in the Sche-

(b) to examine the reporis, if
any, of the Comptroller and
Auditor General on the Pub-
lic Undertakings;

(c¢) to examine, in the context of
the autonomy and efliciency
of the Public Undertakings,
whether the affairs of the
Public Undertakings are be-
ing managed in accordance
with sound business princi-
ples and prudent commcreial
practices; and

(d) such other function vesied in

the Public Accounts Cornmi-

ttee and the Estimates com-
mitteg in relation to the

Public Undertakings specitied

in the Schedule by or under

the Rules of Procedure and

Conduct of Business of this

House as are not covered by

clauses (a), (b} and (c)

above and as may be allotted

to the Committee by the

Speaker from time to tume.

—

Provided that the Committee shall
not examine and investigate any of
the follcwing matters, namely:

(1) matters of major Government
policy as distinct from" busi-
ness or commercial functions
of the Public Undertakings:

(ii) matters of day-to-day ad-
ministration;

{iii) matters for the consideration
of which machinery 15 es-
tablished by any special
statute under which a parti-
cular public undertaking is
established

(3) That the members of the Com-
mittee shall hold office for a period of
five years;

Provided that one-fifth of the
members shall retire every year by
rotation and the members to retire
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by rotation every year shall be those
who have been longest in office since
their last election but as between
members who were elected on the
same day, those who are to retre
shall be determined by lot.

(4) That in other respects the Hules
of Procedure of this House relating to
Parliamentary Committees shall apply
with such variations and moditica-
tions as the Speaker may make,

SCHEDULE
(List of Public Undertakings)

PART I

(Public Undertakings established by
Central Acts)

1. The Damodar Valley Corpora-
tion.

2. The Industria] Finance Cor-

poration,

3. The Indian Airlines
tion,

Corpora-

4. The Air India International.

5. The Life
tion.

Insurance Corpora-

6. The Central Warehousing Cor-
poration,

7. Oil and Natural Gag
mission,

Com-

PART 11

(Public Undertakings which are Gov-
ernment Companies formed under
the Companies Act)

Every Government Company wl.ose
annual report is placed before ithe
Houses of Parliament under sub-
section (1) of Section 619A of the
Companies Act, 1956, other than the
Public Undertakings included in Purt
IIT hereof.

TART III

1. Hindustan Aircrafl

Bangalore,

Ltd,,
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2. Bharat Electronics Ltd.,, Banga-
lore.

3. Mazagon Docks Ltd., Bombay.

4. Garden Reach Workshop Ltd.,
Calcutta.”

1 also beg to move:

“That this House recommends
to Rajya Sabha that Rajya Sabha
do agree to nominate five mem-
bers from Rajya Sabha to asso-
ciate with the Commitiee on
Public Undertakings and on the
constitution of the said Commu-
ttee to communicate to this House
the names of the members so
nominated by Rajya Sabha.”

This motion has a chequered his-
tory. A similar motion wa: moved
in the House on the 24th November,

1961. The general elections inter=-
vened. ...
Shri Hari Vishnu Kamath (Fiosh-

angabad): The spech may be laid un
the Table.

Shri Nath Pai (Rajapur): We did
not bargain for any speech today We
suggested that the motion may be
moved, so that the House may be
seized of it. We were not read+ for
one more speech today.

Some Hon. Members:
on the Table,

He can lay it

Mr, Speaker: If speech is to be
made on the floor of the House and
if the House is not prepared tc sit
now, when we meet again ae can
make the speech,

Shri Surendranath Dwivedy: We
must be permitted to move our amena-
ments.

Mr. Speaker: After the speech is

made. amendments can be moved.

Shri Surendranath Dwivedy: The
speech is held over. But the metion
has been made,



Correction

Mr. Speaker: The amendments can
be moved after the speeck is mado,

16.53 hrs,

CORRECTION OF ANSWER TO
STARRED QUESTION No, 742

The Minister of Home Affairs (Shri

Nanda): Sir, I wish to make a cor-
rection in one of the replies which I
gave to the House the day hefore
yesterday in reply to one of tae sun-
plementaries to the Starred Question
No. 743 regarding the search of film
studios in Bombay, 1 stated in reply
to a supplementary by Dr L. M.
Singhvi that one of the studios recent-
ly searched by the police was the
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Mohan Studio and = mentioned the
name of Shri Raj Bans Khanna airng
with that studio in that connection. I
wish to state by way of correction
now that while Mohan Studio was one
of the studios searched by the police,
Shri Raj Bans Khanna has ac con-
nection whatever with the NIchan
Studio or with any other studic in
Bombay or any of the places which
were searched by the police.

Mr. Speaker: The House stands ad-
journed sine die.

16.55 hrs,

The Lok Sabha
sine die.

then adjournad
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CoLumns PAPERS LAID ON THE
ORAL ANSWERS TO QUES- TABLE—contd.
TIONS ' 7437 —47 CoLumMns
Si:,v'—" Subject (1) Review by the Govern-
i . ment on the working
14 Indian Missions abroad . 7437 —41 of the above Cor-
15 Dussehra Holidays in poration.
Delhi Schools 784142 (2) Af copy of the Indian Air-
. craft (Fourth Amendment)
16 Gold in the country . 7442--45 Rules, 1963 published in
17 'gl‘:lcphunc service  in b:ﬂsg"‘lcugolned tll;h jlrmG.gll:
laghat - 1457, da e ep-
agna 74540 tember, 1963, under section
18 Production of cement 14A of the Aircraft Act,
in Andhra Pradesh 7447 1934, together with an
explanatory note.
STATEJ\-_%%@T BY PRIME (3) The Minut —
MINIS . — 3 e Minutes ol e sittings
7448—57 (Seventh and Eighth) of the
The Prime  Minister (Shri Committee on Petitions held
Jawaharlal Nehru) made during the current Sessionm,
a  statement on recent
firing by Pakistani forces MESSAGE FROM  RAJYA
e Rkl SABHA . . . . 7467-€8
Secretary reported a message
STATEMENT BY MINIS- from Rajya Sabha that at its
TERS . . 7458—66 sitting  held on tth:S)th

. . . September, 1963 ajya

) The o inister of Finance Sabha agreed without any
machari) made a state- amendment  to the Personal
ment on  the Gold Injuries (Compensation In-
Control Order and the surance) Bill, 1963, passed
Compulsory ~ Deposit by Lok Sabha on the 28th
Schemes. August, 1963,

(i) The Minister of Home DISCUSSION RE: NEFA
Affairs (Shri Nanda) ENQUIRY AND MOTION
made a  statement RE : “OUR DEFENCE PRE-
correcting the reply . PAREDNESS” . . 7474—7€02
given on the 18th 9 . . .

Combined discuss’on on {NEFA
f:pui:’n-bl':;;n 1961,3 tOD: Enquiry and the mot'ion re !
Rf Sirn!:rgh\riy on “Qur Defence Preparedness™
Starred Question No. continued. The Minister of
743 arding Search Defence (Shri Y. B. Chavan)
143 popuding Searh ko o0k part I the dete.
Bomba: The motion re: <“Our Defence
s Preparedness” moved by
Shri Bhakt Darshan was
PAPERS LAID ON THE adopted.
TABLE . . . 746€-67
MOTION RE: COMMITTEE
s e W ON "PUBLIC UNDERTA-
: KINGS 5 7€03—07

(i) Annual Report of the
Film Finance Corpora- The Minister of Industry
tion Limited, Bombay, (Shri Kanungo) moved a
for the year 1962-63 mozion re : Constitugion of
along with the Audited a Committee of the House
Accounts and the to be called the Committee
comments of the Com- on  Public Undertakings.
ptroller and Auditor Th ®djscussion was not

General thereon, under
sub-section (1) of
section 619A of the
Companies Act, 1956.

concluded.

Lok Sabha adjourned ume dic
at 16:25 hra.
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RESUME

oF THE FrrTH Sesston (1963) or THE THmD LOK SABHA

Period of the Sessjon 13th  August

1o 215t Sept.

1963,
Number of meetings held 20
Total number of Su‘tmg
hours, . 188 hours and 6
minutes
MNumber of Divsiors Feld 12
Government Bills :—
(i) Pending at the com-
mencement of  the
sesgion - . 16
(#) introduced . .8
(fif) Laid on the Table as
passed by Rajya Sabha, 5
(fv) Referred to  Select
Committee Nil
(v) Referred to ]o.m Cnm-
mittee f 1
(vi) Reported by Se]cct
Committee . 1
(vif) Reported by ]ujm
Committee 2 . Nil
(wifi) Passed 20 (List at-
tached)
(ix) Returned by Rajya

Sabha without any re-

commendation . .3
(x) Returred by Rajya

Sabha with any amend-

ment . Nil
(xi) Pending at r}:c erd
of the session . . a

Private Members' Bills :

(1) Pending at the com-
mencement of sessjon 40
(i) Introduced 6
(#ii) Discussed 6
(iv) Withdrawn 2
(v) Negativid - 2
(vi) Passed . Nil
(vii) Part discussed . L

(viii) Discussion postponed Nil
(ix) Report of Jojnt Selcc[
Committee laid Nil
(x) Laid on the Table as
passed by Rajya Sabha Ni]
(xi) Pending at the end of
the session . 42
(xi§) Circulated for clicit-
ing opirion thereon . 1

7612
umber of Discussions
held under Rule 193
(Matters of Urgent Public
Importance):
(i) Notices received 28
(1 Discussjons held 3
Numbers of statements
Made under Rule 197
(Calling Agrention 1o
Matters of Urgent Public
Importarce):
(1) Notices received 448
(i) Statements made by
Ministers . . 27
Half-an-hour Dlscun;on
_held . . .3
Government Resolutions :
(#) Moved Nil
(i) Adopted . Nil
Private Members, Resoju-
tions;
(1) Received 15
(11) Acdmitted 12
(1) Discussed 3 (1 Part dis-
cussed)
(fv) Withdrawn Nil
(v) Negatived . 2
(wi) Adopted . . Nil
(vif) Part discussed . L

(e1#i) Discussion postponed Nil
Government Motjons :

() Moved . 5

(#) Adopted .4
Private Members” Mo-

1jons :

(i) Received . 51
(#) Admitted . 34
(i) Moved 5
(iv) Adopted . 4
(v) Partdiscussed Nil

Motjons re : Modifications
to Statutory Rules :

(¢) Received 2
(i) Admitted . z
(fi) Moved . . . Nil

MNumberof News Parliamen-
tary Committees created,
if any, during the session  Nil

Number of Adjournnen:
Mort'ons : '
(i) Brought before the
House : Nil
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(i) Admitted but leave not
granted by the House Nil

(##) Ruled out of order Nil
(iv) Consent wnhh:ld by

Speaker . Nil
Total number of Questions
admitted :
f) Starred . . oI

7) Unstarred (including
starred questions con-
verted as unstarred
questions) . . . 22359

(#i) Short Notice Questions 18

Number of Reports of va-
rious Parliamentary Com-

7614
mijttees presented to the
Lok Sabha :
1. P.A.C. Reports . 3
2. E.C. Report . L1

3. Committee, on Private
Members Bills and Re-

solutjons N " b
4. Business Adv:sory
Committee . . .1
5, Committee on Ab-
sence of Members 1
Number of Membaos
granted leave of absence 11
Petitions presented . 4
Number of New Members

sworn with dates and
cOnstituencies :

S.No, Name of Member Date on '

sworn which Constituency Div. No,
sworn

1. Shrimati Syam Kumari Devi 13-8-1963 Raipur 161

2. Shri]. B. Kripalanj . Do, Amroha 436

3. Dr. Ram Manochar Lohia Do, Farukhabad - 390

4. ShriRajdeo Singh . Do. Jaunpur 163

5. Shri M., R. Masani . Do. Rajkot 445

GOVERNMENT BILLS PASSED
DURING THE FIFTH SESSION

1. The All India Services (Amend-
ment) Bill, 1963,

2. The Insttutes of Technology
(Amendment) Bill, 1963.

3. The Administrators-General Bill,
1963,

4, The Specific Relief Bill, 1963,

5. The Textiles Committee Bill,
1983,

6. The Union Territories Dramatic
Performances (Repeal) Bill, 1963,

7. The Limitation Bill, 1963,

8. The Indian Emigration (Amend-
ment) Bill, 1963,

5. The Iron Ore Mines Labour Wel-
fare Cess (Amendment) Bill, 1963.

10. The Appropriation (No, 4) Bill,
963.

12868 (Ai) LSD-—T.

11. The Warehousing Corporations
(Amendment) Bill, 1963.

12. The Customs and Central Ex-
cises (Amendment) Bill 1963.

13. The Major Port Trusts Bill, 1963.

14. The Personal Injuries (Compen-
sation Insurance) Bill, 1963.

15. The Appropriation (Railways)
No. 5 Bill, 1963,

16. The Special Marriage (Amend-
ment) Bill, 1963,

17. The Indian Sale of Goods (Am-
endment) Bill, 1963,

18. The Employees’ Provident Funds
(Amendment) Bill, 1963.

19. The Code of Civil Procedure
(Amendment) Bill, 1963.

20. The Public Premises (Eviction
of Unauthorised Occupants) Amend-
ment Bill, 1963.



